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LEGISLATIVE ASSEMBLY.
Friday, 13th March, 1936.

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

\

QUESTIONS AND ANSWERS,
UNEMPLOYMENT IN INDIA.

1184. *Dr. P. N. Banerjea: (a) Has the attention of Government been
drawn to the quarterly statistics collected by the International Labour
Office at . he end of December, 1985, which show that registered unemploy-
ment nag¢ declined in all European countries as compared . with the corre-
sponding figures for the previous year?

(b) Is it & fact that India is not mentioned in the list given in these
statistics ? .

(c) Will Government be pleased to make a statement regarding un-
employment in India during the year 1985?

The Honourable Sir Frank Noyce: (a).l have seen the figures in ques-

tion. They show that unemployment -has decreased in some Furopesw
countries and increased in others.

(b) Yes.

k4
(¢) Unemployment statistics are not collected and figures of employ-
ment for 1935 are not available. But the total figures of employment in:
factories, mines and railways for 1984 showed an increase of about five:
per cent. above the figures for 1933 and I shall be disappointed if those:
for 1935 do not show g firther increase.

Mr. M. Ananthasayanam Ayyangar: Are any steps being taken to:

collect statistics of unemployment among the educated classes in this
country ?

The Honourable 8ir Frank Noyce: Several questions on this subject
have been answered in this House in the course of this Session and’
previous Sessions, N

Mr M, Ananthasayanam Ayyangar: Hus any beginning been made i
that direction? Ng answer to such a question has yet been given.

The Honourable Sir Frank Noyce: Answers to similar questions have-
been given on several occasions. The difficulties in the way of collecting
unemployment statistics have been pointed out, and it may also be repeated
that attempts were made-at the last census to collect them for middle-
clags unemployment, but unfortunately thev proved fruitless,

(2449 ) . A
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Dr. P. N. Banerjea: Hus unemployment, generally speaking, increased
or decreased ?

The Honourable Sir Frank Noyce: 1 am unsble to answer that question
«except in regard to employment in factories, mines and railways. I have
said that the figures showed an increase in 1984 over those of 1933, and

that T have little doubt personally that the figures of 1985 will" show a
further increase.

_ Mr. T. 8. Avinashilingam Ohettiar: In view of the gravity of the
situation caused by unemployment, will Government seriously consider the
question of creating a machinery to collect statistics on this point?

The Honourable Sir Frank Noyce: I have explained the difficulty,
Sir. Government are unable to obtain figures except for employment in
factories, mines and railways, that is to a limited extent in regard to
industrial employment, '

Mr T. S. Avinashilingam Ohettiar: But do not (Government agree
that these difficulties ought to be faced and solved and not shelved?

The Honourable Sir Frank Noyce: )\ Honourable friend is. if T may
say 80, introducing an argument,

Mr. M. Ananthasayanam Ayyangar: Has any attempt been imade to
ask the several universities which are turning out graduates nund under-
graduates, year after year, to collect these statistics?

The Honourable Sir Frank Noyce: As far us 1 know, the Universities
do not maintain any record of the emplovinent of their graduates.

Dr. P. N. Banerjea: Will Government consider the desirability of
taking steps to relieve unemployment?

The Honourable Sir Frank Noyce: That, Sir, hardly urises out of the
preseni question,

Mr. M. Ananthasayanam Ayyangar: At least to collect statistics?

The Honourable Sir Frank Noyce: In view of my Honourable friend’s
derisive laughter, I may say that a very important report has recently been
received, and that, although it is a report to a Local Government, the
Government of India will also consider it.

Mr T. S. Avinashilingam Ohettiar: Will they place the result of their
consideration of that report on the table of the House?

The Honourable 8ir Frank Noyce: It is quite impossible for me to give
any undertaking of that character at this stage. I.f their consideration of
the report yields any useful results, these results will, of course, obviously,
in due course, :Pe communicated to the House.



QUESTIONS AND ANSWERS. 2451

AMOUNTS RECEIVED BY THE (GOVEENMENT OF BENGAL FROM THE REVENUE
COLLECTED ON ACCOUNT OF THE SaALT (ADDITIONAL) DuTtY Act.

1185. *Dr. P. N. Banerjea: Will Government be pleased to state:
(a) the total revenue collecte® on account of the Salt (Additional)
Duty Act, since the imposition of the Duty;
(b) the amounts collected year by year at the Bengal ports;
(c) the amounts made over to the Government of Bengal; and

(d) the manner in which the amounts received by the Government
of Bengal have been spent by them ?

Mr. A, H. Lloyd: (s) The total amount collected up to the end of
-January, 1936, wus Rs. 41,86,660.

(b) The collections at the Bengal ports in the same period were
Rs. 28,79,674.

(¢) A sum of Ks. 15,84,000 has been made over to the (Govermmnent of
Bengal up to the 80th of September, 1985

(d) The amounts have been used to strengthen the general financial
position of the Province,

Dr. P. N, Banerjea: What was the special purpose for which this tax
was levied ?

Mr. A. H. Lloyd: The tax was imposed in order to give ussistance
to the Indian salt industry.

Dr. P. N. Banerjea: Has that been done in Bengal?

Mr. A. H. Lloyd: The tax was not imposed in order to give assistance
to the Indian salt industry in Bengal, but to the salt industry in India;
and undoubtedly it has given very considerable assistance to the Indian

salt industry in India,

Dr. P. N. Banerjea: But will Government consider the desirability
of requesting the Government of Bengal to,lend some assistance ‘to the

salt industrv in Bengal ?
’

Mr. A. H. Lloyd: That matter has been very fully debated in the
House on repeated occasions.

Mr. M. Ananthasayanam Ayyangar: What is the upshot?

Mr. A, H. Lloyd: The Government of India are not prepared to make
any such recommendation.

IxoreAsE 1N THE ImporT Dury oN NonN-Empire Linseep Orm.

1186. *Dr. P. N. Banerjea: (a) Has the attention of Government been
drawn to the decision of the House of Commons in approving an increase
in the import duty on non-Empire linseed oil from 70 shillings to 100

shillings per ton?
A2
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(b) Will Government be pleased to state whether any drawback is.
sllowed if the linseed imported into the United Kingdom is crushed within
the country ?

(c) Will Government be pleased to state whether with the increase in
the import duty from 70 shillings to 100 shillings per ton of linseed oil,.
the drawback will also be increased ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Yes, Sir..
(c) Government have at present no information,

Mr, T. 8. Avinashilingam Ohettiar: Are Government aware that this
drawback system virtually cancels the preference given to Indian linseed ?

The HonOurable Sir Muhammad Zafrullah Khan: No, Sir. It operates
to a very small extent with regard to that portion of linseed which is
crushed into oil in the United Kingdom. But it is a very small proportion
of the total imports of linseed into the United Kingdom.

Dr. P. N, Banerjea: What is the effect of the system of drawbacks
on the Ottawa Agreement?

The Honourable Sir Muhammad Zafrullah Khan: Will the Honourable
Member kindly explain his guestion a little further?

Dr. P. N. Banerjea: How has it affected, for better or for worse, so
far us India is concerned—this system of drawbacks?

The Honourable Sir Muhammad Zafrullah Khan: As I have said in
reply to the previous question, to the extent to which the drawback is
given to that extent, the preference is affected. But, ag I have said, it
is a very small proportion of the total imports of linseed that are crushed
into oil and exported from England. It is only upon that portion that
drawback can be asked for.

Mr. T. 8. Avinaghilingam Ohettiar: What is the percentage of imports
crushed into oil? »

The Honourable Sir Muhammad Zafrullah Khan: I cannot say exactly,
but I think it could not be very much more than 10 per cent. My im-
pression is that it is even less than that.

Mr, T. S. Avinashilingam Chettiar: Is such drawback permissible under
the Ottawa Agreement for articles other than wheat?

The Honourable Sir Muhammad Zafrullah Khan: T answered that
yesterday in reply to question No. 1178.

TrADE NEGOTIATIONS BRTWEEN THE GOVERNMENTS OF THE UNITED KiNeDom
AND DENMARK.

1187. *Dr. P. N. Banerjea: (a) Hase the attention of Government been
drawn to the statement recently made by Mr. Maleo!lm Macdonald.
Secretary of State for the Dominions, to the effect that the United Kingdom
had informed the Dominion Governments of its intention to conduct trade
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‘negotiations with Denmark so as to give these Governments an oppor-
tunity of expressing their views, if they thought that their interests were
affected ?

(b) Has a similar communication been sent to India? If so, will Gov-
ernment be pleased to place this communication before this House ?

The Honourable 8ir Muhammad Zafrullah Khan: (a) Yes.

(b) The India Office were informed at the same time and in the same
‘terms as the Dominions Office by the Board of Trade and the information
was passed on to the Government of India by the India Office. Govern-
ment do not consider that any useful purpose would be served by the
publication of the letter. I would also invite the attention of the Honour-
able Member to my reply to parts (a) and (c) of Mr. Avinashilingam
“Chettiar’s question No. 1178 on the subject.

Mr. 8. Satyamurti: Have Government considered this communicatioﬁ,
and come to the conclusion that their interests were not affected ?

The Honourable Sir Muhammad Zafrullah Khan: Yes, Sir.

Mr. T. 8. Avinashilingam Ohettiar: Are they asked to give any pre-
ference to any goods from Denmark into India?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

AMOUNT SPENT ON MAINTAINING THE OFFICES OF THE POSTMASTERS GENERAL
IN DIFFERENT CIROLES.

1188. *Mr. D. K. Lahiri Chaudhury: (a) Will Government be pleased to
state what amount they have to spend on maintaining the offices of the
Postmasters General in different circles?

(b) 1s it a fact that the amounts spent are charged in the postal side
of the accounts ? If so, why?

Mr, G. V. Bewoor: (a) A statement giving the required information is
placed on the table,

(b) No. The expenditure being of a general nature is divided between
the various branches of the Department concerned as explained in foot-
note (d) on page 6 of the Posts and Telegraphs Detailed Statements in
support of Demands for Grants for 1986-87. The second part of the ques-
tion does not arise.

Statement showing Bzpenditure incurred during 1984-35 for the Offices of the Post-
masters (Zeneral and the Director of Posts and Telegraphs, Sind and Baluchistan

Circle.
Name of Circle. Expenditure.
Rs.
Bengal and Assam " . 6,42.209
Bibar and Orissa, . .o . 2,05,923
Punjab and N. W. F. . . 4,926,007
United Provinces . . . 4,22,200
Burma. . . . . 2,092,627
Madras . . . . 4,74,216
Sind . . . . . 95,971
Bombay . . . . 5,85,381
Central . . . . 2,28,484

Total . 34,43,018*

* N. B.—This excludes a sum of Rs. 324, lying unallocated to a particular circle.
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ERBOTION OF A BuiLDING AT RAMNA (DACOA) FOR ACCOMMODATING THE RAMNA
Post OFFIOE, DaccA TELEGRAPH OFFICE AND THE DIVISIONAL TELEGRAPH
ENGINEER’S OFFICE.

1189. *Mr. D. K. Lahiri Chaudhury: (a) Is it a fact that Government
contemplate erecting a building at Ramna (Dacca) for accommodating
Ramna Post Office, Dacca Telegraph Office and the Divisional Telegraph
Engineer’s Office ?

(b) Is it a fact that the proposal is pending for the last 20 years ?

(c) Is it & fact that during the last 20 years, some 20 schemes were
prepared for the building ?

(d) Is it a fact that in connection with the proposal during the last
20 years, all thé Postmasters General and Deputy Postmasters (General
and the Director of Telegraph Engineering visited Dacca ?

(e) Is it a fact’ that these officers spent Rs. 20,000 us their travelling
allowance?

Mr. G. V. Bewoor: (a) Fhe fact is, that a building to house the offices
of the Divisionel Engineer, and of the Sub-Divisional Officer, Telegraphs,
is already under construction. Government propose to construct, during
1936-87, another building to accommodate the Dacca Telegraph Office and
the Ramna Sub-Post Office.

(b) Yes.
(¢) No. Three different schemes were proposed at different times, but
these did not mature for various reasons,

(d) Dacca is an important centre and the officers mentioned would
vigit it in the normal course of their duties. (Government have no informa-
tion whether any of them did so specially in connection with the building
proposals. 1 may add that Dacea wus for muny vears the headquarters
of a Deputy Postmaster-General.

(e) Government have no information nor would it be possible to
collect: it.

Mr, M. Ananthasayanam Ayyangar: What is the amount or proportion
likely to be obtained by letting out the building to others, compared to
the amount to be invested in this building? I ask this, because it is again
and again said that the Postal Department is a commercial concern.

Mr. G. V, Bewoor: The building is not intended for letting out; it is
intended to accommodate a departmental office.

Mr, D. K. Lahiri Ohaudhury: With reference to part (e) of the question,
is it a fact that Rs. 20,000 were nctually spent as travelling allowance?

Mr, G. V. Bewoor: T have alrcady said that we have no information.
We cannot collect this information for the last so many years; it is not
possible to collect it; the documents are not available,

Mr. D, K. Lahiri OChaudhury: T have got the information that
Rs. 20,000 were spent as travelling allowance. When it was possible for
an outsider like me to get the information, it should be possible for the
Honourable Member to get the details. Will he kindly take the trouble
to enquire into the matter?
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Mr. G. V. Bewoor: Tf the Honourable Member will supply me with
the information which he has collected, I will have it checked to sce if 1t
is correct.

CONSTRUOTION OF QUARTERS FOR THE STAFF OF THE RAILwAY CLEARING
AccounTts OFFICE.

1190. *Rai Bahadur Seth Bhagchand Soni: (u) With reference to the
answer given to starred questions Nos., 622 and 630 on the 27th February.
1985, will Government please state if any site has been selected for the:
construction of quarters for the staff of Railway Clearing Accounts
Office ? )

(b) Has the building of quurters been taken in hand? How long will
it take to complete the buildings ? _

(¢) Are Government aware that the staff is being put to a great
hardship for want of quarters, and are they prepared to expedite com-
pletion of the quarters ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). No site:
has been definitely selected. In view of the present financial situation,
I um unable to say when the building of quarters can be taken in hand.

(¢) This consideration has been kept in view by Government,

!
EXEMPTION OF THE STAFF OF THE RAiLwaY CLEARING AcCOOUNTS OFFICE,
TAKEN FROM OTHER RAILWAYS, FROM EXAMINATION FOR PROMOTION TO:

HigHER GRADES.

1191.*Rai Bahadur Seth Bhagchand Soni: (a) With reference to the
reply to starred question No. 627, have Government considered the
advisability of cxempting the stoaff of the Railway Clearing Accounts
Oilice, taken from other Railways, from examination for promotion te
higher grades?

(b) Is it a fact that the suafl taken from the Great Indian Peninsuli
and East Indian Railways has been exempted from such examinations
whereas the staff taken from the Bombuy, TBaroda and Central India
Railway has not yet been exemptcd ?

(¢) Are Government prepared to exempt this staff from examinations
for promotion t¢ higher grade and give promotions to such staff which
has hitherto been withheld for want of examinations ?

Mr. P, R. Rau: (a), (b) and (c). Orders huve been issued to the
Director, Railway Clearing Accounts, that the ez-company staff of the
Bombay, Baroda and Central India Ruilway who held permanent posts:
substantively on that railway when they were transferred to the Railway
Clearing Accounts Office along with the foreign traffic work may be
exempted from cxamination restrictions for promotion to higher grades if
such examinations are not in force on the Bombay, Baroda and Central

India Railway.

RETENTION OF CERTAIN ARMY HEADQUARTERS OFFICES IN SIMLA DURING
THE WINTER.

1192. *Mr. 8. Satyamurti: (a) Is it a fact that on the grounds of Bimnla
being the Headquarters of His Excellency .the Commander-in-Chief
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(where the Commander-in-Chief does not however stay during winter),
certain military offices are retained there during the winter? If so, is it
a fact that the great bulk of the Indian clerks of Army Headquarters are
kept to winter at Simla, while the Commander-in-Chief, his principal staff
-officers with the great bulk of British clerks, and the Defence Secretariat
are in New Delhi? If so, what are the reasons underlying this ?

(b) Will Government please state (1) the total clerical strength of
Army Headquarters, (2) the number of British and Indian personnel
making the total of (1) above, and (8) the respective strength of the two

«categories at (2) that are brought to Delhi and kept at Simla during the
winter? '

(¢) Will Government please state the allowances that are given to
Superintendents and Assistants of Ariny Headquarters during the winter
at Delhi and Simla? Is it a fact that no allowances are given to
Superintendents and Assistants remaining st Simla? Are Government
aware that the latter is the costlier of the two stations named, and the
men are put to extra expenditure incidental to keeping off the extreme
winter of Simla? If so, why?

d) Will Government pleuse statc the reasons for which the Delhi
clerks of Army Headquarters are given large allowances in addition to the
opportunity to escape the Simla winter?

(e) Are Government aware of the grave resentment felt by Simla
clerks in consequence of their having to spend the Simla winter without
any compensatory allowances which are given to the Delhi cierks? If so,
what steps have they so fur taken to remove their discontent?

(f) Will Government please state the amenities afforded to the Simla
winter clerks in comparison to those provided for those brought to Delhi
during the winter?

(g) Are Government awarc of the absence of any educational facilities
at Simla during the six winter months for the children of those Govern-
ment servants who have to stay there? If so, what steps have they so
far taken to remove this particular handicap from which the staff suffer?

(h) Will Government please lay on the table a statement showing the
amount of travelling expenses incurred by each of the Simla winter clerks
in connection with the removal of his family out of, and bringing it back
1o, Simla for the winter months, during the last five years?

Mr G. R, F. Tottenham: (a) to (f). Simla is the official headquarters
of the Army, and, chiefly owing to lack of accommodation in Delhi, it
is at present necessary, at the cost of considerable inconvenience, to retain
a considerable proportion of the Armyv Headquarters staff there all the
year round. This proportion includes at present 71 out of 175 British
clerks and 479 out of. 662 Indian clerks. The sections of Army Head-
quarters which move to Delhi are chosen according to the nature of their
work and the importance attached by His Excellency the Commander-in-
Chief to having them with him in Delhi. In the case of sections not so
selected all the personnel, whether British or Indian, remsain in Simla
for the winter. The Master General of the Ordnance Branch accounts for
the largest number of those who stay there, and out of a gtrength of 314
only 24 move to Delhi. Of these nine out of 89 ‘are British and 15 out
of 275 are Indiaps. Those who move to Delhi receive allowances to
compensate them for having to leave their headquarters for half the vear,
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while an allowance is also granted to the lower paid clerical establishment
-of those offices that remain in Simla as compensation for any additional
expenditure that they may have to incur on fuel, etc. I think I have
answered the Honourable Member’s other enquiries sufficiently in the
replies I gave on the 4th September. 1985, to Mr. Asaf Ali's question

No. 87.
(g) No. T understand that, except during the usual vacation, several
schools remain open in the winter months at Simla,

(h) No.
Mr. 8. Satyamurti: May 1 know what is meant by the phrase ‘‘lack of
.accommodation in New Delhi’’ ?

Mr. G. R. F. Tottenham: Lack of accommodation in New Delhi means
that there is not sufficient accommodation in New Delhi to accommodate

them.

Mr. 8. Satyamurti: Muy 1 know whether Government have considered,
-or are considering the question of providing increased accommodation for
these people who are left behind in Simla, admittedly at great inconvenience
to members and to the Department ?

Mr. @. R. F. Tottenham: The question is under consideration.
Mr. 8. Satyamurti: How long has it been under consideration ?
Mr. G. R. F. Tottenham: For about seven or eight years, 1 think.

Mr. S. Satyamurti: Huas any estimate been formed of the cost required
for providing additional accommodation for transferring all these people to

Delhi?
Mr. G. R. F. Tottenham: Yes, Sir.
Mr. S. Satyamurti: What is the cstimate ?
Mr. G. R. F. Tottenham: Abcut Rs. 40 lakhs.

Mr. S. Satyamurti: And have any attempts been made to tind thas
money ?

Mr. @. BR. F. Tottenham: Not yet.
Mr. 8. Satyamurti: Why not. Sir?

Mr. G. R. F. Tottenham: Because there are other more important
‘measures, 1 presume.

Mr. 8. Satyamurti: With reference to the answer to part (d) of the
question, may I know why the Delhi clerks are given large allowances,
while they escape the rigours of the Simla winter ?

Mr. @. R. F. Tottenham: I gave the answer to that in my reply. I
said that those who move to Delhi receive allowances to compensate them
for ha.ing to leave their headquarters for half the year.
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Mr. S. Satyamurti: What is the total wmount of these allowances?

Mr. G. R. F. Tottenham: 1 could not give the figures. T have a list here
of the rate at which allownnces are given. but I do not know what the total
amounts to.

Mr. 8. Satyamurti: With refercnce to part (g) of the question, may I
know if the Honourable the Army Secretury has satisfied himself after
enquiry that there is adequate provision for the education of the children
of all those left behind at Simla by this Department during the winter
months ?

Mr. G. R. F. Tottenham: | reccived o list of the schioois that remain
open in Simla daring the cold weather, and there were four or five of them.
I think that is sufficient.

Mr. 8. Satyamurti: With reference to the answer to clause (h) of the
question, has any statement been compiled?

Mr. G. R. F. Tottenham: No, Sir.

Mr. S. Batyamurti: Will Government be good  enough  to compile  a
statement ?

Mr. @. R. F. Tottenham: | do not think we could afford the time or
trouble involved in asking every clerk to send in a bill. It would take a
great deal of time and trouble, and it is very doubtful whether the result
would be of any value, us the clerks themselves would still have to send their
families away and get them back.

Mr. 8. Satyamurti: Aud, therefore, it is not worth their while to cxamine
this question from that point of view!

Mr. G. R. F. Tottenham: We have examined it from that point of view.

Mr. 8. Satyamurti: And are they satisfied thut there is no inconvenienoce
to them?

Mr. @. R. F. Tottenham: We have to take a great many considerations
into account in examining this question. There is the fact that the clerks
who remain in Simla during the cold weather probably do not give us as
much value for our money as if they were in Delhi, the additional expendi-
ture that would be involved in taking themn to Delhi, and so on. The most
important is the fact that to bring them down would cost a very large surn
of money.

Mr. 8. Satyamurti: Are Government considering the question of perma-
ndntly trunsferring the Army Headquarters to New Delhi ?

Mr. @. R. F. Tottenham: No, this question has not been definitely
considered.

Mr. Lalchand Navalrai: May 1 know, with reference to part (d) of the
question, whether there is a large difference in allowances between those
who remain in Delhi and those who remain in Simla ?
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Mr. G. R. F. Tottenham: | think the Delhi moving allowances ure on
tho whole less than the Simla winter ullowances. But the Simla allowunces
are only given to the more subordinate members of the office establishment.
They are not given to the more highly paid members, such as Superinten-

dents.

Qazi Muhammad Ahmad Kazmi: Is there any special point in keeping
the Army Headquarters at Simlan? I8 it only to keep up the old tradition

or is there any special convenience?

Mr. @. R. F. Tottenham: | do not think there is any special point.
the old duys, the headquarters of the Army were fixed at Simla.

In

Qazi Mumammad Ahmad Kazmi: When the staff of the Army remsain
for about six months in the plains and-for about six months in Simla, is.

it not proper that both the places should be headquarters ?

Mr. @. R. F. Tottenham: This is @ question of opinion.

Mr. S. Satyamurti: Huve Government calculated the extra eost involved
in the present areangement by the location of the Army Headquarters, part
being in Simla. and part being in Dethi?

Mr. G. R. F. Tottenham: | do not quite understand what the Honour-
able Member means by the extra cost of the present @ rrangements.  There
18 no extra cost.

Mr. S. Satyamurti: | .0 asking whether the Army  Headquarters, by
keeping « portion in Simla all the veur round and by bringing down to Delhi
a portion for six months and taking them back, are not incurring extra ex-

penditure, compared with other departinents which move out to Simla once
in  six months and - come back agnin. T am referring to the extra cost

involved by these dual arrangements.
Mr. G. R. F. Tottenham: In the actunl moving ? .

Mr. S. Satyamurti: And keeping 2 portion there, and keeping a portion
here.

Mr. @G. R. F. Tottenham: 1 still do not quite understand what the
Honourable Member means. Tt would cost probably something in the
neighbourhood of between one or two lakhs a year to move them up and
down; it would cost somewhere in the neighbourhood of about Rs. 40
lakhs to provide the full amount of accommcdation in Delhi to receive
sll these people, if they did come down from Simla to Delhi.

Mr. S. Satyamurti: Why are they not eonsidering the question of
permanently locating the Ariny Headquarters in New Delbi. all the year

round ?

Mr. 8. R. F. Tottenham: When the Civil Departments make up their
mind, we shall follow suit.

Mr. 8. Satyamurti: And they will wait, till you make up your mind!
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Qaxi Mohummad Ahmad Kazmi. So fur us the civil departments are
concernced, is it not a fact that only a portion of them goes to Simla, the
remaining part remaining on at Delhi?

Mr. G. R. F. Tottenham: No, Sir.

Qazi Muhammad Ahmad Kazmi: 1n the case of the Army, the lower
subordinate staff remains at Simlu. If they are also kept at Delhi, instead
of at Simla, and only a part of the staff goes to Simla, would it not be much
cheaper and more convenient to the staff ?

Mr. G. R. F. Tottenham: Whether it will be more convenient to the
staff is entirely a question of opinion.

Qazi Muhammad Ahmad Kazmi: A question of expense and a question

of convenience, not a question of opinion.

Mr. @G. R. F. Tottenham: 1t would cost the same amount of money to
build new quarters in Delhi, whether the staff remained there the whole
year round or not. The initial expenditure would be very great in cither
case.

Mr. President (The Honourable Sir Abdur Rehim): Next question.

MovVvE OF CERTAIN OFFVICES FROM AND TO SIMLA.

1103. *Mr. S. Satyamurti: Will Government please state why the
offices enumerated at (A) below (whose headquarters is also Simla) must
come down to Delhi during the winter, while offices at (B) below, must
winter at Simla ?

{A) Public Works Branch, (B) Military Works Branch.
Solicitor, Government of India. Judge Advocate General,
Indian Stores Department. Director of Contracts.
D.G,I M 8. Director of Medical Services,
Archeological Department. Director cf Farms.
Department of Commercial Statistics. Director cf Remounts.
Intelligence Bureau. Director of Veterinary Services
Civil Aviation Branch. Direcior of Ordnance Services.
Public Service Commission. Director of Ordnance Factories.
Director of Army Audit. Director of Artillery.

Military Accountant General.

The Honourabls Sir Henry Oraik: The material nccessary for an answer
i8 being collected and will be laid on the table when ready.

Mr. S. Satyamurti: Is there any method behind this madness, or is it
merely decided from time to time, at the will and pleasure of those who
are in charge of these Departments ?

The Honourable 8ir Henry Oraik: I have to ascertain the reasons from a
large number of Departments: I have not yet had time to do it.
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TURNING OUT OF PRIVATE ScHOOLS FROM HIRED PREMISES IN NEW DELAI
BY THE CENTBAL PuBLIc WORKS DEPARTMENT.

1194. *Mr. Muhammad Anwar-il-Azim: (a) Are Government aware that
certain recognised and aided schools have rented buildings in New Delhi,
as they have no buildings of their own?

(b) Is it a fact that the landlords of such buildiggs have been called upon
by the Central Public Works Department, Delhi, to get them vacated by
the schools and utilise them for residential purposes only ? .

(c) Is it now the intention of Government that the schools affected’
by the natices issued by the Central Public Works Department, Delhi,
should hold open air classes, or should be closed for want of their own
buildings ?

(d) Tf the answer to part (c) be in the negative, are Government
prepared to cancel the notices issued by the Central Public Works Depart-

ment, Delhi, until such time as private schools are able to find their own
buildings in New Delhi ?

(e) Are Government prepared to allot suitable sites to private schools ?°

(f) If not, are Government prepared to provide at their own expense-
the required number of schools to meet the growing needs of the residents.
of New Delhi before turning out private schools from hired premises ?

Sir Girja Shankar Bajpai: (a) Yes.

(b) The Central Public Works Department is in no way concerned. The
position is thot sites in New Delhi have been leased out for specific purposes.
and if the terms of the lease are violated by the lessees, notices are issued
to them by the Delhi Administration in order tossecure conformity with:
the terms of the lease.

(¢) Government desire the schools to be located:in suitable areas.

(d) Government have already shown such leniency as was possible in the
matter.

(e) The question of providing sites for school buildings, of privately
managed schools, is at  present under the consideration of the Delhi
Administration.

(f) Does not arise.

INDIAN A¥FAIRs IN Fuwr.

1195. *Mr. Ram Narayan 8Singh: Hag the attention of Government
been drawn to the editorial article appearing in the Hindustan Times of
the 23rd February, 1936, entitled ‘‘After Kenya, Fiji’’ in connection with
Indian affairs in Fiji, and if so, will Government be pleased to make a full
statement on all points raised in that article?

Sir @irja Shankar Bajpai: With vour permission, Sir. T shall reply to
questions Nos. 1195 and 1196 together.

The attention of Government has been drawn to the article in the
Hindustan Times referred to by the Honourable Members. They have also
seen the report of the Tavun Development Committec which recommends
that the establishment of a Government controlled township at Tavua is
desirable in the interests of the community and of the public health and’
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that, as part of this township, a section of high ground, unsuitable for
business purposes, should be reserved for European residential sitcs.
Government have made suitable representations to His Mujesty’s Govern-

ment.

Mr. T. S. Avinashilingam Ohettiar: Have Government till now taken any
«other steps than making suituble representations ?

Sir @irja Shankar Bajpai: The occusion has not urisen to do anything
-else.

Mr. T. S. Avinashilingam Ohettiar: In any matter concerning Indians
overseas ?

Sir Girja-Shankar Bajpai: That is a very large question.

Mr. 8. Satyamurti: With reference to the answer to clause (¢), may I
know what ig the latest information in the possession of the Governinent

‘with regard to the matter actually ?

Sir Girja Shankar Bajpai: The report came to our notice on the 9th of
February: we sent a tclegram to His Majesty’s Government on the 2nd of
March: there has not been time enough te learn very much.

Mr. S. Satyamurti: Muay T take it, therefore, thev have not heard uny-
:thing in reply ?

8ir Girja Shankar Bajpai: No, we have not heard anything.
'

Mr. S. Satyamurti: Do telegrams take ten days ?

8ir @irja Shankar Bajpai: No: {elegrams do not tuke ten days; but it
1akes something over six wecks for a report of this kind to go from Fiji to
His Majesty’s Government. It is quite possible it has not even reached
them.

Mr. 8. Satyamurti: Ts Tiji outside telegraphic communication with the
world ?

Sir @irja Shankar Bajpai: A recommendation has been made to the Fiji
Government that there should be reservation for Europeans: the Govern-
ment at Fiji will doubtless forward this recommendation to His Majesty’s
Government in England. My Honourable friend does not wish that we
should ask the Fiji Government to take a decision in this matter very carly:
we are quite satisfied with things as they are.

Mr. 8. Satyamurti: T am simply asking whether Government are taking
all necessary steps to prevent a final decision heing taken by His Majesty’s
‘Government over their heads ?

8ir Girja Shankar Bajpai: I do not think that His Majesty's Government
will take a decision in this matter over their head, because, when in Kenya,
- similar guestion arose—I am not now talking of the reservation of the
highlands, but the reservation of residential sites in townships—His
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Majesty s Government gave the fullest opportunity to the Government of
India to consider the matter, and, as o result of that consultation, they
refused to let any segregation exist for residential purposes in Kenya.

Mr. Ram Narayan 8ingh: Is it not a fact that racial discrimination is
also the policy of the Fiji Government and that the British Government
approve of it?

8ir Girja Shankar Bajpai:I am really not aware of any racial discrimi-
nation in Fiji.

Mr. Ram Narayan Singh: How is it that on the Tavua Inquiry Committee
no Indian was represented ?

B [ J
Sir @irja Shankar Bajpai: That in itself is not a sign of racial discrimi-
nation, because the Tavua Committee was not primarily for the purpose of
-developing the township for residential purposes, but for the development of
a wharf.

Mr. Ram Narayan Singh: Is it not a fact that one Mr. Barton is an
expert in the science of racial diserimination, and he was, therefore, brought
from Kenya and appointed as Colonial Secretary of Fiji ?

8ir Girja Shankar Bajpai: I am not aware that Mr. Barton is an expert
in racial segregation, nor am I aware that he was introduced into Fiji for
the purpose of introducing racial segregation. '

INDIAN AFFAIRS IN Fri1.

$+1196. *Mr. T. S. Avinashilingam Ohettiar: Will Government state :

(a) whether they are aware of the sub-leader in the Hindustan
Timcs, dated the 23rd February, 1986, entitled ‘After Kenya
Fiji’;

(b) whether the facts contained in it are true;

(¢) whether the Tavua Development Committee has recommended
that a section of the highland unsuitable for business pur-
poses should be reserved for European residential sites; and

(d) if so, what action thev have taken in the matter against this
discrimination against Indians?

DISCRIMINATION BY COUNTRIES AGAINST INDIANS.

1197. *Mr, T. S. Avinashilingam Ohettiar: Will Government state: ’

(a) what countries have discriminated against Indians;

(b) what steps they have taken against those countries whigch have
discriminated against Indians; ’

(c) whether similar restrictions are placed upon the nationals of those
countries in India;

(d) bow many countries have prohibited employment of Indians in
their services; and

(e) how many men belonging to those countries are in Government
service in this country?

+For answer to this question ¢ece answer to question No. 1195,
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Sir Girja Shankar Bajpai: (a) A statement showing the countries in.
which Indians are subject to certain disabilities is laid on the table.

(b) and (¢). None, so far.

(d) The attention of the Honotlrable Member is invited to the replies
given by the Honourable Sir Henry Craik to question No. 808 on the 11th
March. 1935, and question No. 696 of this Session and the supplementaries

thereto. As regurds countries outside the Empire information is not avail-
able.

(e) The information is not readily available.

Statement showimg the Countries in which Indians are subject to certain Disabilities.

1. South Africa.

2. Canada.

3. New Zealand.

4. Australia.,

5. Southern Rhodesia.
6. Kenya.

7. Zanzibar.

8. Ceylon.

9. Malaya.

10. Fiji.

11. United States of America.
12. Portuguese Kast Africa.
15. Panama.

14. French Indo-China.

Mr. T. 8. Avinashilingam Chettiar: With regard to the answers to
clauses (b) and (c¢), may I know what action it is proposed to take?

Sir @Girja Shankar Bajpai: T have explained that no action has been
taken so far.

Mr. T. 8. Avinashilingam Ohettiar: Or whether they ever propose to

take any action at all ?
Sir Girja Shankar Bajpai: I do not think so: not at present.

Mr. T. 8. Avinashilingam Ohettiar: May I know what are the kinds of
racial discrimination that are meted out to Indians in those countries of
‘which my Honourable friend has placed a list on the table ?

Sir Girja Shankar Bajpai: If inyv Honourable friend will look at the list
of countries here, he will find the number of such countries as 14: I cannot,
in the course of a supplementary answer, give him information as to the
nature of the discrimination to which Indians in. all those countries are sub-
jected; but T may inform him that a statement is being laid on the table
of the House, if it has not been laid already, in reply to another question
esked by Mr. Husenbhai Laljee. and there my Honourable frienq will find
such information as we have.

Dr. P, N, Banerjea’ ¢ Will Government be prepared to take steps to pre-
vent discrimination ? -
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Sir Girja Shankar Bajpai: That is a hypothetical question.

Mr. 8. Satyamurti: May I know if Government are considering any
steps to prevent actual discrimination against Indians in these countries,
fourteen in number, and if they are not considering any stepe. why they
are not considering any such steps ?

Sir Girja Shankar Bajpal: That, again, is rather a large question. Take,
for example, South Africa. I have answered questions about that from
time to time: that is the country where discrimination is most acute. In
the other ccuntries, it is not possible, in the first place, to say that discrimi-
nation is against Indians alone: it is discrimination against people whe are
not mhabitants of the country; and I may inform my Honourable friend °
that this question of retaliatory action against countries like South Africa
has been considered by Government, and the position is that, as against
more than 200,000 1ndians in South Africa, there are even less than a 100
South Africans in this country; and it i8 not reslly that you can take
retaliatory action with any effective results.

Mr. S. Satyamurti: Is that the reason? Will Government examine the
whole question as a self-respecting Government interested in the welfare
and dignity of its nationals abroad, and lay a statement on the table as to
the reasons why they feel that they can take no steps in this matter ¢

Sir Girja Shankar Bajpai: I have broadly explained the reason now,
namely, that the disparity in numbers between Indians in those countriecs
snd the nationals of those countries in India is such that retaliation

instead of helping the Indians in thcse countries is likely to hurt their bes$
interests: that is the main reason.

Mr, 8. Satyamurti: Does it apply to all the fourteen countries ? Is this
the considered opinion of the Government of India ?

Sir Girja Shankar Bajpai: I have answered in regard to countries within
the British Empire with which T am primarily concerned. I think the
Honourable the Foreign Secretary will be able to answer in regard to
countries outside the British Empire.

Mr. 8. Satyamurti: Muy I know if Government will be good enough to
collect information with regard to the countries outside the British Empire
where discrimination is practised ageinst Indians, of one kind or another?

Sir Aubrey Metcalfe: That information is already being collected in
answer to another very voluminous question put down by another Honour-
able Member.

Mr. T. 8. Avinashilingam Ohettiar: Are Government aware that there
are other States against whose nationals we cannot take any action, but as
against whom other action can be taken, for instance, the boycott of Zanzibar
cloves ?

8ir Girja Shankar Bajpai: So far as the cloves question in Zanzibar is
concerned, we discussed the matter fully in Simla, and I bave answered a
number of questions on that subject here. I am hoping that it will not be
necessary to resort to retaliatory action, but that we shall have a settlement
which is satisfactory and honourable to all the parties concerned.
B
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Mr. M. A. Jinnah: Muay I know whether the Government of Tndin have

considered that they have any sanction that they can apply?

Sir Girja Bhankar Bajpai: It depends: is my Honouruble friend referring
to Zanzibar or to other countrics generally ?

~ Mr. M. A. Jinnah: My question 1s this: T am using the word **sanctions’”
in the latest sensc of its meaning; just as the sanctions are being applicd
aguinst Italy as an aggressor, are the Government of India prepared to
consider whether they can apply some sanctions to redress these grievances ?

Sir Girja Shankar Bajpai: Well, my Honouruble friend will approciate
the fact that.the question of sanctions will depend upon the magnitude of
the interests involved. and I can give him this assurance that, if Govern-
ment come to the conclusion that in certain circumstances sanctions can
be effectively enforced and that there is no other way of achieving the
object, the question will undoubtedly be considered.

Mr. 8. Batyamurti: As regards the sanswer given by the Honourable
the Foreign and Political Secretary, mayv T know, Sir, when he expects to
be in a position to place the information on the table of the House?

8ir Aubrey Metcalfe: 1 caunot cxactly say. Sir. 1 have forgotten
when the question will come up. but it is a matter of the whole world, and
it is natural that it will take some timne to eolleet all the information.  As
T expluined to the House, T think, the other day, in answer to another
question, the immigration laws of America, which contain certain discrimi-
nations against what is known as the barred zone, not only in respect of
India, but also in respect of n large number of other countries in Asin,
these regulations alone fill two large volumes, and the American Govern-
ment themselves express their inability to give us a memorandum which
would explain exactly what are the disabilities applied to Indians. All
thev sav they can do is to take each particular case of an individual and
pav whether or not that individunal is permitted and on what conditions to
enter and reside in the country. 1 merely quote this to show the complexi-
ty of the information asked for and that it will take a long time to ascertain
exactly what nre the various disabilities applied to Indians and to other
foreigners in all the countries of the world.

Mr. 8. Satyamurti: Will Government consider the question of placing
before the House the information in parts as they receive it from the
various countries, and not wait till the last of the countries sends informa-
tion? oo

“ §ir Aubrey Metcalfe: Certdinly, T am prepared always to give informa-
tion about particular countries, but the Honourable Member. whom T am
referrine to, has placed a question on the Order Paper which concerns
every country in the world.

‘Mr. 8. Satyamurti: Will Government, therefore, consider that ques-
tion in parts and plrce the information as thev get it on the table of the
House. and not wait till the last of the countriea sends information?
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8ir Girja Shankar Bajpai: Sir, my Honourable friend'’s request is being
cgrlnplyed with. We are placing on the table such information as is avail-
able.

Qaxi Muhammad Ahmad Kazmi: Is there any country in the world
which does not apply any kind of discrimination so far as Indians are
concerned ?

8ir Girja S8hankar Bajpai: I can mention several.
Qaszi Muhammad Ahmad Kazmi: Outside the British Empire?

_8ir Girja Bhankar Bajpai: Yes, I can read out the names of the ceun-
tries. There is the United Kingdom; there is France.

Mr. T. S. Avinashilingam Ohettiar: May I know, Sir, if the United
Kingdom does make discrimination in Cypher Bureau?

Sir Girja Shankar Bajpai: Cypher Bureau is not a country.
Mr. T. 8._ Avinashilingam COhettiar: Yes, they do make discrimination.

RECOMMENDATIONS OF THE STRAIT SETTLEMENTS TRADE COMMISSION.

1198. *Mr, T. S. Avinashilingam Ohettiar: Will Government, state:
(1) whether they are aware of the rub-leading article of the Hindu,
dated the 20th February, 1936;
(b) whether the facts stated in it are true, and what is the cxtent
of the decline; and
(e} what were the recommendations of the Straity Settlemeni Trade
Commission ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) und (c). Government have no officinl information regarding the
appointment of the Straits Settlement Trade Commission or the meeting
of the Indian Chamber of Commerce at Singapore. As regards the frade
between India and the Faderated Malay States, the Honourable Member
is referred to Volume TI of the Annual Statement of the Sea-borne Trade
of British India for the vear ending 31st March. 1934, a copy of which’
is in the Librarv of the Tegislature.

DeLnt Fort GARDEN IN THE ARCHAFOT.OGICAL AREA OF THE Ciry.

1109. *Mr. Ram Narayan Singh: Will Government be pleased to state 7
"' (a) the average daily and annual income from visitors or otherwise

of the Delhi Fort garden in the archeological aren -of the-

city; , . ‘ o o

“" (b} the. total annual expenditurg of the upkeep ot the said garden;
L ot ual ; °p ! raen

P S L
(c) the surplus, if any, and ways of its expenditure ?

B 2
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8ir Girja S8hankar Bajpai: (a) There is no income from visitors to the
Delhi Yort Garden as such. The admission fee that is charged admits .a
vigitor to all the monuments within the Fort area, and averages Rs. 49
daily and Rs. 18,000 yearly.

(b) The expenditure on the upkeep of the gardén was Rs. 8,631& in
1934-35.

(c) There arc no separate receipts for admission to the garden. The
question of a surplus from garden fees does not, therefore, arise.

_Mr. Ram Narayan Singh: Is the Honourable Member aware that there
is a system of taking bakshish there by the servants?

Sir @irja Shankar Baipai: No, Sir; T have never been asked for bak- -
shish myself but if my Honourable friend will bring any specific instance
of that kind to my notice, T shall look into the matter.

Mr. Ram Narayan 8ingh: Is the Honourable Member aware that when
big people visit the place, employees there come forward and show them
thinge, and explain to them their historical importance, and, at the time of
their departure these employees ask for bakshish, and it is given:?

Sir Girja Shankar Bajpal: There are guides in any case. My friend
does not probably appreciate the fact that there are certain individuals
whose appearance is so generous that it invites supplications for bakshish

1200. *Mr. Sham Lal: T am not putting this question, Sir.

RECONSTRUOCTION OF QUETTA CANTONMENT.

1201, *Mr Sham Lal: (a) Is it a fact that Government contemplate
spending enormous amounts of money, ranging to crores, on the recon-
struction of Quetta Cantonment?

(b) Is it a fact that Government propose to grant the reconstruction
contracts to some British and foreign firms and ignore Indian interests ?

(c) Is it a fact that some British firms have actually been approached
by the officials concerned in the reconstruction to put in their tenders?

(d) Is it a fact that the official in charge of these contracts has decided
to grant Quetta reconstruction contracts to British and foreign firms in
preference to Indian contractors and firms?

(e) Will Government please state their policy on the basis of which
these contracts are to be granted?

8ir Aubrev Metcalfe: (a) The information asked for was given bv the
Honourable the Finance Member in his budget speech, to which the Hon-
ourable Member is referred.

(b) No.
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(c) All invitations to tender have been advertised through the public
press.

(d) No. !

(e) By selection of the lowest tender received that complies with the
eonditions laid down.

Mr. 8. Satyamurti: Sir, has Government’s attention been drawn to a
statement published in this morning’s papers that a foreign expert has
srrived in India, and is now on his way to Simla to direct the Quetta
operations, and that they have decided to use materials which are likely to
be foreign materialg rather than Indian materials?

Sir Aubrey Metcalte: No, Sir, I have not seen the statement referred
to.

Mr. 8. Satyamurti: Have Government come to any conclusion with
regard to the tvpe of materials, which ought to be used in the recopstrue-
tion of Quetta?

Sir Aubrey Metcalfe: No, not so far as I am aware. I think the only
conclusion they have come to is that in most cases it will be necessary to
build what are known as earthquake-proof houses on earthquake-proof

lines.

Mr. S. Satyamurti: Have Government examined the question from the
point of view whether that decision means the non-encouragement of Indian
products, and the encouragement of non-Indian products?

Sir Aubrey Metcalfe: | hardly think that could be a point of view
which would affect. the matter.

Mr. 8. Satyamurti: Will Government re-examine the matter, and fle-
cide it after taking into full account the imperious need for encouraging
Indian industries, wherever possible?

Sir Aubrey Metcalte: 1 think, Sir, the House may be quite sure that,
if materials of the necessary kind are available or ean be manufactured in

India, they will certainly be used.

Mr. S. Satyamurti: [u fixing those materials, will Government consider
not only the question of earthquake-proof,—which is very important, 1
grant,—but also the question that, in place of foreign goods, equally good
substitutes may be manufactured or found in India?

Sir Aubrey Metcalte: T think that is a hypothetical question.

Mr. S. Satyamurti: [ am asking whether, in coming to their conclusion
on this matter with regard to materials used for recomstructing Quetta,
they have taken or will take into consideration the question whether the
expenditure of money on such a large scale for rebuilding Quetta ig not
to be diverted to Indian pockets as much as possible, by considering
whether Indian products may be used for the purpose of rebuilding Quetta
against earthquake shocks?
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Sir Aubrey Metcalfe: 1 have already said that 1 feel quite sure that,
if materials of the required tvpe can be found in India, they wxl_l Oemnly
be used.

Mr. 8. Satyamurti: How does the Honourable Member feel quite sure?
Has he any information that this matter has been or will be considered?

Sir Aubrey Metcalfe: Is this a cross-examination, 8ir? I have stated
the position of Government, and T cannot say anything more about it.

Mr. 8. Satyamurti: Will Government state whether they will pass on
to the authorities who are in a position to decide this question, and impress
upon them the imperious need for encouraging Indian industries in the re-
building of Quetta?

Sir Aubrey Metcalfe: I feel quite surc that the authorities will consider
.the question fully.

Mr. S. Satyamurti: -Will Government forward this information to that
quarter ?

Sir Aubrey Metcalfe: T am not sure what quarter the Honourable Mem-
ber is referring to.

Mr. 8, Satyamurti: That is to suy, the authorities who decide this
question, and impress on them the great need for encouraging Indian
industries when spending Indian tax-payers’ money?

(After a pause.)

May 1 know, Sir, what the reply to my question is.

8ir Aubrey Metcalfe: What information does the Honourable Member
require ?

Mr. S. Satyamurti: I want information on the action proposed by the
Government. of India in forwarding to the authorities who will decide the
manner of spending these seven crores, and if they have impressed on
those authorities the imperious need—I think I speak for a large section
of this House—of spending the Indian tax-payers’ money on Indian indus-
tries, wherever possible?

Sir Aubrey Metcalfe: The Government of India will themselves decide
the matter. There is. therefore, no occasion for them to forward their
views to any authority.

Mr. M. Ananthasayanam Ayyangar: Have any plans and estimateg for
the purpose of reconstruction been already prepared?

8ir Aubrey Metcalfe: 1 understand that they are under preparation.

Mr. Lalchand Navalrai: May I know when the work will begin?
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. 8ir Aubrey Meotcalfe: Agsoon: as ‘it has beeh ‘given to contract which
has not yet been done.

Mr. M. Ananthasatyanam Ayyangar: Are ‘Government wuware that,
8o recently as u week or 8o ngo, there were earthquake shocks round about
Quetta, and that it is useless to build there?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Mr. M. Asat Ali: May I put a supplementary question? Have any
Japanese experts heen consulted as regards earthquake-proof houses, be-
cause, T understand. that they possess the best knowledge on the subject?

8ir Aubrey Metcalfe: 1 think theyv have, but if the Honourable Member
wishes for actual information on that point. T shall have to ask for notice.

Mr. S. Satyamurti: Is it n fact that plans are not to be prepared by
Government:, but the contractors have to do the same and submit them
to Government? '

Sir Aubrey Metcalfe: That. T believe, is incorrect, but T shall have to
ask for notice if the Honourable Member wishes for aceurate information
on the point.

STOPPING OF CERTAIN FACILITIES BY THE STATION MASTER OF LAWRENOEPUR.

1202, *Bhai Parma Nand: (a) Is it a fact that the Station Master of
Lawrencepur has suddenly stopped facilities in the matter of clearing and
forwarding goods, which had been afforded for the last fifty years?

(b) Are Government aware that such a step involves great hardships
to customers and is detrimental to the Railway ?

The Honourable Sir Muhammad Zafrullah Khan: (a) 1 understand that
under instructions from the Divisional aunthorities, certain irregular prac-
tices have recently been stopped.

{b) No.
Mr, S. Satyamurti: What were the irrcgular practices

The Honourable Sir Muhammad Zafrullah Khan: The Station Master
has been instructed that he must not ‘accept endorsements on railway
receipts purporting to have been made by consignecs, whereas, in point of
fact, they had been made by a forwarding agent. Secondly, he has been
asked to stop pack animals coming on to the goods platform, on both sides
of which there are rnilway lines on which shunting is frequently performed.

Mr. S. Satyamurti: Was corruption one of the reasons why these were
stopped ?

The Honourable Sir Muhammad Zafrullah Khan: No.

Bhai Parma Nand: May I know whether these so-called irregularities
have been in existence for the last fiftv years or not?
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" ;l‘ho Honourable Sir Muhammad Zafrullah Khan: I am not' aware of
at.

Mr. Lalchand Navalrai: Will some bridge be constructed in order to
facilitate people going from one side of the platform to another, when,
sshthe fl-Ion(mruble Member said, there ig some danger in passing to the
other side?

The Honourable Sir Muhammad Zafrullah Khan: T have said nothing
ubout passing from one side to the other. Has the Honourable Member
been to Lawrencepur at all?

Mr. Lalchand Navalrai: No. 1 need not go there. I understund from
the Honourable Member’s reply.

The Honourable Sir Muhammad Zafrullsh Khan: T have said nothing
with regurd to passing from one side of the platform to another. ™

Mr. Lalchand Navalrai: What is that passage that has not been given?
The Honourable Sir Muhammad Zafrullah Khan: I have read it out.
Mr. Lalchand Navalrai: T would like to know that.

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member should have listened to it when T was reading it.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

HARDSHIPS OF GREAT INDIAN PENINSULA RAILWAY STAFF RE-APPOINTED
AFTER THE STRIKE OF 1930.

1203. *Bhai Parma Nand: (a) Is it a fact that a number of employees
took part in the strike of March, 1930 on the Great Indian Peninsula
Railway ?

(b) Is it a fact that they offered themselves for duty when the strike
was called off and that as a punishment some of them were sent away
far from their homes to work on the North Western Railway?

(c) Is it a fact that these people have been applying to the authorities
of the North Western Railway for the transfer of their services back to
their homes and that their petitions have been rejected ?

(d) If the reply to part (c) be in the affirmative, are Government pre-
pared to consider their case sympathetically ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. ,

(b) The reply to the first purt is in the affirmative. 'As regards the
second part, the Great Indian Peninsula Railway ex-strikers were not
sent away to work on the North Western Railway as a punishment. In
accordance with the terms of the Government of India communiqué, dated
the 1st March, 1930, a copy of which is in the Library of the House, each
of those ex-strikers, who offered to return to duty within the -prescribed
period and whose name was borne on the list maintained by the Agent,
Great Indian Peninsuln Railway, were, inter alia, to be offered the first
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refusal of emplovment in the same or in a corresponding position to that
‘which he held, when he proceeded on strike, against vacancies occurring
on the Great Indiun Peninsula, East Indian and North Western Railways.
The Fastern Bengal Railway was subsequently added to these railways.
(c) and (d). The reply to the first part of (c) of the question is in the
affirmative.  As regards the latter part of part (¢) and part (d) I would
refer the Honourable Member to part (¢) of the information laid on the
table of the House. on the 8rd September, 1985, in reply to starred ques-
tion No. 160, usked by Mr. V. V. Giri, on the floor of this House on the

12th February, 1935,

EXEMPTION FROM PAYMENT OF SUBSCRIPTION TOWARDS THE INDIAN INSTI-
tUTK, DELHI, BY THE NORTH WESTERN RAILWAY EMPLOYEES.

1204. *Bhai Parma Nand: (a) Is it a fact that a certain amount is
deducted from the monthly pay of all the employees of the Divisional
Superintendent’s Office, North Western Railway, Delhi, as their monthly
subseription towards the Indian Institute, Delhi?

(b) Is it a fact that this practice has been introduced without getting
the consent of the employees themselves und are Government aware that
on that account mueh discontent prevails among them ?

(¢) Is it a fuct that quite a few hundred of them have applied to the
Agent, North Western Railway, for exemption from the payment of this.
subscription?  If so, are Government prepared to look into their case and
stop this compulsory practice ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I would
invite the Honourable Member's attention to the reply given to starred
question No. 439 asked by Sardur Sant Singh on the floor of this Hquse on
the 17th September, 1935,

(c) As regards the first part (Government have no information: As
regards the latter part the matter js still under consideration.

Mr. S. Satyamurti: May 1 ask for some elucidation of answer to clause:
()2 1 tuke it that the answer to the first part is,—they have no informa-
tion, but they are prepared to look into their cases.

The Honourable Sir Muhammad Zafrullash Khan: | have said with re-
gard to the latter part that the matter is under consideration.

Mr. 8. Satyamurti: Which matter?

The Honourable S8ir Muhammad Zafrullah Khan: As a matter of fact,
the position is that the Payment of Wages Bill might render it altogether
illegal to make any deductions, and, therefore, the mautter is receiving con-
sideration as to whether any general orders should be issued that, if any
such practice does prevsil anywhere, it should be stopped.

APPOINTMENT OF INDIANS INTO THE COMMISSIONED RANK OF VETERINARY
Corps.

1205. *Bhai Parma Nand: (a) Is it a fact that the Army Department
have begun taking Indians into the Commissioned rank of Veterinary

Corps?
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(b) Is it & fact that a number of Indians, who passed the M.R.C.V.8.

Examination in England, have been waiting for employment for some
_years? = .

(c) Is it a fact that the Army Department have now fixed twenty-
eight as the age-limit, thus ignoring the claims of all those who qualified
some years ago, and have passed that age-limit?

(d) Are Government prepared to ralse the age-limit of the candidates
at least for the appointments created for the first time?

Mr. G. R. F. Tottenham: (a) Yes.

(b) to (dy. If the Honourable Member is referring to employment in
the Indisn Army Veterinary Corps, there was only one ocase in which
Government held out hcpes of emtplovment to an individual before he
procceded to England to study for the M. R. C. V. 8. On his return to
India this gentlcman was employed'by the military authorities in a civilian
capacity until the scheme for the admission of Indiaps to the Commis-
sioned ranks of the Corps was introduced. '

The age limit for entrants hus been fixed at 28, and it is not proposed to

<hange this so long as enough suitable candidates can be obtained below
that age. .

Sardar Sant Singh: Is it a fact that the candidates employed in this
Department have not been employed to the full strength which was re-
-quired by the Government? There are certain vacancies vet?

Mr. G. R. F. Toitenham: | do not know how that arises out of this
-question.

Mr. S. Satyamurti: How many Indians have been taken so far?

Mr. G. R. F. Tottenham: I should require notice. I laid some informa-
tion on that subject on the table, or 1 gave information in reply to a
guestion some time ago. The totul number of appointments available is
fairly considerable considering the size of the Corps, but T think so far
we have got about cight or ten.

TrANSFER OF PosTS AND TELBGRAPHS DEPARTMENT EMPLOYEES FROM QUETTA
AFTER THE EARTHQUAKE.

1206, *Bhai Parma Nand: (a) Is it a fact that practical sympathy was
shown by the Railway and other departments to their employees at
Quetta by transferring them after the last earthquake from Quetta to
their home-districts ?

(b) Is it & fact that the Posts and Telegraphs Department have failed
to do so and that the representations of the employees applying for a
similar concession have been disregarded ?

(c) If the reply to part (b) be in the affirmative, are Government pre-
pared to consider their case?

Mr. @G. V. Bewoor: (a) Information has been called for and a reply will
be placed on the table of the House in due course.
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(b) and (c). The Posts and Telegraphs Depsrtment has also shown
practical sympathy in this matter and I lay on the table a copy of the
orders issued on the subject. The cases of some employees who have
applied for transfer to the Punjab and North-West Froutier. Circle are
under consideration.

INDIAN POSTS AND TELEGRAPHS DEPARTMENT.
Oreice oF THE DIRECTOR GENERAL OF Po8TS AND TELEGRAPHS.
1 Memorandum No. Es. B. 72-15/35.
Simla, the 29th July, 195.

SusdecT :(—T'ransfer concessions to the staff in Quetta who served through the carth-
quake.

The Director-General witk the concurrence of the Financial Adviser, Posts and
Telegraphs, 1s pleased to authorise you to permit the transfer of the staff of the
Posts and Telegraphs Department who served in Quetta through the earthquake
subject to the following conditions :

(a) Members of the all-India transferable cadres, c.g., general service tele-
graphists and telegruph masters, engineering and wireless supervisors
and wireless operators may be granted a transfer within or outside the
Sind and Baluchistan Circle.

(b) Members of the Posatal and R. M. 8. clerical cadres in the selection grade
may be granted a transfer to some other stations within the Sind and

Baluchistan Circle.
(c) The clerical staff of the post office may be granted a transfer to some other

stations in Baluchistan.

(d) The clerical staff of the telegraph office may be granted a transfer to
Karachi.

(e) Telephone operators, postmen and other linestaff cannot he transferred: but
they may be permitted to secure mutual exchange.

2. Replacement of the staff transferred from Quetta should ordinarily be made
by drawing staff from the stations or Circles to which the transfers are made and
as far as possible only bachelors should be sent to Quetta.

3. The transfers will he for administrative reasons and full travelling allowance

will he given.
2. R. T. BOOTH,
Senior Deputy Director-General.

The Director of Posta and Telegraphs,
Bind and Baluchistan Circle.

WITHDRAWAL OF THE RECOGNITION OF THE VISHNU KARMA PATHSHALA.

1207. *Bhai Parma Nand: (a) Will Government please state the air-
cumstances under which recognition of the Vishnu Karma Pathshala was
withdrawn ?

(b) Will Government please state if the facts on which the recognition
of the said school has been withdrawn were such of which the punishment
can only be withdrawal of recognition of a school established and recog-
nised since 19287

(¢) Will Government please state if the procedure regarding withdrawal
of recognition of a school, as laid down in the Punjab Education Code
was followed? If so, are Government prepared to start an open enquiry
relating to the validity of the charges framed by the District Inspector of
Schools? If not, why was the rule ignored?
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(d) Are Government aware of the fact that even the grant-in-aid for
the last year has not been paid to the school? If so, why?

(e) Are Government prepared to start an enquiry into the allegations
made against the District Inspector of Schools, by the said School? -

8ir Girja S8hankar Bajpai: (a) The recognition of Vishnu Karma Path-
shala was withdrawn as the school authorities were not observing the regu-
lations of the Education Department and the working of the school had
been considered to be unsatisfactory for some time past. Serious irregu-
larities, which were admitted by the Manager, had been committed.

(h) Yes.

tc) Reply to the first part of this question is in the affirmative. As for
the subsequent parts Government does not consider it necessary to start
an open enquiry as recognition was withdrawn under Code Rules for good
reasons.

(d) Grant-in-aid for the year 1984-35 was puid to the school, but the
grant for the current year (1935-36) has not been paid as recognition was
withdrawn in June 1935. Grants-in-aid payable in a certain year are
sssgssed on the figures of income and expenditure of the institution for the
previous year. They are intended to supplement expenditure in the year
in which thoy are actually paid.

(e) No.

Bhai Parma Nand: May I know how long this Pathshala has been in
existence ?

8ir @irja Shankar Bajpai: That I could not say.

Bhai Parma Nand: Was it not working all thesc years that it was in
existence ?

Sir @Girja Shankar Bajpai: Even if it had worked satisfactorily for some
time in the past, the appearance of defects, such as, maintenance of ficti-
tious registers of attendance, would, in my opinion, justify the action that
was taken.

Bhai Parma Nand: But was there any investigation made that they
were fictitious ?

Sir Girja Shankar Bajpai: Yes, not one, but two investigations,’ first
by the Secretary of the New Delhi Municipal Committee, and subsequently
by the Distriet Tnspector of Schools. ‘

ALLRGATIONS AGAINST THE ASSISTANT PRESIDENOY POSTMASTER, CALOUTTA
GENERAL PosT OFFIOE, INCHARGE OF MONEY ORDER DEPARTMENT.

1208. *Khan Sahib Nawab Siddique Al Khan: (a) Is it a fact that the
Assistant Presidency Postmaster, Calcutta General Post Office, in-charge
of Money Order Department, ill-treats the subordinates under him ?

(b) Is it a fact that he habitually uses abusive and highly objectionable
language towards his subordinates? -
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(c) 1s it a fact that the matter has been brought to the notice of the
Presidency Postmaster? If so, what action do Government propose to
take ageinst the said Assistant Presidency Postmaster?

Mr. @G. V. Bewoor: (a) to (c). Government have no information. The
matter is within the competence of the Postmaster-General, Bengal and
Assam Circle, tc whom a copy of the question and of this reply is being
sent for such action as he may consider necessary.

HeartH OF STATE PRISONERS MESSRS. SATYA BHUSAN GUPTA AND ARUN
CHANDRA GUHA.

1209. *Mr. Muhammad Azhar Ali: (a) Will Government please stute: the
present condition of health of Mr. Satya Bhusan Gupta and Mr. Arun
Chandra ‘Guha ?

(b) What was their respective weight when they were first weighed at
Calcutta on their arrest and their present weight ?

(c) Is it a fact that both of them are suffering from fever at intervauls
since their transfer to Poona and they are also suffering from constant
headache ?

(d) How long were they kept in the Bombay jail and when ?

(e) Is it a fact that their persons and property used to be scarched
while at Bombay jail at about 4 a.M.?

(f) Will Government please state if it is a fact that when they prctested
against search at such unusual hour, they were severely assaulted every day
for about 30 days while they were in the Bombay jail ?

(@) Is it a fact that due to the severity of assault one day, they lost
their senses for about a couple of hours ?

(h) Is it & fact that they were put on bar-fetters for over a month for
objecting to be searched at such unusual hours?

(i) Will Government please state what punishment was inflicted on
these two State Prisoners while at Bombay jail?

(j) What was the date and duration of such punishment and the rvason
for it ?

(k) Is it a fact that the doors of the prison call at Poona are shut up at
6 p.M. and are not opened before 8 A.M. next morning for these State
Prisoners ?

(1) What are the measurements of the prison cells in which they are
confined at a stretch for 14 hours?

The Honourable Sir Henry Oraik: (a) The health of both prisoners is,
according to the latest report received, good.

(b) Government have no information as to their weight on arrest in
Caleutta. They were, however, weighed on 29th November, 1981, in the
Misnwali District Jail on which date A. C. Guha was 115 lbs. and 8. B.
Gupts was 148 lbs. On 4th February, 1988, the former was 188 lbs.
{.6., 28 lbg. more and the latter 163 Ibs. i.e., 17 1bs. more.

(c) No. They have complained occasionally of headache and other
minor complaints for which they have been treated satisfactorily.
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- (d) They were in the Arthur Road Prison, Bombay, from the 20th
July, to the 19th December, 1984.

(e) No.

(f) No. The prisoners were searched periodically according to the rules.
They repeatedly offered resistance and it was therefore necessary to em-
ploy force. Government are satisfied ghat undue force was not used.

(g) It is not a fact.

(h) They were put in fetters on one occasion but 1 am not aware for how
long. The reason for this punishment was that the State Prisoners bit
the jailer and spat in the faces of the Superintendent and the Jailer, and
threw water on the Superintendent.

(i) Previous to the imposition of the punishinent referved.to in part
(h) they were awarded 14 days sepuratc confinement and forfeiture of all
privileges, (e.g,, reading books and writing letters) on five occasions. These
punichinents were awarded because the State Prisoners daily and persistent-
ly abused the Superintendent and his staff, shouted revolutionary slogans,
and attempted to stir up a mutiny both amongst the other conviets and
the warders.

(3 The Honourable Member is referred to iy reply to parts (h) and
(1) of the question.

(k) Tv is not u fact. The hours of lock up are from 8-0 or 8-30 r.M.
til shortly after sunrise.

o~

() Government have no exwet information except that there is a1 row
of cells 27 vards leng by 9 vards wide.

WANT OF MEANS FOR RECREATION FOR STATE PRISONERS AT POONA.

1210. *Mr. Muhammad Azhar Ali: (a) Is it a fact that the State
Prisoners at Poona have no means of recreation provided for them in the:
jail? If not, what are the sports aor other recreation allowed to them ?

(b) What is the measureuent of the yard in which the State Prisoners.
are confined ?

. (c) Is # & fact that the yard is not spacious enough even for badmintcn
play?

The Honourable Sir Henry Oraik: (a) to (c). It is a fact that the accom-
modation available in the Yeravdw Prison does not admit of out-door.
games, such as tennis or badminton. But the prisoners have been provided
with dumbells, Indian clubs, skipping ropes, :carrom set, dice and cards.
The enclosure within which the prisoners aro atcommodated is 40 yards
long by 17 yords wide, part of which is occupied by a row of cells 27 yards
by 9 yards, and a latrine 6 yards by 3 yards. o

SEGREGATION OF STATE. PRISONERS MESSRS. SATYa BHUSAN GUPTA AND
ArUN CHANDRA GUHA.

' 1211, *Mr. Muhammad Ashar Ali: (a) will Govemment please state whv )
Messrs, Satyn Bhusan Gupta and Arun Chandra Guba, State Pnsqy}Ertg!f

have been segregated from other State Prisoners?
(b) Ts it the policy of Giovernment to keep only two State Prisoners at
one placé ? '
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(c) What is the objection of Government to keeping most or al least
four State Prisoners in one jail so_that they may have some association?

(d) How long have these State Prisoners been in jail? How long have.

they been in this particular Jail (at Poona)?
(¢) Are Government aware that this place is not suited to their health
and are Government prepared to tranbfer them to another jail for & change ?

The Honourable Sir Henry Oraik: (a) Because they repeatedly abused
and finally assaulted the Superintendent and the Jailer and because they
tried to encourage cther convicts and warders to mutiny.

(b) There is no fixed rule, each cuse is considered on its merits.

(¢) The objection ix sometimes on the score of the refractory and
mutinous behaviour of the State P'risoners, and sometimes on the score of
their revolutionary associations and activities.

(d) A. (. Guha since 22nd October, 1930 and 5. B. Gupta since 24th
December, 1930, They have been in Jail in Poona since 19th December,.
1934,

(e) The answer to both questions in this part is in the negative.

o

ARTICLE HEADED ‘‘ RAILWAY STORES DEPARTMENT AND THE AXE OF

RETEENCHMENT "’ PUBLISHED IN THE RaIwavyuax, LUCENOW.

T

1212. *Mr Muhammad Nauman: Has the atlention of Governmm;:. be en

drawn to an article *‘Railway Stores Department and the Axe of Retrench-
ment’’ published in the Railwayman, Lucknow, dated the 15th February
1986 ? If so, what action do Government propose to take in the matter ?

The Honourable Sir Muhammad Zafrullah Khan: The reply to the first °
purt is in_the affirmative.  As regarde the latter part, the matters referréd: :

to are entirely within the comnpetence of the Agent, to whom a copy .of
the question hag heen_ sent for information and such action as he may eon-
sider necessary.

UNSTARRED QUEH']'{ONH AND ANSWERS.

Rmnnmn WORKSHOP MEN AWAITING RB-EMPLOYMENT ON THE MADRAS:

AND SOUTEEBRN MAERATTA RAILWAY.

312, Mr. V. V. Girl: (n) Will Government be pleased to state whether
it is a fact that nearly 240 retrenched workshop men are awaiting re-
employment on the Madras and Southern Mahratta Railway ?

(b) Will Government be pleased to state the number of apprentices
workmen m the Hubli shops and Arkonum Engineering workshops
retrenched after the strike of 1932 on the Mudras and Sout.hem Mahrattn
Railway and awaiting re-employment ?

(e) Will Government be pleased to state the number of outsiders re-
oruited on the Madras and Southern Mahratta Railway in the workshops.
after 1931-32 and still remaining in service ?
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The Honourable Sir Muhammad Zatrullah Khan: (a) to (c). Govern-
ment have no information. These are matters of detailed administration
for the Agent, Madras and Southern Mahratta Railway, which is a
‘Company-managed Railway and Government gre unable to interfere. I am,
‘however, sending a copy of the question to the Agent, Madras and Southern
Mahratta Railway, for information.

MEMORANDUM REGARDING SUBVENTION TO THE NORTH-WEST FRONTIRR
PROVINOE SUBMITTED TO Si2 OTro NIEMEYER. '

313. Pandit Krishna Kant Malaviya: Will Government be pleased to
lay on the tuble o copy of the memoranda submitted by the Honourable
the Home Member of the Frontier Province, regarding the subvention, to
‘Sir Otto Niemeyer?

The Honourable Sir James G@rigg: Government are not aware of any
such memorandum. If the official memorandum of the North-West
Frontier Province Government is referred to the answer is in the nega-
tive.

‘CONSTRUCTION OF THE- CHAKIA AND SIDHWALIA LINE OF THE BENGAL AND
NORTH WESTERN RAILWAY.

814. Mr. B. B, Varma: (u) Will Government be pleased to state the
loss in earnings due to the Bengal and North Western Railway line
between Chapra and Sonepore being cut and breached (i) in 1928, and (ii)
in 19842

(b) If the Chakia and Sidhwalia connection was undertaken, will the
-expected return on the entire cost, including the bridge, amount to 8%
per cent. and without the bridge to seven per cent.?

(c) Are Government aware that by the construction of this above named

. bridge, apart from public convenience, there is going to be an advantage
to trade and it is likely to assist and improve the flow of traffic?

(d) Is it & fact that Bihar Government have been asked to guarantee
the interest return on capital expenditure on the Bengal and North Western
Railway at any time?

(e) Is it not a fact that the lines built and administered by the Bengul
-and North Western Railway have always been paying satisfactorily?

(f) Are Government prepared to waive their demand of guarantee of
intgrest from the Government of Bihar against any loss, and sanction the
lp:‘omct for the construction of the bridge to be known as Chakia-Sidhwalia

ine ?

The Honourable 8ir Muhammad Zafrullah Khan: (a) Government have
no information.

(b) No.

(c) Possibly.

(d) The Bihar Government were recently asked if they would guarantee
interest return on the capital expenditure on the Chakia-Sidhwalia line
if constructed. This would form part of the Tirhut Railway which belongs
tﬁ) .tlhe Government though it is worked by the Bengal and North Western

ailway.
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q (&e) The Bengal and North Western Railway have always paid divi-
ends.

() No.

DIFFERENOE BETWEEN THE RAILWAY BOARD AND THE FINANOIAL
COMMISSIONER, RAILWAYS.

815. Dr. N. B. Khare: (a) Will Government please state the extent of
the administrative control of the Railway Board consisting of three mem-
berg (Chief Commissioner, Financial Commissioner and one member) and
of the Financial Commissioner, Railways over the railway servants as
defined in the Indian Railways Act?

(b) Will Government please state the material difference between the
Railway Board and the Financial Commissioner, Railways ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Subject to the
provisions of the Railway Services (Classification, Control and Appeal)
Rules and the ‘Direction’ appended thereto full administrative control
over railway staff on State-managed Railways is exercised by the Railway
Board and in the case of Railway Accounts staff by the Financial Com-
missioner, Railways.

(b) The Honourable Mewmber is referred to the reply given to question
No. 214 asked by Pandit Hirday Nath Kunzru in the Legislative Assembly
on the 4th February, 1930.

EXPENDITURE ON RAILWAY BoAmrD, ETO.

316. Dr. N. B. Khare: Will Government please state the expenditure
on officers of (1) the Government of India in the Railway Department; (2)
the Railway Board, and (3) the Financial Commissioner, Railwavs durin:r
the preceding five years, and if it is not possible, then for the preceding
year?

The Honourable Sir Muhammad Zafrullah Khan: There are not three
sets of officers as the Honourable Member appears to think. The officers
in the Railway Department of the Government of India are identical with
those working under the Railway Board and taking orders from the Finan-
cial Commissioner in his capacity as a Member of the Railway Board. I
place the statement asked for on the table of the House.

Statement showing the Bxzpenditure on the Officers of tﬂe Railway Board during the
last five years.

Total V and N, V. Figures in thousands of rupees.

1930-31 . . 7,52
1931-32 . 6,9¢
1932-33 5,92
1933-34 5,79
1934.35 5,42



2482 LEGISLATIVE ASSEMBLY, [18TH Marcu 1936.
STAFF OF THE RAILWAY BOARD, ETC.

317. Dr. R, B. Khare: Will Government please lay on the table a
statement showing the staff of the offices of (1) the Government of India
in the Railway Department, (2) the Railway Board, and (8) the Financia)
Commissioner, Railways as borne on the 1st April, 1981, 1st April, 1935
and 1st March, 1986, and the concise reasons for any difference between any
two dates? ' -

The Honourable 8ir Muhammad Zatrullah Khan: There are not three
sets of staff as the Honourable Member eppears to think. The staff of the
Railway Department of the Government of India are identical with those
employed by the Railway Board and by the Financial Commissioner in
his capacity as a Member of that Board.

T place a statement on the table of the House.

A Statement showing the Staff in the Raillway Board’s Office on 1st April, 1981, Ist
April, 1935, and st March, 1936, with concise reasons for the difference.

18t April, 1931 . . . . . . . . 122 A
1st April, 1935 . . . . . . . . 117 B
1st March, 1936 . . . . . . . . . 116

A. Due to“gertain posts retrenched during the economy campaign.
B. Due to the abolition of Leave Reserve among the Stenographers.

APPLICABILITY OF CERTAIN RuULES oF THE RAILWAY SERVICES
(CLASSIFIOATION, CONTROL AND APPEAL) RULES TO NON-GAZETTED STAFF.

318. Dr. N. B. Khare: Will Government please state whether the
principle underlying Rule 8 of the Railway Services (Classification. Control
and Appeal) Rules is applicable tc non-gazetted staff? Tf not, what are
the reasons for the differential treatment?

The Honourable 8Sir Muhammad Zafrullah Khan: With your permis-
sion, Sir, I propose to reply questions Nos. 818 and 319 together.

The non-gazetted staff are not governed by the Railway Services
(Classification, Control and Appeal) Rules, under the ‘‘Direction’’ appended
to these rules the (Yovernor General in Council has been given full power
of control, including power of delegating control to subordinate authorities,
over the non-gazetted staff.

APPLICABILITY OF OERTAIN RULES oF THE RAmway SERVICES
(CLASSIFICATION, C)NTROL AND APPEAL) RULES T0O NON-GAZETTED STA¥F.,

+319. Dr. N, B. Khare: Will Government please state whether Rules 1
to 10 under Part T—General of the Railway Services (Classification, Con-
trol and Appeal) Rules are applicable to non-gazetted staff? If not, what
are the reasons for the differential treatment?

NoN-GAZETTED Ranway Srarr.

320. Dr. N. B. Khare: Will Government please state whether non-
gazetted staff are members of the Railway Services? If not, to which
service do they belong?

+For answer to this question, see answer to question No. 318.
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The Honourable Sir Muhammad Zafrullah Khan: It by ‘Railway
‘Bervices' the Honourable Member means the Railway Services referred
to in the Railway Services (Classification, Control and Appeal) Rules the
reply is in the negative. Non-gazetted staff are not members of those
:gervices but of subordinate or inferior services.

PrOCEDURE FOR INQUIRY INTO THE CONDUOT OF NON-GAZETTED RATLWAY
STarr.

321. Dr. N. B. Khare: Will Government please state whether the pro-
visions of the Public Servants Inquiries Act, 1850 are applicable to non-
guzetted staff on State Railways? If not, under what Act is their con-
duct inquired into, or what is the procedure of inquiring into their con-
duet?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-

formation and will lay a reply on the table of the House, in due course.

RULES FOR RECRUITMENT, PAY AND ALLOWANCES, BTC., OF NON-GAZETTED
RAILWAY STAFF.

322. Dr. N. B. Khare: Will Government please state the Gazette
Notification promulgating the rules framed by the Governor General in
‘Council in respect of recruitment, pay and allowances and other condi-
tions of service and discipline and conduct of railway servants other than
those holding permanent gazetted posts? If not, are those rules confi-
dential and not for general information and guidance of the staff?

The Honourable Sir Muhammad Zafrullah Khan: The rules referred to
by the Honourable Member have not been published in the Gazette of
India. These rules and other rules and orders governing pay, allowances
and other conditions of service of the State Railway staff will be included
in a single compilation, namely, the State Railway Fstablishment Mannal,
which will be available for sale when ready.

POWERS OF DIVISIONAL SUPERINTENDENTS ON THE EAST INDIAN RATLWAY.

'$23. Dr. N. B. Khare: Is it a fact that the Agent, Fast Indian Rail-
way. defined the powers of Divisional Superintendents under Circular
No. 462 of the 21st October, 19262 Tf so, will Government please state :

(a) the clause, or clauses, which authorizes the Divisional Super-
intendents to delegate the powers vested in them to their
subordinate officers, viz.:

(1) Superintendent. Transportation,

(2) Assistant Superintendent, Transportation,

{8) Buperintendent. Commereial,

(4) Assistan$ Superintendent, Commercial, \
(5) Superintendent, Power, .
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(6) Assistant Superintendent, Power,
(7) Superintendent, Rolling Stock,
(8) Assistant Superintendent, Rolling Stock,
(9) Senior Superintendent, Way gnd Works,
(10) Superintendsnt, Way and Works,
(11) Assistant Superivtendent, Way and Works,
(12) Buperintendent, Staff,
(18) Assistant Superintendent, Staff,
(14) Superintendent, Office,
(15) Inspectors,
(16) Head Clerks; and
(17) Clerks;
(b) the nature of full powers to deal with all matters within his
Division, and .

(c) the authoritvy under which the Divisional Superintendents are
Railway Admunistrations as defined in Indian Railways Act
for purposes of service agreements?

The Honourable Sir Muhammad Zafrullah Khan: 1 am collecting in-

formation and will lay a reply on the table of the House, in due course.

STRENGTH OF STAFF ON THE EAST INDIAN RAILWAY,

324, Dr. N. B. Khare: With reference to the reply to unstarred ques-
tion No. 42, asked on the 4th February, 1986, regarding the strength of
staff on the East Indian Railway, will Government please state the datum
upon which they based their figures for the actuals and budgets for eachr
year under heads Establishments ?

Mr. P. R. Rau: The actual expenditure is found from the accounts.
which do not, however, keep details of numbers.

The estimates are based on the expenditure in the past, together with
e consideration, so far as possible. of the circumstances of the year for
which the estimate is framed. such as additional cost of increments, re-

trenchments of staff, if any, and so on.

RESERVATION OF NON-GAZETTED SUPERVISING PosTs POorR EUROPEANS AND
Awgro-Inpians oN THE EasT INDIAN Rarmway.

325. Dr, N, B. Khare: With reference to the reply to unstarred ques-
tion No. 44, asked on the 4th February, 1988, will Government please

state*

(») whether any Selection Boards were held in any of the offices on
the Bast Indisn Ruilwavy between the 1st January, 1984 and
th_e 1st January, 1986; if so, with what result, community-
wise:
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(b) whether on the 31st March, 1981, the strength of the non-
gazetted supervising staff in the scale of pay rising to Rs. 150
and over was as under:

(K. M. Hasan's report.)
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Hindus . 141 10 - 12| 197 1
Muhammadans - . 6 7 14 .. 7 26 4
European and Anglo- 2 298 60 452 35 657 11

Indians.
Indian Christians . . 1 .. 1 .o ‘e 7 .
Others . . . . . 2 2 3 4 17

(e) the increase and decrease, communitywise, since 1st April, 1981
to date, in the strength of the non-gazetted supervising staff
on scale of pay rising to Rs. 150 and over;

(d) whether they will now furnish the requisite informatiofi;

(e) whether they are prepared now to reconcile their reply with the
true facts; if not, why not;

(f) the strength, communitywise of the Transportation Inspectors
on 16th August, 1934, when the Selecion Board consisting
of Mr. W. H. Burnard, Chief Operating Superintendent and
Mr. H. A. Collet, Superintendent Staff, selected seven Anglo-
Indians in preference to other communities who were eligible
for promotions;

(g) the reason for such predomination over other communities by
one community; and

(h) what action has been taken now; if none, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government have
no information and its collection will involve an amount of labour and
expense not likely to be justified by results.

(b) The figures quoted by the Honourable Member are correct, but
they refer to staff in posts the minimum pay of which is Rs. 150 per
mensem or more.

(¢) The information readily available will be found on page 63 of the
report by the Railway Board, Volume I, for the year 1935-86.

(d) It is not understood what information the Honourable Member is
referring to.

(e) The question is not understood.
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(f) Government are informed that the permanent strength of the
Transportation and Commercial Inspectors was as follows:

Europeans 11
Ang}o- Indians 16
Indians 4

(g) As promotions are made mainly on merit equal distribution of the
posts among different communities cannot be guaranteed.

(h) No action is called for.

PosTs OF TRANSPORTATION INSPECTORS SANOTIONED BY THE EAST INDIAN
RAmLway.

326. Dr. N. B. Khare: With reference to the reply to unstarred question
No. 5, asked on the 2nd September, 1935, regarding posts of Transportation
Inspectors sanctioned by the East Indian Railway, will Government please
state:

(8) the purpose and intention for not retaining the list;

(b) the source from which it can be ascertained that the persons
selected were eligible for promotion and no other person was
eligible;

(c) the action taken against the official who failed to retain the
list; .

(d) why a fresh Selection Borrd was not summoned; and

(e) Whether they now propose to take action and inquire into the
mal-administration and conduct of the officials under the Pub-
lic Servants Inquiries Act, 1850? If not, why not?

The Honourable 8ir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay’ a reply on the table of the House, in due course.

Posts oF TRANSPORTATION INSPEOTORS SANOTIONED BY THE EaAsT INDIAN
RaAmwway.

327. Dr. N. B. Khare: With reference to the answer to part (d) of
unstarred question No. 5 asked on the 2nd September, 1985, will Govern-
ment please state:

() whether it is a fact that Divisional Selection Boards were held
prior to the Selection Board held on the 18th August, 1934;
(b) if the reply to part (s) be in the negative whether they will place
on the table the following correspondence:
(1) Divisional Buperintendent, Howrah, No. E. H.-218 of 5th
June, 1934:
(2) Divisional Superintendent, Asansol, No. E.S8.T.-2/1/C.8.8.
of 25th May, 1934;
(8) Divisional Superintendent, Dinapur, No. E.A.-14/28 of 25th
May, 1934; and
(4) Divisional Superintendent, Moradabad, No. E.T.-4/82-
R.A.S M. of 1st June, 1934;'
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() if the reply to part (a) be in the affirmative, whether they will
place on the table a list of candidates selected by the Divi-
sional Selection Boards?

The Honourable Sir Muhammad Zatrullah Khan: (a) No.

(b) Government are not prepared to place the documents referred to
on the table of the House as they are meant for departmental use only.

(¢) Does not arise.

MoDIrFI0ATIONS AND EXTENSIONS IN THE RULES REGULATING THE DISCHARGE
AND D1sMiSsSAL OF NON-GAZETTED STAFF oN THR EAsT INDIAN RaAILWAY.

328. Dr. N. B. Khare: With refcrence to unstarred question No. 2,
asked on the 2nd September, 1985, will Government please lay on the table
a copy of the modifications and extensions notified in connection with the
rules regulating the discharge and dismissal of State Railways non-gazetted
servants on the Fast Indian Railway, or to state the number and date of
the notifications published in the Gazette ?

The Honourable Sir Muhammad Zafrullah Khan: I place on the table
of the House a copy of the notifications issued by the Agent, East Indian
Railway, in connection with the rules regulating the discharge and dis-
missal of non-gazetted servants on the East Indian Railway.

(1) Agent’s circular No. 523/A. E.-1795, dated the 2nd December,
1930, and

(2) Agent's notification, dated the 8th February, 1934.

PUBLISHED IN THE RAILWAY'S GAZETTE, DATED 10rsa DECEMBER 1930.
In supersession of Agent’s Circular No. 508/A. E.-1795, dated 22nd January, 1930.
Cmcurar No. 523/A. E.-1785.

EAST INDIAN RAILWAY.
Aaent’s Orrice.
Calcuttu, 2nd December, 1930.

Rules reguluting the discharge and dismissal of State Railway Non-Gazetted Govern-
ment Servants.

With reference to the revised rules issued in connection with the above with
Agency Notification of 28th October 1830, Agent’s Circular No. 508/A. E.-1795.
dated 22nd January. 1830, is re-issued below with slight amendments. The rules
contained herein hold good and will be applied in conjunction with those issued with
the Notification of 28th October, 1930.

! Appeals  from Subordinate Staff.

)

In supersession of the Agent’s Circular No. 508/A. E.-1795. dated 22nd January,
1930, published in the Weekly Gazette dated 20th January, 1930, the staff are hereby
informed thar appeals from subordinate railway employees will be entertained by the
Agent when the appellant has been summarily dismissed and that an employee v(ho
is dismissed with forfeiture of Provident Fund Bonus shall have the right of appealing
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to the Railway Board. Appeals against discharge will, however, be finally dealt
with as follows : '

(i) By the A&ent if the order of diechar% was issued by a Principal Officer
or by the Head of the appellant’s Department.

-~ {ii) By the correctly related Principal Officer or Head of Department concerned
if the order of discharge was issned by a Divisional Superintendent or
by a Deputy Chief Mechanical Engineer or by a District Officer or by
Works Managers, Alambagh and Charbagh, working directly under &
Principal Officer or Head of a Department.

(iii) By a Divisional Superintendent or by a Deputy Chief Mechanical Engineer
if the order of discharge was issued by a Senior Scale Officer attached
to his Division or Workshops as the case may be. ‘

Orders of discharge will only vest in Officers of District Rank and above.
Nore 1.—This applies to permanent staff.

Nore 2.—The Agent delegates powers to the Deputy Superintendent,, Watch and
Ward Department to dismiss Head Watchmen and Watchmen and to the

Assistant Buperintendents, Watch and Ward Department. to discharge
‘Watchmen.

Note 3.—The Agent delegates powers to the Deputy Chief Mechanical Engineexs
at Lillooah, Jamalpur and Tatanagar and to the Works M\lanagers a\
Charbagh and Alambagh to dismiss labourers, i.e., workshop employees
other than clerital and supervisory staff, (persons of and above the grade

of a chargeman being treated as Supervisory staff) whose service is under
10 years.

Nore 4.—The Agent delegates powers to the Manager, Oil Factory. Manuari to
discharge labourers whose service is less than 10 years.

2. The Agent will, as heretofore, receive appeals from ez-employees regarding non-
paymen, of their Provident Fund bonus and gratuities which must be sent, however,
through the proper channel; otherwise they will he returned to the appellant for
submission through the proper channel, i..., through the officer under whom he
worked when his services with the railway terminated.

3. The siaff are further informed that Divisional Superintendents, Deputy Chief
Mechanical FEngineers, Heads of Departments and Principal Officers are authorised to
withhold petitions in the following cases :

(i) When a petition is an appeal against the discharge of a person appointed in
India on probation if his discharge was made before the period of the
termination of the probation.

(ii)) When a petition is an appeal against an order passed by a Divisional
Superintendent or Deputy Chief Mechanical Engineer or Head of
Department directing a transfer or refusing a transfer, appointing or
promoting to a post which is ordinarily filled by selection, refusing to
grant leave on account of the exigencies of the service, or refusing in a
particular case to authorise the issue of a privilege pass or privilege
ticket order.

4. Further, Officers dealing with appeals have been authorised to withhold them
if they fall within any one of the following categories :

(a) If the petition be frivolous, illegible or unintelligible or if couched in
" language which is disrespectful or improper.

(b) When the petition is one already disposed of by competent authority and
when the fresh petition advances no new facts in support of the appeal.

5. If a petition be withheld by an officer competent to do so, the appellant will
be informed by that officer of the fact, and of the reasons for withholding it.

6. The staff are further advised that appeals must invariably be sent through the
proper channel.

C. L. COLVIN,
Agent.



UNSTARRED QUESTIONS AND ANSWERS, 2489
Kl Gazette iaxued on 2lst Febrvary, 198}

97. BAST INDIAN RAILWAY.

NOTTFICATION.

Rulea regulating the discharge and dismissal of State Railway Non-Gazetted Govern-
ment Serranta.

In continuation of this office notification dated the 28th October, 1930, under
‘which the above rules were puhlished. the Railway Board’s Jetter No. 1975.-E. G.,
-dated the 31st January, 1934, is also published for general information.

AceNt's  OFFICK;
WCalcutta, 8th February 1584,
H. A. M. HANNAY,
Agent.

Cory oF Rammway Boarn's 1rrrer No. 1975-E. G., vatep THE 3lsT Janvamy, 1934, To
AgeNT,

Right of appzal of labourers employed in a State Railway Workshop or any other
Braneh oi State Railway Service and of Temporary Non-Gazetted employees
torne on non-pengionable extablishment.

. I am direcled to refer t. this office leiter No. 4080-E., dated the 10th October,

1830, forwarding a copy of the revised rules regulating the discharge and dismissal

of Siate Railway non-gazeited Governmen: servanis, and to state that it nas been

decided to allow a right of appeal against discharge from service in respect of the
following staff :

{i) Labourers employed in a State Railway workshop or any other branch of

State Railwiy scrvice: with less than three years’ continuous service; and

(ii) temporary non-garetted employees borne on a non-pensionable establishment
of a State Railway or in other offices under the administrative control
of the Railway Board or of the Financial Commissioner of Railways,
with less than three years’ continuous service.

2. T am accordingly io state that staff veferred to in categories (i) and (ii) above
may be allowed a right of osppeal under rule 11 of the rules referfed to above
notwithstandicg anything contained in the said rules precluding such staff from such
right of appeal.

3. T am 1o request that necessary arrangements may be made early to give effect
‘to these orders.

REPORT ON THE COMMEROIAL METHODS EMPLOYED ON THE LONDON, MIDLAND

AND ScorTisH Ramway By Me. T. J. Ryax oF THE ComMMEROIAL DE-
PARTMENT, EAST INDIAN RATLWAY.

320, Dr. N. B. Khare: Will Government please state:

(a) whether in November, 1934, a report on enquiries permitted into
the commercial methods employed on the London, Midland
and Scottish Railway by Mr. T. J. Ryan, Commercial
Department, East Indian Railway, Calcutta was printed at
Calcutta, East Indian Railway Press; if so, whether they will
place a copy of the said report on the table of this House; if
not, why not;

(b) who permitted the enquiry and asked for a report;

i(c) what was the cost of the enquiry;
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(d) what position Mr. T. J. Ryan occupies in the Commercialk
Department, East Indian Railway;

(e} who assisted him in his enquiries;
(f) what salary Mr. T. J. Ryan enjoyed in the services:

(g) wh;tlt i‘s tzihe total service of Mr. T. J. Ryan and what experience
e had;

(h) the number of copies printed;
(i) who has borne the cost of printing the report; and

() to whom the report is presented and what action has been takem
thereon ?

The Honourable Sir Muhammad Zafrullah Khan: (a) I understand the:
report was printed in December, 1934. Government are unable to place
a copy of the report on the table, as such of the information contained
therein as was supplied by the London, Midland and Scottish Ruilway wus
given on the understanding that it would be treated as confidentia] and
would not be published for general information.

(b) The enquiries were made by Mr. Ryan on hig own initiative while
he was on leave.

(c) The enquiry has not cost the Railway Ad'inistration anything.

(d) He is at present officiating as an Assistant Superintendent in the
T.ower Gazetted Service.

(e) No one.
(f) Rs. 500 at present.
(g) Twelve years. He has experience both indoor and out-door in the

Commercial Department from a Weigh Clerk and through the intervening
grades to his present position.

(h) 100,
(i) The East Indinn Railway Administration.

(35 The report was submitted by Mr. Ryan to the Chief Commercial
Manager who has circulated copies to his Divisional Officers. Government
have no information as regards the action taken on the suggestions made

in the report as this is entirely a matter for the Administration to deal
with.

CoMMUNAL CoMPosITION OF COOLIES ON THE DELHI RAILWAY STATION.

330. Dr. N. B. Khare: Will Government please state the communak
composition of the cooly establishment at Delhi junction station?

N The Honourable Sir Muhammad Zafrullah Khan: One Muhammadan
Jamadar, four Muhammadan Asgistant Jamadars, two Hindu Assistant
Jamadars, two Hindu Munshis, 195 Hindu coolies and 205 Muhammadan:
coolies.

ORGANMISATION OF CooLY ESTABLISHMENTS ON STATE RaAmwavs.

331. Dr. N, B, Khare: (a) Will Government please state. the rél.at-ion--
ship between the cooly establishment and the Railway Admi.nisttahon?
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(b) Will Government please state the organization of cooly establish-
ments on State-managed Railways ?

(¢) Will Government please state the rules for the recruitment of
cnolies on State-managed Railways?

(d) Will Government please state the terms of nagreement, if any,.
executed by a cooly on State-managed Railways?

(e) Will Government please state the conditions of service of cooly
establishment on State-managed Railways?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (e). The posi--
tion as regards the appointment and control of coolies is not uniform on
railways, but, in the majority of cases, they are engaged as unpaid work-
men by the stationmaster. At some of the larger stations a jamadar is-
appointed to supervise and control the work. On a few railways, more
purticularly at certain large stations on the East Indian Railway, a contract
is given to some persons for the supply of coolies. The Jamadars and
coolies ure not railway employees, and so far as Government are aware
no agreement is executed by coolies. Normally they are permitted to
sontinue working if their conduct is satisfactory. Their responsibility is.
to the person who allows them to work at the station, namely, the station
master, a jumadar or g contractor.

RULES FOR RECRUITMENT, ETC., OF COOLY JAMADARS AND COOLIES ON THBE:
DeLHI RAILWAY STATION.

332, Dr. N, B. Khare: Will Government please state (a) the rules
for recruitment; (b) terms of agreement; and (c} conditions of service of (i)’
cooly jamadars and (i) coolies nt the Delhi junction on the North Western

Railway ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Railway ap-
points the jamadar and the latter appoints the assistant jamadar and

recruits coolies,
(b) and (c). I am placing on the table a copy of the form of license

issued by the Divisional Superintendent, which the jamadar appointed is-
required in sign in token of his agreeing to abide by the terms thereof.

LICENSE FOR THE SUPPLY OF COOLIES FOR THE PURPOSE OF CARRY-
ING PASSENGERS’ LUGGAGE TO AND FROM THE TRAINS.

Permission is hereby given. to son
of resident of to supply and arrange:
for the daily attendance of a minimum number of able hodied’
coolies at Railway BStation on the following terms:— -

1. He shall arrange to have a sufficient number of coolies on the station platforms.
at the time of arrival and departure of every passenger train. .

2. He shall not charge more than Rs. 2-0-0 per head per mensem from the coolies-
enghged by him.

3. The coolies shall always appear in clean uniform with proper hadges as approved:
and supplied by the railway at their own cost.
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4. He shall be responsibla for the proper and orderly conduct.of the coolies whilst
performing their duties on the station platforms and premises and shall employ only
such men whose character has been verified hy the police.

5. The coolies must not interfere with passengers who employ their private servants
to carry their Juggage.

6. The coolies etrployed by the licensee shall on no account demand or uccept
more than the authorized charge per trip as laid down by the Railway Administration.

7. He shall be paid for all railway work performed by his coolies at a rate to be
fixed by thc Railway Admircistration.

8. He shall deposit Rs. as security for the due and proper fulfilment
of the terms snd conditions of this license.

9. He shali iudemnify ths Railway Administration against any loss, destruction or
.damage to or pilferage from, any package, parcel or passengers’ luggage caused by
the carelessncss, neglect or misconduct of the coolies in his employ and shall pay

all claims mel and liiigation expenses, if any, incurred by the Railway Administra-
gion.

10. The licensee shall at all times indemnify the North Western Railway against
all claims which may be made under the Workmen’s Compensation Act, 1823, or any
statutory modifications thereof or otherwise for or in respect of any damages or
compensation payable in consequence of any accident or injury sustained by any
cooly servant or person in the employment of the licensee and engaged- in the
performance of this license and shall take all risk of accidents or damage which may
cause a failure of the pertormance of the license arising out «f such accident to
such cooly or servant and shall be responsible for the sufficiency of all the means
used by him for the fulfilment of the license.

11. The divisional superintendent, at his own discretion aud without assigning any
reason or paying compensation on any account whatsoever, reserves to himself ‘the
right of withdrawing this license at any time.

12. He shull not sub-let the whole or any part of thix license.

13. The cost of stamp duty on this license shall be horne by the Railway Adminie-
‘tration.

-

Divisional Superintendent,
North Western Railway.

Wated 193

I hersby agree to atide by the above terms.

Jamadar,

Dated 193 ;

Witness

Address

Signed by the above-named in my presence.

Station Master.

Dated 198

APPEALS AGAINST THE REMOVAL OF A COOLY JAMADAR OR A CoOLY ON STATR
RAILWAYS.

333. Dr. N. B. Khare: Will Government please state whether an
appeal against the removal of a cooly jamadar or a cooly on State-
mansged Railways is admissible? If so, to whom, if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: I have called for
.certain information and will lay a reply on the table when it is received.

g
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APPEALS AGAINST THE REMoOvVAL oF CooLY JaMADARS OR COOLIES ON THE
DEeLri RAiLwAY STATION,

334. Dr. N. B. Khare: Will Government please state whether an
appeal against the removal of cooly jamadars or coolies at Delhi junction
on the North Western Railway is admissible? If so, to whom, if not,
why not ?

The Honourable Sir Muhammad Zatrullah Khan: The Agent, North-
Western Railway, states, that an appeal would lie to the Divisional
Sul];erintendent, Delhi, if the removal was ordered by an officer subordinate-
to him.

ALLEGATIONS AGAINST OFFICERS OF THE DELHI RAILWAY STATION.

335. Dr, N. B. Khare: Will Government please statec:

(a) whether it is a fact that the wivisional Superintendent, Delhi
Division, North Western Railway, has mnever held any
inquiry on the charges of corruption of hiz officials at Delhi
junction, if and when, 1epresented to him; and

(b) whether beating by officers of subordinates is permissible on:
State-managed ilailways; if so, whether they are prepared
to place a copy of such authority on the table of this House ?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) The reply to the first part is in the negative; the latter part does-
not arise.

IeNORING OF THE CrLAIMS OF OLD TRAVELLING TIOKET EXAMINERS ON THE
East INDIAN RATLWAY.

336. Dr N. B. Khare: With reference to the reply given on 2nd
September, 1935, to starred question Nc. 406, asked on the 21st February,
1985, will Government please stute

(¢) the reason for the differential treatment to the Travelling Ticket
Examivers on the East Indian Railway, who have been given
the option to retain the scales of pay formerly allowed to
Travelling Ticket Inspectors as personal to them throughout,
and why they are not borne on a pro-forma list for their
promotions; and

(L) the reasons for not regulating the promotions of the Travelling
Ticket Examiners on the East Indian Railway who have been
given the option to retain the scales of pay formerly allowed
to Travelling Ticket Inspectors as personal to them
throughout, in accordance with the vacancies occurring
among the old Travelling Ticket Inspectors according to
the number of posts which existed on 81st Mayv, 1981°?

The Honourable Sir Muhammad Zafrullah Khan: T would invite the
Honoursble Member’s atiention to my reply to Qazi Muhammad Ahmad
Kazmi's starred question No. 832 usked on the floor of this House on the

26th February. 1936.
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ProMOTION OF EMPLOYEES ON THE EAST INDIAN RAILWAY.

337. Pandit Sri Krishna Dutta Paliwal: Is it a fact that the Agent,
East Indian Railway in No. O. P. E.-1308. dated 11th February, 1988,
stated inter alia:

“With a view to reducing the oxtra expense arising out from the grant of this
- concession, the Board desire that such employees should be considered for promotion
to higher posts for which they may be qualified as vacancies occur in such posta.
Note.—As soon as any 1eduction occurs in the additional cost, full particulars of the
reduction should be reported to this office’?

If so, will Government please state.

(a) the names of posts for which such employees should be consider-
ed for promotion to higher posts;
(b) the qualifications attached to such higher posts:
(c) how many of the cmployees are qualified for such higher posts;
© and
(d) the particulars of the reduction as reported to the Agent?

The Honourable Sir Muhammad Zafrullah Khan: With your permis-
-sion, Sir, T propose to reply to questions Nos. 337 and 388 together.

Government have no information and its collection will involve an
amount of labour and expense not commensurate with the results likely
to be achieved. These are matters of detailed administration which must
be left to the Agent to decide to whom a copy of the question has been
sent for information.

BENEFITS ALLOWED TO TI0KET COLLECTORS PERFORMING RUNNING DuTIrs
oN THE EaAsT INDIAN RAIlLWAY.

1338. Pandit Sri Krishna Dutta Paliwal: TIs it a fact that the Agent,
Fast Indian Railway in No. O. P. E.-1308, dated 27th February, 1933,

.stated inter alia:
“A man who under the conditions laid down in para. 1 (c) of my letter No.
0. P. E.-1308 of 11th February, 1933, was previously a Ticket Collector, but who
now performs running duties, should also he allowed the same benefits’ ?

If so, will Government please state :

(a) whether benefits include grade or stage in time-seale promotion
in the elass or group or cadre;

(b) whether the consolidated travelling allowance as sanctioned
in para. 1 (b) of letter No. O. P. F.-1808, dated 11th Feb-
ruary, 1988, is paid to a Ticket Collector now performing
running duties; if not, why not; and

(c) to lay the lists marked ““A’’ and * B" in the letter dated 11th
Februarv, 1983 on the table of this House?

RESEARCE OFFICER OF THE EAsT INDIAN RArLway.

339. Pandit Sri Krishna Dutta Paliwal: Will Government please state:

(a) the date of appointment of the Research Officer on the East
Indian Railway;

+For answer to this question, see answer to question No. 337.
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(L) the expenditure of the office of the Research Officer on the East
Indian Railway;

(c) the result of the endeavours to find new avenues for traffic deve-

lopénent by the Research Officer on the East Indian Railway;
an

(d) the means adopted for handling traffic ?

193}'1:9 Honourable Sir Muhsmmad Zatrullah Khan: (a) 1st December,

(b) The average cost of the post of Research Officer is Rs. 1,045 per
mensem plus overseas pay and Caloutta allowances if admissible under
the rules. The monthly cost of the non-gazetted staff for the Research
branch is about Rs. 884 per mensem.

(c) and (d). Government are informed that the research work carried
-out by the Research Officer has so far resulted in establishing the co-ordi-
nated rail and road service between Dehra Dun and Mussoorie, Haznri-
bagh and Sarak on the Central India Coaltield Railway, extension of the
Raiwala-Rikhikesh line into Rikhikesh town, placing the Railway Lorry
‘Service on a commercial footing and introduction of new types of city
Booking Offices for loading parcels traffic in containers.

In addition to this quite a number of schemes for co-ordinated road and
rail services for passenger and goods traffic have been fully investigated
and the Tocal Government concerned intimated, whose assent is awaited.

ALLOWANCES PAID TO STAFF OFFICIATING IN HIGHER GRADES ON THE NORTH
WESTERN RAILwWAY.

340. Pandit Sri Krishna Dutta Paliwal: Is it o fact that on the North
Western Railway staff in the grade Rs. 105—10—155 are ordered to
-offieiate in grade Rs. 100—10—180 and paid Rs. 5 as officiating allowance ?
If so, under what rule?

The Honourable Sir Muhammad Zafrullah Khan: With your permis-
sion, Sir, I propose to reply questions Nos. 340 and 341 together.

Government are informed that there are no such grades at present in
force on the Nortih Western Railwav as are referred to in these questions.

SENTORITY OF T1CKET COLLECTORS IN CERTAIN GRADES ON THE NORTH WESTERN
RALWAY.

+341. Pandit Sri Krishna Dutta Paliwal: Is it a fact that on the North
Western Railway staff in the grade Rs. 55—5—105—10—155 in the class
.of Ticket Collectors (as grouped in the rules for recruitment and training
of non-gazetted staff) is considered senior to staff in the grade Rs. 50—5—
-95—100—10—180 in the class of Ticket Collectors? If so, how and why?

-SENIORITY AND PROMOTION OF TIOKET COLLECTORS ON THE NORTH WESTRRN
' RAmLway.

-342. Pandit Sri Krishna Dutta Paliwal: Will Government please state
the policy and procedure in respect of seniority and promotion amongst
the staff in .the Commercial group of Ticket Collectors under the rules

+For answer to this question, sec answer to question No. 340.
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for recruitment and trainieg of ncu-guzetted staff in the time-scales of pay
viz., Rs. 56—5—105—10—155 and Rs. 50—5—95—100—10—180 on the
North Western Railway and in the time-scales of pay, viz., Rs. 60—4—84—
8—120—130—10—200—220—20—300 and Rs.

60—4—64—8—80—88—
%—%20—]30—10—160—170—10—200—220—-20—300, on the East Indian
ailway ?

The Honourable Sir Muhammad Zafrullah' Khan: I would invite the:
Honourable Member’s attention to the ‘Ruleg for the recruitment and
training of subordinate staff on State-managed Railways' which show the
normsal channel of promotion of the staff concerned. The determination of
seniority of the staff concerned is a ‘matter of detailed administration
entirely within the competence of the Agents of Railways and Government
have no information.

FOREMEN AND ASSISTANT FOREMEN IN THE CARBIAGE AND WAGON
WORKSHOPS, AJMER.

343. Pandit Sri Krishna Dutta Paliwal: Will Government please state:
the nfumber of Indian (excluding Anglo-Indiuns) Foremen and Assistant
Foremen in the Carriage.and Wagon Workshcps, Bombay, Baroda and
Central India Railway, Ajmer, on the 8lst December, 1925, and on the-
81st December, 19357

The Honourable Sir Muhammad Zafrullah Khan:

31st December 1925. 31st December 1935.

Indian Foremen and Assistant
Foremen . . . . .. 3

INDIANISATION OF HIGHBR SERVIOES IN THE CARRIAGE AND WAGON
WORKSHOP, ATMER.

344. Pandit Sri Krishna Dutta Paliwal: Will Government please state
the steps taken so far by the Locu. and Carriage Superintendent (Carriage-
and Wagon Section), Bombay, Baroda and Central India Railway, Ajmer,
for Indianisation of the higher services in that department?

The Honourable Sir Muhammad Zafrullah Khan: I presume by ‘Higher
Services’ the Honourable Member means posts in the upper subordinate
grades. If so, recruitment to these posts is not generally made. direct but
by promotion in which communal considerations do not arise.

APPRENTICES TRAINED AND ABSORBED IN THE L0co. DEPARTMENT AND THE
CARRIAGE AND WAGON DEPARTMENT OF THE BoMBAY, BARODA AND
CENTRAL INDIA RATLWAY, ATMER..

345. Pandit Sri Krishna Dutta Paliwal: Will Government please lay
on the table a statement showing separately the number of apprentices
trained and absorbed in the higher services hy (1) the Loco. Department,
and (2) the Carriage and Wagon Department, of the Bombay, Baroda
and Central India Railway at Ajmer, during the last ten years, explaining
the difference, if any in the system obtaining in the two departments
of the Bombay, Baroda and Central India Railway ?
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The Honourable Sir Mukammad Zafrullah Khan: Government are in-
formed that since 1981 the Loecomotive and Carriage and Wagon Depart-
ments have been amalgamated but there has been no difference in the
system of dealing with apprentices in these departments. I lay a state-
ment on the table of the House showing the number of apprentices trained
and absorbed as officers or subordinates in the two departments during
the last ten years. Training as an apprentice does not imply any guarantee
of employment.

Locomotive and Carriage Departments.

Loco.  Carriage
Seotion. and

. Wagon

Section.
1. No. of apprentices trained . . . . . .11l 59
2. No. absorbed as Chargemen . . . 36 8
3. No. absorbed as Foremen and Assx-tant Foremen . . 2 ..
4. No. absorbed as Btores Wardkeepers . . . . .. 2
5. No. absorbed as Train Examiners. . . . . .. 4
6. No. absorbed as Draughtsmen . . 3 2

7. No. absorbed in superior service as Assutent Locomotwe

and Carriage Superintendents . . 2 .e

PerMISSION TO MR. SATLENDRA NATH GHOSH TO RETURN TO INDIA.

346. Pandit Sri Krishna Dutta Paliwal: (a) Will Government please
state if it is a fact that Mr. Sailendra Nath Ghosh who has been refused
permission to return to India, is prepared tc come to an honourable
understanding with Government for his future conduet?

(b) If the answer of the above be in the affirmative, will Government
state if they intend to grant him the necessary permit in that case?

(c) Will Government plense state the understanding which they wilk
like to have from him?

The Honourable 8ir Henry Oraik: (a) Mr. (Ghosh did offer to give an
undertaking that he would not be associated with any kind of revolutionary
or violent activities against the British Government of India.

(b) No. T would refer the Honourable Member to the reply given by
me on the 13th September last to his question No. 370.. As stated om
that occasion, I have already dealt very fullv in thig House with the case
of Sailendra Nath Ghosh, and have nothmg further to add to my replics
to Messrs. Mitra’s and Satyamurti’s questions Nos, 622 and 1287, dated
the 15th August, 1934, and 1st April last, respectively, and the supple-
mentary questions thereon

(¢) In view of his record Government are not prepared to aceept his

undertaking. .
b
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SreLEOTION OF EMPLOYEES FOR POSTS IN THE SELRCTION GRADE ON THE EAST
INDIAN RAILWAY.

347. Mr, Amarendra Nath Ohattopadhyaya: (a) Is it a fact:
(i) that the Railway Board in their letter No. 1728-E. G., dated
the 28th July, 1983, to the Agent, East Indian Railway,
has stated : ;

. “The Railway Board consider it generally desirable for Selection Boards to record
in writing their reasons for selecting employees for posts in selection grades when such
selection involves a departure from normal principles. Such records should only be
for the use of the Committee itself in case of appeals and must be regarded as
confidential”’ ; and

(i) that the Agent, East Indian Railway, has circulated the said
orders of the Railway Board in his No. A. E. 2750, dated the
14th August, 1933?
(b) If the answer to part (a), (i) and (ii) be in the affirmative, will
Government plesse state : .
() the reasons why departures from normal principles by the
Selection Committees should be regarded as confidential;

(i) whether such -departures and such secrecy prevail in the cases
of the gazetted staff of the East Indian Railway?

(¢) Do Government propose to inform each candidate, who appears
before the Selection Committees, of the decision that has been recorded
against him? If not, why not?

(d) Do Government propose to issue instructions that there should be
no departures from principles? If not, do Government propose to restrict
this to the Agent personally without permission to delegate this power?
I not, why not?

The Honourable Sir Muh8mmad Zafrullah Khan: (s) (i) and (ii). Yes.

(b), (c) and (d). Government consider it desirable, both in the interest
«of administration and the staff themselves, not to communicate reasons to
the staff for their being not appointed to selection posts which are not
necessarily filled by seniormost men but by those considered to be the
most suitable for a particular post. The same procedure is observed for
both officers and subordinates and Government do not consider it neces-
sary to issue any further instructions. The suggestion that the Agent
should exercise the power personally in each case is not practicable.

NON-GAZETTED STAFF ASPIRING FOR PROMOTION REQUIRED TO PASS THE (G0ODS
AccoUNTS EXAMINATIONS ON THE EAST INDIAN RAILWAY.

348, Mr. Amarendra Nath Ohattopadhyaya: Will Government please

state :
(i) whether the non-gazetted staff in the Commercial Branch of the
East Indian Railway aspiring for advancement, are required
to pass the Goods Accounts, Lower, and the Goods Accounts,
Higher, Examinations:
(i) whether these examinations are held by the Chief Accounts
Officer;
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(iii) whether the Chief Accounts Officer has delegated this duty to
the Deputy, Traffic Accounts, who in turn has passed the
bolding of the same to the Assistant Accounts Officer;

(iv) whether in actual practice the papers are set by the clerical
staff; whether the candidates sit in front of the gazetted
officers, and that the papers are corrected by the clerks;

(v) whether the examination papers are destroyed immediately after
the examination; and

(vi) whether Government propose to take action so as to ensure that
the examinations are properly held and that the papers are
corrected by the gazetted officers only to whom a request for a
revision should be made possible ?

Mr. P. R. Rau: (i) Yes.

(ii) Yes. i

(iii) No. The Examiner is appointed by the Chief Accounts Officer
from amongst the gazetted officers of his department.

(iv) No. The examinations are supervised by a gazetted officer.

(v) The answer papers are destroyed three months after the examina-
dion is over.

(vi) Does not arise,

REQUEST FOR SANOTIONING Two PosTs OF ASSISTANT COMMEROIAL MANAGERS
oN THE EasT INDIAN RAmway.

349. Mr. Amarendra Nath Ohatlopadhyaya: (a) Is it a fact that the
Agent, East Indian Railway, on the recommendation of the Chief Com-
mercial Manager, has requested the Railway Board to sanction two posts
of Assistant Commercial Managers ?

. (b) I the answer to part (a) be in. the affirmative, will . Government
-please state: : o e
(i) whether this proposal has been examined by the Deputy Agent,
Organisation; if so, with what results;
(ii) whether there has been a considerable decrease in claims since
the two posts were held in abeyance;
(iii) whether two sections have been created under the Chief Com.-
mercial Manager, namely, the Research and Publicity;
«(iv) whether they have considered that the work of these two sections
could be diffused among the two Deputies;
(v) whether the gazetted officers have sufficient work for the
seven hours they are on duty daily;
{(vi) whether their work has not been job analysed by the Deputy
Agent, Organisation;
(vii) whether ncn-gazetted staff are required to werk in the places of
these Assistant Commercial Managers when they are on leave;

(viii) whether they have considered that the work of such gazetted
officers could be amalgamated with those of the other officers;

and
p 2
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(ix) whether the present and the previous incumbent of the post of
Chief Commercial Manager have no practical experience inx
the work of the Commercial Branch ?

(¢) Do Government propose to explore this avenue with a view to:
effecting economy and a decrease in the working expenses? If not, why
not ?

The Honourable Sir Muhammad Zatrullah Khan: (a) No.
(b) and (c). Do not arise.

Use or Tourist Cars BY THE CHIEF OPERATING SUPERINTENDENT OF THE:
East INDIAN RAILWAY.

350. Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government please
state whether the Heads of Departments on State-managed Railways are:
permitted to use tourist cars instead of the inspection carriages pro-
vided for them, and to take their motor cars by rail when they attend'
any conferences, committee meetings, etc., at out-stations?

(b) If the answer to part (a) be in the negative, will Government please-
state:

(i) whether the present Chief Operating Superintendent of the
East Indian Railway only uses tourist cars when attend-
ing conferences, meetings, etc., and also when on leave;

(ii) whether he has done the same when working as Chief Commer--
cial Manager;

(iii) whether he could have obtained the use of another bogie in-
spection carriage if his own one was undergoing repairs;

(iv) whether there are twenty-five bogie inspection earringes on the:
East Indian Railway;

(v) whether in 1936 the Chief Operating Superintendent had des-
patched his motor car, free of railway freight, to Agra; and-

(vi) Whether he has used a tourist car for his journey to Agra to
attend & conference or a committee meeting?

(¢) Do Government propose to recover the cost of the freight on the
motor car and the usunl charges levied for the use of the tourist cars.
from the salary of this official? If not, will Government please state
the reasons why?

The Honourable Sir Muhammad Zafrullah Khan: (a) The occasional
use of a tourist car by a railway ofticer can be authorised by the Agent
who is also empowered to issue s pass for the carriage of n motor car
whenever he is satisfied that there is justification for it.

(b) and (¢). Do not arise.

SprEcIAL PaY oF EMPLOYEES ON STATE Ramways.

351. Mr. Amarendra Nath Ohattopadhysya: (s) Is it a fact that
under Fundamental Rule 9(21), (a), (ii), special pay is included in the
definition of pay?
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(b) Is it also a fact that under Fundamental Rule 9 (25), special pay
is granted in consideration of :
(i) the specially arduous nature of the duties; or
(i) a specific addition to the work or responsibility; or
(iii) the unhealthiness of the locality in which the work is per-
formed ?

(c) If the amswers to parts (a) and (b) be in the affirmative, will
overnment please state whether special pay can be withdrawn when
there is no reduction of the requirements mentioned in part (b) (i) and
{ii) but on the plea of economy ?

(d) Is special pay still subjected to the emergemcy cut in pay? If
80, why?

(e) Are both the gazetted and non-gazetted staff on Stete-managed
Railways treated alike in these matters? -

(f) Do Governiment propose to communicate their decision to the Agents
of State-managed Railways and direct them to refund any amounts
wrongly deducted ? ‘

The Honourable Sir Muhammad zmmhh Khap (a) gnd (b) Yes.
(¢) Government have laid down the followmg prmnples to be followed.
in deciding upon reductions of special pay: .

(i) when the post to which a special pay is attached is borne on the
cadre of an All-India or Central Service or is reserved for the
‘members of such u Service, the special pay should not be
reduced unless the conditions which originally led to the grunt.
of the special pay have disappeared or changed;

(ii) when the post is not borne on the cadre, or is not reserved for
the members, of such a Service, the special pay may be
reduced on any grounds which Government consider reason-
able.

(d) No.

(e) Gazetted and non-gazetted staff on State-managed Railways are
treated in accordance with the principles stated at (c) above. ‘

(f) Government are not aware of any deductions having been made
wrongly and, therefore, do not propose to issue any orders t6-the Agents

Tt

APPOINTMENT OF CooLY CONTRACTOR ON THE HOWRAH RATLWAY STATION.

352, Mr, Amarendra Nath Ohattopadhyaya: (a) Is it a‘fact:

(i) that, us « result of job analysis on the Howrah Division of the
East Indian Railway, the posts of several tindals and about
seventy porters a1t Howrah Station have been surrendered;
and

(ii) that the work hitherto performed by these tindals and porters
has been made over to the:cooly eontractor?

" (b) If the answer to part (a) be in the affirmative, will Government

please state:
(i) whether the arrangement referred to in part (a) (ii) was tned

before ;
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(ii) whether the trial proved a failure;
(i) when job analysis first started on the Howrah Division;

(iv) whether the suggestion referred to in part (a) was then made,
if 30, with what results; if not, why not;
(v) whether the cooly contractor is paid a monthly subsidy; if so,
\ what amount and since when it has been paid;
(vi) whether the cooly contractor has appointed special or extra
coolies to perform this work; and

(vii) whether-the work is being done by the coolies by what is knowm:
as biggari or forced unpaid labour?

(c) Do Guvernment approve of this biggari system of having ite
daily routine work performed by its contractors? If not, are Government.
prepared to put a stop to this pernicious practice?

(d) Are Government assured that the work is now being efficiently

performed and meets the demands of the public in regard to the receipt
and despateh of luggage and parcels?

The Honourable Sir Muhammad Zafrullah Khan: (a), (i). As a result
of job analysis the posts of four tindals and thirty-five porters have been
retrenched.

(i) No. The job analysis indicated that with a little re-organisation,
the tindals and porters could be retrenched without throwing on the con-
tractor any additional work which was not stipulated for in the terms of
his contract. -

(b), (i). Not so far as is known.

(ii) Does not arise,

(iii) About the middle of 1935.

(iv) The suggestions made were considered and action taken as indi-
cated in the reply to part (a), (i).

(v) Yes, Rs. 700 since he entered into an agreemént with the East
Indian Railway.

(vi) The cooly contractor is required to keep coolies ready for the work.
The arrangement he makes for this purpose is a matter between himself
and the coolies.

(vii) No, this would not appear to be the case as the coolies would not.
then continue to work for the-contractor.

(c) Does not arise.
(d) Yes.

CoXNSUMPTION OF CoAL BY DRIVERS ON THE EASTERN BENGAL RarmLway,

353. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the
Loconiotive Foreman, Calcuttsa Running Shed, of the Eastern Bengal
Railway, has cyclostyled the following notice which is made over to the:
driver of every train for .explanation :

‘“You worked ... train on. .. with Engine No. . . to . . . from . . .
and back, and exceeded the coal ration by . . . and so burat . . . lbs. per
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engine mile, whereas the figure should be......lb. per engine mile had you worked
to the ration. Please explain within three days from receipt of this letter. why you

shonld not be made to pay for the extra coal you burnt, the cost of which would
amount to Rs. . . .”?

(b) If the answer to part (a) be in’the afiirmative, will Government
please. state: . :
(i) whether the action of the Locomotive Foreman had the previous
approval of the District Locomotive Superintendent;
(ii) the authority who has fixed the actual coal consumption of each
engine per trip;
(iii) how the coal allowance has been arrived at;

(iv) whether the District Locomotive Superintendent has personally
worked trains with a view to ascertaining the quantity of
coal to be burnt per engine mile and the fixation of the coal"
ration;

(v) whether any allowances have been made for all conditions -of
train service, such as, weather conditions, leakage of steam
joints, general bad maintenance of engines, vacuum leaks
on trains, quality of coal supplied, bad boiler repairs, dirty
boilers due to bad water on the road or overdue washouts,
ete.;

(vi) the number of tests that were made before the fixation of the
coal ration; if so, by whom were they made;

(vii) whether the coal at the time of loading the engine tender is
weighed ;

(viii) whether the coal is weighed when the engine returns to the shed;:
if 80, whether it is done in the presence of the driver; and

(ix) whether these conditions prevail on the other State-managed
Railways?
(¢) Have any recoveries been made from the pay of the drivers for
the alleged extra coal burnt?

(d) Do Government propose to have this matter investigated by the
Government Inspector of Railways as the technical expert of Government ?
If not, why not? '

The Honourable Sir Muhammad Zafrullah Khan: (a) Such a notice has
been posted; but is not applicable to every train.

(b), (i). Yes.

(ii) The District Locomotive Superintendent in consultation with his.
Inspectors. ‘

(iii) It is based on actual results obtained over an extended period.

(iv) No, the qua.nfity is based on what a large number of drivers haver
themselves achieved.

" (¥) Yes,

(vi) See (iii) and (iv) above.

_ (vii) Every tender is calibrated and marked so that quantities can
readily be noted by an inspection of the coal loaded on the tender, and
the quantity loaded is determined by means of these calibration marks.
after the loading has been completed.
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(viii) The quantity remaining is determined by the same method as the
.quantity loaded and in the presence of the driver.

(ix) These are matters dictated by local conditions and are therefore
left to the discretion of individual Reilway Administrations.

(c) No, as there has been no necessity to make any such recovery. - If
the driver’s explanation is satisfactory, it is accepted.

(d) Government. do not consider that any investigation by the Govern-
ment Inspector of Railways is called for,

REST ALLOWED TO CONTINUOUS WORKERS ON STATE meus.

‘854, Mr. Amarendra Nath Ohattopadhyaya: (a) Wil Government
Please state whether under the hours of work rules, framed as a result
of the Geneva Convention, continuous workers on State-managed Railways
are rostered and get their rest every week ?

(b) Iz it a fact that the supervising staff are called upon to work long
hours but are given no rest days?

(c) Do Government propose to treat the staff alike in the matter of
rest ? If so, will Government please convey their decision to the Agents
of State-managed Railways? If not, why not?

The Honourable Sir Muhammad Zatrullah Khan: (a) Continuous
workers to whom the Railway Servants Hours of Employment Rules, 1931,
apply and who are employed on such of the Railways on which the Indian
Railways (Amendment) Act, 1930, has been given statutory effect, are
rostered and weekly rest under these rules.

(b) The Rules referred to in reply to part (a) do not -apply to supervising
stafly

(¢) No, for the reasons given in reply to part (b) of the question.

RBueviNG DuTy PERIOD OF A STATION MASTER IN THE DELRT DIVISION OF
THE NORTH WESTERN Ramway.

355. Mr. Muhamimad Naumant (a) What is. the period of relieving
duty for a Station Master on the North Western Railway, Delhi Division ?
(b) Is it cornpulsory for every Station Master to work in relieving?

(e) Is there any age-limit for such relieving duty?

(d) What daily and weekly rests are allotted to the relieving staff in
compliance with the Geneva Convention Regulation ? If none, why not ?

(e) Are they given any rest after undergoing long travelling in com-
ing tc or going from their headquarters while on duty? 1f not, why
not ? '

(f) Are there spare quarters available for the occupation' of the relieving
staff at road-side stations, or do they take shelter in statioh buildings?

(2) What facilities are provided for the relieving staff to visit their
families at headquarter stations while working out on the line?

(h) After what periud are the relieving staff allowed to return to
their headquarters for visiting their families and replenishment of their
personal itinerary requirements ?

(i) Are they booked out for duty according to first-in and  first-out
system ? If not, why not?
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The Honourable Sir Muhammad Zatrullah Khaa: (s), (c), (g) and (h).
T would invite the Honourable Member’s attention to Mr. P. B. Rau's
reply to Mr, Maswood Ahmad's question No. 84, asked in this House on the

20th August, 1934,

(b) Government are informed that it is the general policy of the North
Western Railway administration to put Aseistant Station Masters qualified
in Station Master's duties on promotion to Station Master, to work on

relieving duties before they are posted permanently.

(d) and (e). T would invite the Honourable Member’s attention to
Mr. P, R. Rau’s reply to parts (¢) and (d) of Mr. M. Maswood Ahmad’s
question No. 84 and would add that the necessity of undertaking long
journeys by relieving staff has been minimised by the concentration of such
staff at certain selected stations, thus reducing the distances to be travelled
to the stations to which they are posted for relieving duty.

(f) Government understand that in cases of relieving arrangements for
‘an initial period of over 30 days, the outgoing staff are required to make
-accommodation in their quarters available for their reliefs but for lesser
periods, it is customary for the staff to make an arrangement among
themselves, failing which arrangements are made in the station buildings.

(i) Yes.

‘Starr XEPT IN RELIEVING DUty IN THE DELH1I DIvisioN oF THE NORTH
WESTERN RAILWAY.
1

356. Mr. Muhammad Nauman: (a) Is it a fact that only newly pro-
moted staff or those shifted from their permament stations on some irre-
gnlarity or complaint are kept in relieving duty én the N6érth Western

Railway, Delhi Division ?
(b) How does their posting take place, and after how long a time ?

The Honourable Sir Muhammad Zafrullah Khan: With your: permis-
sion, Sir, 1 propose to reply questions Nos: 856, 358 and 859 together.

Government have no information and -its collection will involve an
amount of labour and expense not likely to be justified by the results.
‘These are matters of detailed administration entirely within the competence
of the Agent and Government are not prepared to interfere. I have,
however, sent a copy of these questions to the Agent for ix.lforrnition and

:such action as he may consider nccessary, -

NoN-PROVISION OF QUARTERS TO THE RELIEVING STA¥r IN DgLHI.

‘357, Mr. Muhammad Neuman: 1s it a fact that relieving staff at
Delhi, North Western Railway, are not provided with railway quarters,
but are paid house sllowance at ten per cent. of their salary?

The Honourable Sir Mubhammad Zafrullah Khan: Government are in-
formed that none of the relieving staff headquartered at Delhi have been
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provided with Railway quarters due to socarcity of quarters but such of them
as are eligible for the concession of free quarters are granted house allow-
ance at the rates shown below:

House

Pay per mensem, allowance
per mensem,
Ra,
Under Rs, 30 . . . . . . . . . . 3
Rs.30to49 . . . . . . . . . . 5.
Re. 60to 80 . . . . . . . . . . 8

Rs. 81 to 95 . . . . . . . . 10
None of the relieving staff at Delhi are in receipt of pay exceeding Rs. 95
per mensemn,

GRANT OF ToNGA HIRE TO THE RELIEVING STAFF RESIDING IN DELHI OR
New DELHI,

. 1358. Mr. Muhammad Nauman: (a) Is it a fact that relieving staff of
Delhi Division, North Western Railway, residing in the old and new cities,
are ordered to attend the Divisional Office (situated in the Old Secretariat
Buildings) daily, but they are given no tonga hire, although they cover
distances over seven miles both ways?

(b) Is it a fact that the rules in force allow tonga hire beyond three
miles? If so, what action do Government propose to take for the allevia-
tion of the hardship of the relieving staff?

STRENGTH OF THE RELIEVING STAFF IN THE DELHI DivisioN oF THE NORTH
WESTERN RAILWAY.

1859. Mr, Muhammad Nauman: Are Government aware that the exist-
ing strength of the relieving staff on the Delhi Division of the North.
Western Railway, is too short, in consequence of which the permanent
staff on the line feel great difficulty in getting leave in time?

[
ADMINISTRATION OF THE TRANSFEBRED SUBJECTS UNDER THE MINISTERS IN
BrHAR AND ORISSA.

. 360. Babu Kailash Behari Lal: Are Government kept informed by the
Local Government of Bihar and Orissa about the administration of the
transferred subjects under the Ministers? If so, is there any report as to
how the Ministers have administered the transferred subjects?

The Honourable Sir Henry Oraik: The General Administration Report of
Bihar and Orissa which contains an account of the administration of the
transferred subjects is received by the Government of India.

New Buirping FOr PATNA JUNCTION RAILWAY STATION.

361. Babu Kailash Beharl Lal: (a) Is it a fact that since a long time
the authorities have been considering the question of replacing the present
premises of the Patna junction railway station by an improved type of
building ccmpatible with its position of a Provincial capital ?

t+For answer to this question, see answer to question No. 356.
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_(b) If the answer to the above be in the affirmative, how long more
will it take to materislize the plam ?

(c) At what cost is it proposed to have the new building ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.
(b) The work is expected to be finished during 1936-37.
(c) About Rs. 8 lakhs.

¢

STATEMENTS LAID ON THE TABLE.

Information promised in reply to parts (d) to (m) of starred question No.
684 asked by Seth Govind Das on the 25th September, 1935.

Licensep CoOLIES oN RamLway STATIONS.

(d) No liccnse fee is paid to the Administration, but on the following railways,.
where cooly jemadars are employed at the larger stations or where there are cooly
contractors at certain stations, the fees paid to the Jemadar or contractor are as:
follows : '

Bengal Nagrur Railway.

Contractors.—On one District, one anna per day. On four Districts, amounts vary-
ing from half-un-anna to Rs. 2 (in one case Rs. 4) per month, At some stations, the
coolies are paid by the contractors.

Note.—On two Districts where contractors are not employed, the Station Master
is paid two annas a month by each coolie.

Bombay, Baroda and Central India Railway.

Jemadars................... from four annas to eight annas per month.

.

FKast Indian Railvay.
Contractors......... from six pies to 0-2-8 per day.
Great Indien Peninsula Railway.
Contractors at three stations onmly........................ four annas per day.

North Western Railway.
Jemadars. ................oe..e. Rs. 2 per month.

(e) Yes, on the Great Indian Peninsula Railway. Coolies are also occasionally"
atilised on the South Indian Railway to help station porters in loading and unloading
parcels without defriment to their legitimate work.

(f) and (g). The Agent, Great Indian Peninsula Railway, states that no payment
is made, the arrangement being one that is acceptable to the worker on being engaged
and a condition of employment.

The Agent, South Indian Railway, states that coolies are not paid anything im
such cases, us the service is not compulsory and there is no condition that they
should render free service.

(h) No. ‘

(i) and (j). Do not arise.

(k) and (m). Government see no reason for making any change in the existing:
arrangement The license to work as a porter at a railway station is a valuable one..

(1) Yes.
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Information promised in reply to unstarred questions Nos, 143 and 146 to
148 asked by Pandit Sri Krishna Dutta Paliwal on the 18th February,
1936.

HArDSHIPS OF THE RE-EMPLOYED STAFF IN THE AUDIT AND ACCOUNTS
"DEPARTMENT. oo

143. (a) and (b). No statistics have been collected by Government on this subject.
For the reasons explained in the reply to part (c) helow Government considers that
no useful purpose will be served by collecting the information and Government do
not propose to do so.

(c) It must be remerfibered.that the ministerial establishments to which the question
refers were temporary and entitled to no concession on discharge. The proposal that
they be allowed to refund gratuity and to count past service for pay was not accepted
for the reason that tm extra cost would be prohibitive. Advanee increments have
been granted to thesé retrenched dlerks by -exception to the general rule as a concession.
‘Government dc not propose to grant any further concessions to these clerks as these
would lead to embarrassing repercussions in other departments,

HaapsHIPS OF THE RE-BMPLOYED STAFF oF THE AUDIT DEPARTMENT.

145. (a) Government are not in possession of full information us regards the orders
-of the Governments of Madras und the United Provinces. In the Railway Depart-
ment, however, old rates of pay have been allowed on certain conditions only to those
who are re-smployed before the 1st April, 1936.

(b) and (c). Attention of the Honourabie Member is invited to my reply to parts
(b) and (c) of question No. 142. Old scales of pay are admissible only to those
‘Government eervants who have been in continuous service since hefore the 16th
July, 1931; if there has been a break in service due to retrenchment, or any other
-cause, they ave entitled to the revised scales of pay only.

(d) The scheme of separation of Audit and Accounts was abolished as a measure
-of economy, and economy is still necessary. Government are not prepared to make
an exception to the general rule in favour of the re-employed staff of the Audit
Department. ; ‘

—_—\

NoN-GRANT oF OLD ScALES OF PAY To THE STAFF 0OF THE RAILWAY
ACCOUNTS UNDER THE AUDITOR (GENERAL IN INDIA AND THE AUDIT
DEPARTMENT,

146. Attention ‘of the Honourable Member is invited to my reply to question
‘No. 145.

NoN-GRANT oF OLD SCALES OF PAY To THE RAILWAY STAFF AND THE STAFF
OF THE AUDIT DEPARTMENT.

147. The answer to the lst part of the question is in the affirmative. Conditions
under the Railway Department are different to those on the civil side, and conse-
‘quently’ both the retrenchment concessions and the re-employment terms differed on
the railway side as compared with the civil side. Tt was not considered feasible to
have uniform terms for both In some matters one set of terms was less liberal than
the other and in others the reverse.

No~N-GraNT oF Oup ScaLES oF PAy To RAILWAY STAFF, ETC,

148. T would refer the Honourable Member Lo my answer to the previous question.
‘There has heen no variation as between various departments on the civil side but
-only betweer the Railway Department on the one side and the other civil departments
-on the other. the reason for that I have already given. Ou the civil side the policy
-of Gevernment is to treat all re-employed personnel as new emtrants
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Information promised in reply to unstarred qucstion No. 284, asked by
Mr. Amarendra Nath Chattopadhyaya om the 26th February, 1936.

GARAGES PROVIDED TO CERTAIN OFFICERS OF THE EAsT INDIAN RAILWAY.

The Agent, East Indian Railway’s reply, which has since been received, is as:
follows :
(8) Yes. ‘
(b) No.
(¢) No. Garuge accommodation is provided by Commercial firms in Calcutta

for the use of their employees free of charge. Garage accommodation is:

.aleo provided at Writers' Buildings and the Customs House Galcutts,
free of charge.
[}

Information promised in reply to part (b) of starred question No. 884, asl:ed’
by Mr. Sham Lal on the 27th February, 1936.

CosT oF IMPORTED ('LOTH PURCHASED For UNIFORMS BY THE DEFENCE
- DEPARTMENT. -

(b) The cost of uniform clothing purchased by the Defence Department directly:
from abroad during 1934-35 was Rs T7,448.

THE GENERAL BUDGET—LIST OF DEMANDS—concld.

Mr. President (The Honourable Sir Abdur Rehim): The Chair under-
stands that Sir Henry Gidney proposes to move the next motion* under:
Demand No. 32—Home Department.

The Honourable Sir Henry Craik (Hoine Member): On a point of order.
This is & cut on the Home Departinent grant and the subject proposed
to be raised is, 1 understand, the new scales of pay for new entrants into
the Government of India services from the Anglo-Indian and domiciled
European community. T understand the Honourable Member wishes to
raise the question of the rates of puy in the Postal and Telegraph and
Railway Departments. The Home Department has nothing to do with
these two Departments or with fixing the rates of pay. T do not want to-
stifle discussion on this question, but I really do not think this is a Home
Department matter,

The Honourable 8ir Muhammad Zafrullah Khan (Member for Commerce
and Railways): Moreover, I would draw your attention to the fact t}mt if
the Honourable Member, who proposes to move this cut, wants to discuss
the new scales of pay in the Railway Department, he should have done so-
while the Railway Department was under discussion and he reully cannot
raise the question on the discussion of the demands of the general budget.

Lieut.-Oolonel Sir Henry @idney (Nominated Non-Official): With all
respect to the Home Member, I think it was the Home Department that
issued the Circular that came out from the Home Department in July, 1934.
Moreover, my motion will include in mv remarks certain reflections on
the Government of India Act of 19335, which, T think, is intimately associated

with the Home Department. |
#That the demand under the head ‘Home Department’ be reduced by Rs. 100.”
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The Honourable 8ir Henry Oraik: The Circular of July, 1934, had
nothing to do with rates of pay at all. It merely had referemce to the
percentages of communal recruitment. No question of pay was discussed

“in it, Moreover, the Home Department did not pass the Government of
TIndia Act of 1935.

Lieut.-Oolonel 8ir Henry Gidney: I submit that the Home Department
‘is the medium of communication in ail such matters relating to the Gov-
-ernment of India Act and the minority communities,

Mr, F. E. James (Madras: European): May I make a submission to you
with regard to this matter. The fundamental question, I understand, is
the question of the recruitment of these classes to certaip services in the
‘Government of India Departments,

Some Honourable Members: The motion is about scales of pay.

Mr. ¥ E. James: Surely you cannot anticipate what I am going to
-say. It refers to the recruitment of these classes under a Circular recently
“issued by the Home Depaitment and the extent to which that recruitment
is affected by the new rates of pay. Therefore, I do claim that there is
perfectly just ground for discussion of this matter under the vote of the

‘Home Department.

Mr. N, M, Joshi (Nominated Non-Official): May I suggest that if my
"Honourable friend, Sir Henry Gidney, wants to discuss the rates of pay of
‘the Anglo-Indians, he can do it under the Customs or the Post Office, and
‘if Sir Henry Gidney and the European Group will give that time tq the
:unattached Members, my motion comes first under Customs.

Mr, President (The Honourable Sir Abdur Rahim): The Chair is now
-dealing with the point of order. What the Honourable Member, Sir
‘Henry Gidney, wishes to discuss is the effect of the new scales of pay for
new entrants into the Government of India services of the Anglo-Indian
:and domiciled European community. The Chair understands that the
.communiqué of the Home Department to which the Honourable Member
‘refers has nothing to do with the new scales of pay. It only deals withs
the recruitment of Anglo-Indians and domiciled Europeans. If that is »~.
then it is not understood as to how the Home Department can be made
‘responsible in this matter at all. It is the Railway Department that must
‘be responsible, and the Railway Department demands are not under con-
-sideration.

Lieut.-Oolonel 8ir Henry Gidney: I do not see how the Home Depart-
ment can escape from responsibility for the general principles underlying
the remuneration of the Government of India services. The Home Depart-
ment is one of the Departments, and how does the Home Member know
that I do not wish to include his Department in my cut.

The Honourable 8ir Henry Oraik: If the Honourable Member can
-convince me that his motion refers to any services under the control of
-the Home Department, then I am prepared to say he is right.
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Mr. President (The Honourable Sir Abdur Rahim): When there is a
demand by a particular Department and a motion is made to reduce that
demand, in order to discuss any question of policy, it must be the policy
of that- Department, and, if, as a matter of fact. what the Honourable
Member wishes to discuss is, not the policy of the Home Department,
then the Chair will hold that the discussion of this matter will nct be
relevant under that head. If the European Group wishes to move any
«other motion, they are at liberty to do so.

Lieut.-Oolonel Sir Henry Gidney: Sir, I would ask you then to allow
12 NooX. me to raise this point under some other head.

Mr. President (The Honourable Sir Abdur Rahim): The Chair takes it,
-the European Group does not wish to discuss it and that they have no
-other cut. The Chair comes now to the Honourable Members who do not
belong to any group, and, in their case, the only thing the Chair can
do is to take the motions in order.

Mr. Joshi. Mr. Joshi’s motion No. 10 under demand No. 16 stands

first.
Demaxp No. 18.—CusToMs.
The Honourable Sir James Grigg (Finance Member): Sir, I beg to
move:
“That a sum not exceeding Rs. 93.04,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1837, in respect of ‘Customs’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

*That a sum not exceeding Rs. 93,04,000 be granted to the Governor General in
Council to defray the charges which will come in course of nayment during the
Year ending the 3lst day of March, 1837, in respect of ‘Customs’.”

® .
Grievances of the Employees of the Customs Department. :

Mr. N. M. Joshi: Sir, I beg to move:
“‘That the demand under the head ‘Customs’ be reduced by Rs. 100.”

My object in moving this motion, Mr. President, is to draw attention
to certain grievances of the employees of the Customs Department. The
first grievance, which I want to place before the House, is as regards the
scales of pay in the city of Bombay for employees in the Customs Depart-
ment.

Sir, there are several Departments working under the control of the
TFinance Department in the city of Bombay such as the Accountant
General’s office, the Deputy Controller of the Currency’s office, the Mint.
Salt and Income-tax and two of these are directly under the Central
Board of Revenue. The scales of pay for the men who are under the
old scales of pay differ in the various Departments which I have mentioned.
For instance, in the Accountant General’s office a man begins on Rs. 60
-and he rises up to Rs. 230; that is the scale given to him. In the office
of the Deputy Controller of the Currency a man begins on Rs. 60 and
rises to Rs. 230. In the Customs, a man begins on Rs. 60, gets a promotion
of Rs. 4 and rises up to Rs. 100 and he thep gets a promotion of Rs. 8
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[Mr. N. M. Joshi.] ¥

and rises up to Rs. 160. In the Salt und Income-tax Departments & man
begins on Rs. 60, gets a promotion of Rs. 4, rises up to Rs. 100 and then
gets a promotion of Rs. 8 and rises to Rs. 180. ‘I want to suggest to the
Government of India tlmt when there ure offices under their own control
in the city of Bombay, the scales of pay for the élerks ®hould ‘be the
same. If in the Accountant General’s office a man is employed on a
salary of Rs. 60 and goes up to Rs. 230, I do not know why in the
Customs Department » man should not rise to Rs. 280. The nature of
the work in all these offices is the same and, therafore, I do not know why
there should be any difference between the scales of pay. Then, if the
Government of India have to fix some standard, they should at least
introduce for the Customs Department the standard 6f the Berfibay. Gov-
ernment in the city of Bombay. In the Secretariat of the Bombay Gov-
ernment, Sir, & clerk begins'on Rs. 680 and goes up to Rs. 190. 1, there-
“fore, want the Finance Department to give their attention to the lower
scales of puy given to the clerks in the Customs Department and I would
like them to increase the scales to the level of the other Departments under-
‘the Government of India in Bombay, viz., the office of the Accountant
General, the office of the Deputy Controller of the Currency and the Mint.
Then, the Government of India have introduced new scales of pay for
the new entrants and if vou compare the new scales of pay with the old
‘scales of pay, vou wiil find, Sir, that those who are under the: old scales.
of pay are supposed to be receiving better remuneration, they start on
Rs. 80, and they take 31 years to reach their maximum, while the new
entrants begin on Rs. 50 but they reach their maximum, which is the
same viz., Rs. 160, in 28 years. [ want the attention of the Government
to be drawn to this fact and 1 appeal to them to do justice to the men who
are under the old scales of pav. Then, there is another small point which
T wish to mention as regards the Customs Department. In the Customs.
Department, the Government of Tndia levy some kind of fee on ships which
are loaded or unloaded on Syndavs. These are called Sunday fees. The
money eollected by these SiMday fees is distributed, at least partly, to a
number of institutions which are intended for the benefit and welfure of
the emplovees of the (‘ustoms Department. Some of . the institutions
that receive benefits are the Preventive Service Club, the Wharfingers’
Club, the Lascars’ Club and the Bombay Education Society. “The clerks.
in the Customs Department have got an Association and they had made an
application to the Government of India asking for a contribution out of
‘the Sunday fees for starting a recreation club, a library and such other-
welfare activities. The G overnment of Indir did not take their application
into favourable consideration. T would like the Government to make a
generous contribution out of the Sunday fees to the Clerks’ Association.
~Clerks’ work is as much necessary for the Customs Department as the
work of the Preventive officers and some other officers for whose organi-
sation the (Government of Indie pay contributions from their Sunday fees.

Then, Sir, T have got one or two points to- which T would like to draw
the attention of the (Government of India in the Finance Department.
There are many employees of the Government of India who feel that there
‘should be a proper provision for themselves and their families in their re-
tirement or on their premature death.

Mr. A. H. Lloyd (Government of India: Nominated Official): I rise to-
-a point of order, Sir Ts the Honourable Member in order in raising on a.
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cut motion under the head ‘‘Customs’’ a discussion of a subject which he
himself admits is & matter for the Finance Department? The question of
revision of pensions or institution of provident funds applies to all Gov-
ernment officers, not merely to officers in the Customs Department. The
Customs Department cannot adopt a different set of rules from those which
are applicable to the whole of the Government of India.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should confine himself to the Customs Department.

Mr. N. M. Joshi: What applies to employees in the other Departments
of the Government of India must apply also to the Customs Department.
There are a large number of employees in the Customs Department who
have got these grievances.

There is another point which I would like the Government of India to
consider. The Government of India is one organisation, Jt is indivisible.
When 1, therefore, make an appeal to the Government of India, 1 make
an appeal to the entire Government of Indig, not to one particular Depart-
ment.

Mr. A. H. Lloyd: But under the right head.

Mr. N. M. Joshi: Under the head under which the employees suffer a
grievence. T do not know myself which is the right head. I do not know
which Department of the Government of India considers the question of
provision of provident fund or gratuity or pensions. '

Mr. A. H. Lloyd: The Honourable Member must make sure of the
appropriate Department before making an uppeal.

Mr. N. M. Joshi: I propose to place before the House the grievances
of the employees of the Customs Department.

Now, 8ir, the grievances of the employees of the Customs Depart-
ment are, that they would like to have the choice for protection of them-
selves and their families in their retirement or on their premature death
cither by a peunsion fund or o provident fund or gratuity. If a man dies
while in harness he would like his family to get some gratuity. The
Giovernment of India provide for the protection of a man after retirement
which is denied to the man who dies in harness. Tt is not the fault of
the man that he died in harness. His family must be protected. In some
cases, the Government of India give gratuity. The employees in the
Customs Department, along with the employees of other Departments,
claim that, when a man dies in harness, his family should be given gratuity
equal to one month’s pay for each vear of service. They also feel that
they would prefer a scheme of provident fund for the protection of them-
selves and their families on their retirement instead of pension. A Reso-
lution was passed,in the Council of State in 1924 that a scheme for the
institution of provident fund should be undertaken for the employees of
the Customs Department as well as for other Departments. A scheme was
formulated by the Government of India. Unfortunately, that scheme did
not meet with the approval of the employees. The employees wanted a
scheme of provident. fund at least as good as the scheme of provident fund
whiceh exists on Indian railways. The Government of India at that timc
were not willing to make that scheme as good as the railway provident

E
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fund. T would like the Government of India to consider that question
very seriously now. The financial position of the Government of India is
not bad. They are showing a surplus. I would, therefore, like them to
undertake a scheme for the establishment of provident fund for the benefit
of the employees of the Customs Department along with the employees of
other Departments.

T would also like the Government to inform me what they have done
as regards increasing the rates of pension of inferior servants of the Customs
Department and of other Departments under the Government of India.
Last year, I moved a cut motion and drew the attention of the Honour-
able the Finance Member to this subject. The Honourable the Finance
Member was very kind and generous to promise consideration of that
subject. T should like to know how far the consideration of that subject
has progressed and what are their proposals for increasing the rates of
pay of inferior setvants. The inferior sevants of the Customs Department
as well as of the other Departments have got a grievance about the grant
of leave. The Government of India have made « rule that if a man be-
longing to the inferior serviee is to go on leave, he will be given leave only
if it does not entail the incurring of additional expenditure. I feel that
this is a wrong and very unfair rule. 'When other employeses of the Govern-
ment of India go on leave, it is not necessary that therc should be no
additional expenditure to the Government of India. I do not know why
the Government of India should grudge to incur the small expenditure in
order that proper leave might be given to their inferior servants. The
general practice is that if a member of the inferior service is to go on leave,
he has to give a substitute and the substitute is to be paid by the man
who goes on leave. I am only giving the general rule. The present
practice is that the Government of India do not have to incur anything
more on account of leave given to the members of the inferior service. I
feel, Sir, that the Members of the inferior service require leave, both casual
and privilege, as much as the members of the other services, subordinate
services and superior services. I would like the Government of India to
do away with the differene which exists in the leave rules for members of
the inferior service, of the subordinate service and of the superior services
in this matter. Another point of grievance is that the amount of leave
given to members of the inferior service is also much smaller in the case
of inferior servants than in the case of members belonging to other services.
T would like the Government of India to give serious consideration to the
question of allowances given to members of the inferior service during their
leave. I should like the Government of India to establish, in each Depart-
ment including the Customs Department, a leave reserve in order that
members of the inferior service should get casual leave and privilege leave
with full pay as the members of other services get. There is also a difference
made as regards travelling allowances paid to the members of the inferior
services. The privileges of travelling allowance are also not the same. The
Government of India make a difference in the scale. T would like them to
revise the scales of travclling allowange paid to the members of the inferior
service. In making this appeal, I should like the Government of India
to consider this: that when members of the superior services have a
grievance, there is the British Parliament to agitate on their behalf.
There is the Secretary of State to do everything for them. ’Also, if the
members of other subordinate services have any grievance there are a
large number of members willing to ventilate their grievances. They have
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got their own organisations, but the men who belong to the inferior ser-
vices are not generally mmuch educated; there are verv few people to
agitate on their behalf. The only people whom 1 should have expected
to agitate on behalf of the inferior servants are the people who are sitting
on my left. The members belonging to the inferior services generally serve
the Members on the Government Benches and, if there are any people
who should rightly agitate on behalf of the members of the inferior ser-
vices, it is the Members who sit on the Government Benches. But, Sir,
gratitude or appreciation of proper service is not a strong point with the
Members who sit on the Government Benches. I should like at least one
of them to rise in his seat and do justice to the men who serve under
;hem. Sir, T do not wish to take the time of the House much longer
but . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more.

Mr. N. M. Joshi: T shall not speak any more, but I again appeal to
the Government of India to do justice to the employees in the Customs
Department and also to the members belonging to the inferior services
in the matter of their leave and in the matter of their travelling allow-
ance, and, as regards other matters mentioned by me, also announce what.
their plans are. T hope, Sir, my motion will be accepted.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Customs’ be reduced by Rs. 100."

Mr. V. V. Giri (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
Sir, T take this opportunity of ventilating certain grievances of the Assist-
nant Preventive Officers in the Madras Customs Chief port. The present
Customs service of the Madras Chief port consists of 13 Preventive Officers
of whom T am told only five are educationally qualified; there are 19 Assist-
ant Preventive Officers of whom 15 are qualified. They receive pay
ranging from Rs. 60—-3—135 in the case of the Assistant Preventive
‘Officers and Rs. 120—7—295 in the case of the Preventive Officers. Prior
to 1920 there was no distinction made between the Preventive and the
Assistant Preventive Officers because, their duties were absolutely the
same. But, in the year 1920, a revision was made and these officers were
divided into the upper division and lower division. Page 1 of part T of
the Preventive Manual clearly says:

“‘Generally speaking, no distinction is made in the nature of duties allotted to
‘them.”’

There was a discussion in the Assembly in 1934 when this question
wag raised and the grievances of the Assistant Preventive Officerr were
ventilated, and then they amended the Sea Customs Manual; and it was
stated that certain duties were allotted to the Preventive Officers and
certain other duties were allotted to the Assistant Preventive Officers,
making a sort of artificial difference. That is to say, the Preventive
Officers were asked to guard certain gates of the port and the Assistant
Preventive Officers were asked to guard certain other gates. Before 1932,
at any rate, the overtime allowances that were paid were practically the
same for the work done regarding the Preventive Officers and the Assist-
ant Preventive Officers, most probably on account of ventilating the
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yrievances in the Assembly. Unfortunately even in the matter of over-
time allowances there has been a distinction made; and, now, the
Assistant Preventive Officers receive only half the overtime allowances
that they were hitherto receiving. Therefore, the grievance of these As-
sistant Preventive Officers is that there should be equal pay for equal
work, and also, their further grievance is that the overtime allowances
should be equully distributed between the Preventive Officers and the
Assistant Preventive Officers. 1 desire to ask Government to go into this
matter, to make an euquiry, and do justice to the Assistant Preventive
Officers.

Seth Haji Abdoola Haroon (Sind: Muhummadan Rural): Sir, | beg
to support this motion. 1 have also given notice of a motion like this
which is No. 37 on the list. In the Karachi Customs Department, for
many years, the peons ure getting a very low scale of pay and they also
do not get any howuse ullowunce. They are also getting very low pensions.
They do not even get the pensions which peons in other departments in
Katrachi get under the provineial rules. Their pay is also low as com-
pared to that of the Provincial Government's peons. They have sent
several representations through the Collector of Customs, but up till now
their grievances have not been redressed. T beg to submit on their
behalf that they are very poor people who draw hardly Rs. 12 or Rs. 15
or Rs. 18 a month. and Government should consider their grievances and
do justice to them. Ax the Customs Department is getting more income
than any Provincinl Government, I request Government to consider their
case favourably.

Mr. A. H. Lloyd: Sir, the Honourable Member, who moved this motion
began by discussing the scales of pay for clerks of the Customs Depart-
ment in the City of Bombay. He read out certain figures with suffi-
cient accuracy to make it unnecessary for me to give a statement of the
uctual scales of pay, old and new. The first point, and I think the most
important point, in his mind was the argument that the clerks in the
Customs Department, in the City of Bombay, should be paid on the same
scale as the clerks in the Accounts Offices there. Tf T may say so, he
begged the whole question by saying in five or six words that the nature
of the work was the smine in both cases. We have, of course, repeatedly
had occasion to consider verv carefullv what should be the rates of pav
for the clerks in the Customs Department in Bombay, and T can only
nssure the Honourable Member that-we do not accept the view that therc
is such a close similarity hetween the nature of the work required of the
clerks in the Customs Department and of those in Audit Offices there.
The work of the former is not of such a nature us to justify the raising
of their pay to the higher level. I think that he will himself readily
recognise that he is on even weaker ground in suggesting that the duties
of the clerks in the Custorns Department are identical in qualitv with
those of the clerks in the Bombav Secretariat. After all, T think I know
of no place where clerks with higher qualifications are not regarded ax
necessary for the Secretariat than for other offices; and I notice that my
Honourable friend did not make a comparison hetween the pay given to
the clerks in the Customs Department and the pav given to the clerks
in other Bombay Government offices, not being the Secretariat.. The
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suggestion that the Government of India ought to have uniform rates of
ipay for all offices under their control in a given centre was, I think,
the main and certainly the most general point that was raised. 1 must
repeat that that is & point which we had to consider carefully in con-
nection not only with Bombay, but with other large centres, and we are
not able to accept the argument underlying that case as valid.

Then, the Honourable Member went into more detail and referred to
a grievance of clerks on the old scale, namely, that, in certain respects,
their scale might be described as inferior to that which has been fixed
{or the new entrants. Again, if I might be permitted to say so, he begged
the question by saying that the old scales were supposed to be better.
That was not the theory: the theory of the revision of scales of pay was,
in the new circumstances, to fix a scale of pay which was suitable. Tt
was not necessary, although in almost all cases it was the case, that the
new scale of pay should be inferior to the old one. Moreover, there
are several important points to bear in mind. The new scale may have
a shorter period for reaching the maximum, but it begins with a lower
minimum; to that extent, it is inferior. Another important point is that
the new scale is definitely divided into two sections, and the top section
is limited to 40 per cent. of the total number of posts. In this way it
is by no means certain that clerks will reach the maximum in the period
of 28 years, whereas, under the old scale, a clerk was, barring the possi-
hility of being stopped at an efficiency bar or subject to disciplinary action,
certain {o reach his maximum in 31 years. This is by no means the only
case where the revised scale has appeared to be, or actually been, supe-
rior to the old scale, but it is the principle of the Government of India
that when such a result does occur, the old entrants who knew what was
the bargain they were undertaking when they entered the service, should
not be given the benefit of the new scale.

8o much for the pay of clerks. I am afraid, I cannot hold out any
hope to the Honourable Member that the Government of India are likely
to reconsider the decision which thev have taken after a great deal of
careful study of this subject.

The Honourable Member then referred to the refusal by the Central
Board of Revenue Ministerial Officers’ Union of a grant out of what is
called the Sunday Fees Fund to help them to start a recreation club for
clerks. Now, the first point, and a very important point to remember,
is that the Central Board of Revenue Ministerial Officers’ Union includes
not only clerks in the Customs Department, but clerks of other depart-
ments, who can have no valid claim whatever to a share in the benefits
of the Bunday Fees Fund, which has hitherto been utilized only for
customs employees, and for the general public, particularly the sea-faring
public, of the port in question.

Mr. N. M. Joshi: May I interrupt the Honourable Member for a
minute and tell him that the Bombay Education Society which receives
a grant from the Sunday Fees Fund is not confined to the Customs De-
partment ? They extend their benefits to all other classes of people.

Mr. A. H. Lloyd: This is rather a peculiar point. The grant to the
Bombay Education Society which has been paid for some years was a
very small one. and it was not given to that society for its general
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purposes, but it was specifically given for the education of certain children
of a deceased employee of the Customs Department, and it will cease
when the education of those particular children ceases. It is, therefore,
entirely out of comparison with the case that I have mentioned, although
I can understand the misunderstanding on the Honourable Member's
part—a quite natural misunderstanding.

The position, then, is that the Union about which the Honouruble
Member spoke is not confined to clerks or other officers of the Customs
Department. We, therefore, felt very clearly that such a union was nos
the best medium through which Government could render assistance to
the Customs clerical establishment by way of a grant from the Sunday
fees. Then, there was the ways and means problem. There are several
Members in the House who have been on the Standing Finance Com-
mittee, from time to time, when this subject of the Sunday fees distri-
bution has come up for discussion there, and I have had the privilege of
being present at such discussions. They at least will remember that ever
since the catastrophic slump of 1930-31, the situation as regards Sunday
fees has completely chang=sd. Before that period, we had an embarras-
singly large amount of these fees which, I might explain to those Mem-
bers who are not familiar with the subject, we decided as a matter of
policy to distribute in the manner which 1 have described and not to
credit to general revenues, because of the purpose for which these are
imposed, namely, to discourage the working on ships on Sundays and
thereby to discourage the employment of both customs officials and sea-
faring men on Sundays. It was, therefore, felt, many years ago, by the
authorities that in these circumstances Government should not make, if
I may use the expression, a profit out of these fees. That old decision
of Government was some vears ago considered again and approved by the
Standing Finance.Gommittee, and became the settled policy of Govern-
ment. Up till the slump, we were, if anything, ewmbarrassed by the
amount of fees available for distribution. After the slump, the position
completely changed, and there were not enough fees in any year to meet,
even on & reduced basis, what T may describe as existing commitments,
that is to say, the payment of subscriptions to those institutions which
had in the past regularly benefited by these distributions. = With the
consent of the Standing Finance Committee, therefore, it was decided as
a matter of general practice that there should be no addition at all to
the list of beneficiaries until more funds were available. This decision
was reinforced by the consideration that actually the funds fell short of
what was required to keep those existing beneficiaries going, even on the
reduced scale, in:the way in which they had been assisted in the past;
and the Standing Finance Committee once again agreed to our suggestion
that to that extent the general revenues might make a contribution for
keeping up the fund to the required level. In these circumstances, I
think the House will generally agree that the introduction of new beue-
ficiaries is undesirable and improper. The Central Board of Revenue
Ministerial Officers’ Union did, I understand, a year or two ago put in
o representation on the matter on the ground that a grant had in fact
been given to & new beneficiary, namely, the wharfingers’ club. Tt is
true that the grant was given that year to the wharfingers’ club but that
was not actually the introduction of & new beneficiary because it was the
transfer to the club of part of the funds which had been sllotted to
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another institute of which the wharfingers themselves were the benefi-
ciaries. I cannot, therefore, hold out any hope that, at any rate so long
88 the position of shipping and the consequent reduced yield of Sunday
fees remains as at present, we are likely to be able to consider the addi-
tion of any new beneficiaries to the list; and, even then, we shall have
ngain to face the difficulty, which I began by mentioning, that the union
in question is not confined to customs officials.

The Honourable Member then raised certain grievances which, wigh
vour perrnission, I will describe as of general application to all Govern-
ment servants, although they have incidental application to the Customs
Department also. I think this places me in rather a difficulty, because
I am sure that no Member of the House will suggest that matters like
pension rules and leave rules should be dealt with separately for the
Customs Department and for other departments of the Government of
India. Therefore, I have in effect to answer for the whole of the Govern-

ment of India . . . . .
Mr. N. M. Joshi: A very honourable position.

Mr. A. H. Lloyd: . . . . and I must disclaim my fitness to hold it:
however I will do my best in the circumstances. He referred in general
terms to the idea of giving employees of the Customs Department—and I
may add of other departments—a choice between pensions or a provident
fund—I suppose he means contributory provident fund—or gratuities; and
under the head of gratuity he mentioned a kind of gratuity which was
somewhat unfamiliar to me, in Government service, that is to say, a
gratuity of one month's pay per year payable to the heirs of a Govern-
ment servant who dies while still employed. He referred again to u
scheme of provident fund which was rejected apparently by certain ser-
vices on the ground that it was not as good as the railway provident rulef.
On that matter T am afraid my information is not altogether complete,
for the reason which I have given; but I would like to quote certain
references. If the Honourable Member will refer to the Legislative
Assembly Debates of the 25th February, 1938, he will find printed as a
statement laid on the table, a resume of the discussions relating to the
schemes for the substitution, partial or entire, of a provident fund or
other corresponding benefits, for pensionary benefits. That resume in
spite of its title is a very long document and I certainly do not propose
to bother the House by reading it out. It went in detail into various
schemes that had been considered and concluded as follows:

“The ultimate position in that, after a most careful investigation extending over
a considerable period, it ha: been found to be quite impracticable to devise any
scheme acceptable to the services which would not involve additional expenditure
unjustifiable in the face of existing financial conditions; and the Government of
India have been obliged to accept the conclusion that the existing pension system
must remain in force.”

My Honourable friend may reply that the financial conditions in 1986
are not the same as conditions in 1938. I think, however, the House
generally will agree, that they are sufficiently similar to make it desir-
able still for Government to hesitate before embarking on any scheme
which would involve very considerable expenditure.
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Mr. N. M. Joshi: The House will sanction the money, 1 amn sure.

Mr. A, H. Lloyd: I do not think there is ab present before the Govern-

ment any proposal to revive such a general scheme, substituting provident
funds for pensions. There is one subject . . .

Mr. President (The Honoursble Sir Abdur Rahim): Today being Fridny,
Honourable Members would like to adjourn earlier, as the House generally

does. The Honourable Member can now stop and then resume his speech
after lunch.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair,

Mr. A. H. Lloyd: Sir, when we adjourned for lunch, I was mnaking u
few remarks about the suggestions generally for the substitution of a
contributory provident fund for pensions or the payment of gratuities, and
I alluded to a statement that was laid on the table of the Housein 1038.
In the same session the Hondurable Sir George Schuster made a speech
in which he explained and repeated the arguments contained in that re-
sume and promised (o consider one step towards ensuring that the families
of Government servants »re not left stranded on the death of the Govern-
ment servants when in service, byv making it compulsory for (iovernment
servants to make some provision for their families either in the shape of
a contribution to the provident fund or some scheme of insurance. That,
I think, is all that 1 am able to sav to my friend on this subject.

My Honourable friend then proceeded to discuss the special case of
inferior servants and put forward the view that their pensions, under the
“existing orders, are inadequate. He will remember that the Honourable
the Finance Member last year suid that this matter would be taken up.
He admitted that in this matter there was an undoubted grievance, and
that the time had come when something should be done to put this griev-
ance right. 1 can assure the Honouruble Member that this matter has
not been allowed to slide. It has involved u great many discussions with
the various departments concerned, and it has not escaped our notice. It
was a gubject of much discussion during the Simla season. There are
difficulties which, I am afra’d, have caused delay in the drafting of actual
orders or rules, but 1 may tell my Honourable friend that the revised
rules relating to inferior servants will be published very shortly, and I feel
sure he will find, when they are published, that they constitute a step
forward in the direction he desires.

My Honourable friend then referred to the conditions of leave and
leave allowances to inferior servants. On this matter again, if J am to
refer to a pronouncement made by s Finance Member (and T must be
excused for looking for such authority, because the subject is brought
under Customs, and I may be pardoned for saying that that igy; a legal
fiction), I have to go back to Sir Basil Blackett to find a statement made
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in this Assembly on the subject of leave conditions for inferior servants.
In the year 1927, in answering a question in the Assembly, he said that
the Government of India were not able to agree that the conditions of
service of inferior services and superior services should be the same and
the expression which he used was: ‘‘having regard to the nature of the
duties performed by Government servants in the inferior grades as com-
pared with those performed by the superior servants’’,—I understand that
to mean, speaking generally, that the duties of the members of the inferior
services are not calculated to bring about either mental fatigue to such
an cxtent as is brought about in brain workers who are kept hard at the
grindstone,- or physical fatigue which is brought about in the case of
industrial workers (with whom my friend, Mr. Joshi, is much more fami-
liar, if T may say so, than with the case of inferior Government servants).
I am afraid, Sir, that in this matter the Government of India do not
-contemplate nny departure from the position which Sir Basil Blackett took
in 1927. This really, I think, brings to an end what I have to say in
reply to Mr. Joshi’'s remarks.

As regards the question raised by my friend from Madras, regarding
‘the preventive service in Madras, I do not think it is unfair for me to
remind himn that the matter has already been the subject of a very full
discussion in this House. It is perfectly true, as my friend observed, that
in or about 1932 certain Standing Orders of the Madras Custom House
were altered in order to bring the orders regarding the distribution of
work, between the high~r preventive service and the lower service of
Assistant Preventive Officers, more in keeping with what, in the view of
the Central Board of Revenue, should he the distribution between the
higher paid staff and the lower paid staff—a distribution that, in fact, had
up to a point been in existence before, in spite of the wording of those
orders. For those revised orders the Central Board of Revenue must itself
take responsibility, and it is not afraid of taking responsibility for having
lnid down that higher paid staff should have more responsible duties and
the lower paid staff should have less responsible duties. That, I believe,
is the only point which was brought forward by my Honourable friend,
which hag not been discussed already in this House, though not perhaps
in the time of many of the present Members. I may, therefore, be
excused if I point out that the arrangement under which work has been
so distributed as to bring in more overtime fees to the higher paid staff
than to the lower paid staff, is based upon the view which was held by
the Board then, and which is still held by the Board, that it is unreason-
able that an officer on, say, Rs. 200 a month, should be earning 15 or 20
per cent. of his monthly puy in overtime fees. while another officer on
TRs. 70 a niouth is eurning as much as 100 per cent. of his pay in overtime
{ees. If there is any justification, and I claim there is justification,
for the distinction between the rates of pay of more responsib}e ofﬁ(::ers and
less responsible officers, that justification is carried, we bel}eve, 1!11.;0 the
field of the allowances which are earned by these officers in addition to
their pay. It is, I admit, unfortunate that in the past the practice was
different, and we cannot deny that the change of practice has created some
sense of grievance in the minds of those who have suffered. But, as 1
have said, we have to set against that two considerations; firstly, we have
removed a sense of grievance which the other officers felt and sgcondly,
we have made arrangements to see that the allowances are more in keep-

ing with the fitness of things.
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My Honourable friend from Karachi reinforced the plea of the Honour-
uble the Mover of the motion in regard to pensions to inferior servants,
and in uddition to that, he drew some comparison unfavourable fo the
position of servantg in the Central Board of Revenue, between the remune-
ration of inferior servants under this Board and -of inferior servants at
Karachi under the Local Government. This is the first time we have
heard, so far as I know, of this particular grievance. It has not been
repregented to the Board through the ordinary channels, and if it comes.
to the Board in the ordinarv wayv it will naturally receive the most careful
consideration. But what the results of that consideration will be, T shall
probably not be required to disclose, because T cannot foresee it.

Sir, that is all T think T have to say in reply to this motion. If my
Honourable friend is dissatisfied with the lack of response to his wishes.
that I have given in various directions, it is perhaps not mueh use appeal-
ing to him to withdraw the motion. But I do assurc hiin that every
single point with which he hax dealt. so far s it concerns the Central
Board of Revenue, has been the subjeet of most careful consideration and'
that we have attempted to denl with them all in n spirit of equity; and so
far a8 the matters concern the Government of India as a whole, T have
been able to say something definite en the subject of pensions to inferior
gervants which shows that in the Government of India there is not such an
entire lack of sympathy with the lot of inferior (Government servants as to-
justify the passing of a vote of censure on the (Giovernment. '

Mr. Deputy President (Mr. Akhi] Chandra Dattn): The question is:
“I'hat the demand under the head ‘Customx’ be reduced by Rs. 100."

The notion was negatived.

Position of Bengal Muslims in the Customs Offices at Calcutta and
Chittagong.

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): 8Sir, 1 move-

“That the demand under the head ‘Customs’ be reduced by Rs. 100."

Mr. Deputy President, y.erbaps this is the lust time that 1 shall have-
the privilege of addressing this House from my place here, during a
Budget-Session, and, as sueh, it is the mundate of mv constitueney to-
bring for the lust time to the notice of the Government of India their
grievance, so far as this department is concerned. in my part of Bengal.
When I came to this Assembly about September, 1926, it feil to my lot,
for the first fowr or five vears, to tuke part in debates on & 1atter of this.
kind. and later on, with the colluboration of friends on all sides of the
House, not excluding the Government,—about a couple of years ago, the
Government decided on doing some sort of a semblance of justice to the
people on whose, bebalf I uin talking here this afternoon. Although these
two places, Chittagong and Calcutta, are not the flesh-pots of Bengal,
still they are the two most important sea-ports in that part of the country,
and from them the Government of Indiu collect a very large amount of
revenue centrally, These two places are governed from here, from a dis-
tance of nearly 2,000 miles at Delhi and Simla. And my impression is
that in spite of the very best wishes for good, better or even best, we are
not sufficiently able to make our friends on the spot realise that the Gov-
ernment mean what they say in their orders and circulars. The grouse
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of my constituency, 1 mean of the people living in Chittagong, is that,
though they are nearly 90 per cent of the whole population and though
these offices have been in existence from the time the East India Company
was pleased to take over that port and they have been growing, and grow-
ing steadilv, still when there is a chance, even after a hundreth rotation
for a Bengali Mussalmun, that share goes either to Bombay or to a good
cricket player coming from Peshawar and elsewhere. 1 have no grouse
that in the name of Mussalinans people from all sides should get in, but
the locul feeling is that, when everything is equal. it ought to be the policy
of the Government that they should take people on the spot and not see
for recruits from Peshawar and Karachi. You, Mr. Deputy President, must
have noticed vourself as you happen to be at Calcutta mostly, what is the
condition of the offices in Calcutta as well. I have just been told b
my Honourable friend from Barisal that this matter has been very weﬁ
represented in a Calcutta daily newspaper; perhaps the sentiment is there
also. If the Government of India feel that they are not sufficiently strong
to make their local ugents at Calcutta and Chittagong realise that they
cannot go behind the circular orders, then I would counsel them to give
it up to the local authorities in Bengal. The present holder of office of
Assistant Collector at Chittagong is an amiable first class gentleman. My
remarks are not personal, but it seems that, both at Cualcutta and Chitta-
vong, the administration is at great fault and they do not seem to take:
anv serious notice of Government circulars in these matters. So my sub-
mission to Government is this. The customs is controlled by the Central
Board of Revenue, which is a subordinate agency of the Finance Depart-
ment. and 1 hope and trust that they, in their wisdom. mav see thab
justice ix done to Bengal Muslims in these matters. T do not like to rouse
the irc of my friend, Bhai Parma Nand. I do not want anything more-
than what has already been decided to be given. T hope (Government will
see that justice is done to our people, so that there may not be cause for
«ny more cut motions or debates in this House.

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved:
“That the demand undei the head ‘Customs’ be reduced hy Rs. 100.”

Mr. A H. Lloyd: The Honourable Member has raised a point which,
in relation to the Departinents under fhe Government of India, was not
covered by the general orders of 1934 regarding the reservation of certain
proportions of vacancies for particular communities. We, in the Central
Board of Revenue, at once recognised that, in the euse of services such as
those that are under us, that was a point upon which some direction should
be given to our subordinate officers. On our own responsibility, therefore,
wo passed orders giving instructions that while it was not to be regarded
as necessarily a purt of the Government of India’s policy that recruitment
in any particular local area should be confined to persons domieiled within
the related area, recruitment should be so regulated as far as possible,
and, if an exception was to be made, it should onlv be done under the
specific orders of the head of the Department. At the same time, T must
make it clear, that we felt that it was only just to the inhabitants of a
non-maritime provinece that they should not be wholly excluded from
representation in a service like the Customs Department, which is in the
nature of things solely confined to the maritime provinces. We, therefore,
took the liberty of dividing India into portions, assigning one group to each-
of the major ports; and for this purpose we may say that Chittagong has
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gone with Calcutta. To Calcutta, as the normal field of recruitment, we
astigned not merely Bengal, but also Assam, and Bihar and Orissa. If
my Honourable friend objects to our Collector of Customs at Calcutta
being at liberty to recruit from Assam and B:ihar and Orissa as well as
‘rom Bengal, then I am afraid there is little chance of our being able to
meet him; but 1 think that the majority of Members of this House would
agree. with the view of the Central Board of Ievenue, that this particular
field of employment should not necessarily be reserved solely for the mari-
time provinces. That principle might cven exelude most of the inhabitants
of Berngal itself, because if vou followed it to ‘ts iogieal conclusion, you
would have to confine recruitment to the 24 Parganas and the Chittagong
district. If, however, he does not object to our including Assam and
Bihar and Orissa with Bengal as the recruiting ground for the Customs
Department in Bengal, then, I hope that he will be satisfied with the
assurance that T have already given that the recruitment for these custom
houses, from outside that field, is under the Board's instructiong not to
‘be undertaken except for special reasons to be approved specitically in each
case by the head of the Department.

Mr. M. S. Aney (Berur Representative): Will the Honourable Memher
explain what is the recruiting field for the other customs offices?

Mr. A. H. Lloyd: The allotment is as follows. T have given it for
Bengal. To Bombay, we have sssigned the Bombay Presidency, the
‘Central Provinces and the United Provinces; to Madras, the Presidency of
Madrag: and to Karachi, we have assigned, Sind, Delhi, Punjab and the
North-West Frontier Province. I may say that we worked these out
very carefully after a consideration of the population of the areas of these
various groups and getting as nearly as possible the same relative propor-
tions as exist between the establishments of the customs houses concerned.

Mr. Deputy President (Mr. Akhil Chundra Datta): The question is:
*That the demand under the head ‘Customs’ bhe reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a sum not exceeding Rs. 93,04,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
-ending the 31st day of March. 1837, in respect of ‘Customs’.”

The motion was adopted.

DeMaNp No. 17—TAxEs oN INCOME,
The Honourable Sir James Grigg: Sir, I beg to move:

“That a sum not exceeding Rs. 82.72,000 be granted to the Governor QGeneral in
<Council to defray the charges which will come in course of payment'q:mng the year
ending the 31st day of March, 1937, in respect of ‘Taxes on Income’.
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Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:
““That « sum not exceeding Rs. B2.72,000 be 3 i
T . B2.72 granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst day of- March, 1937, in respect of ‘Taxes onu Income’.”

Babu Baijnath Bajoria (Morwari Association: Indian Commerce):

8ir, T beg to move:
“That the demand under the head 'I'nxes on Income' be reduced by Rs. 100."

1 wish to, discuss, Sir, the method of assessment of the income-tax and

the method of disposing of the appeals.
Mr. Deputy President (Mr. Akhil Chandra Datta): T am afraid this

is out of order.
Babu Baijnath Bajoria: Then, may I move No. 6, in order to discuss

the revision of income-tax law ?
Mr. Deputy President (Mr. Akhil Chandra Datta): That is clearly out
Does the Honourable Member want to move any other motion

ol order.
standing in his name?
Babu Baijnath Bajoria: No, Sir.
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That » sum not exceeding Rs. 82 72,000 he granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of ‘Taxes on Income’.”

The motion was adopted.
Demanp No. 18—Sarr,

The Honourable Sir James Grigg: Sir, T beg to move:

“That » sum not exceeding Rs. 63,18.000 he granted to the Governor General irr

Council to defray the charges which will come in course of payment during the year

ending the 3lst day of March. 1837, in respect of ‘Balt’.”

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That o sum not exceeding Rs. 63.18,000 he granted to the Gavernor CGleneral im

Council to defray the charges which will come in course of payment during the year
March. 1937, in respect of ‘Salt’.”

ending the 31st day of
The motion was adopted.

19—0pP1UM.

Demaxp No.

The Honourable Sir James @rigg: Sir, T beg to move:

o ot exceeding Ry 27.49.000 be granted to the Governor General im

That & Sim Pthé charg gwhich' will come in course of payment during the year
1037. in respect of ‘Opium’."

Council to defray thé charger
ending the 3lst dny of March,
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Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
““That o sum not exceeding Rs, 27,409,000 be granted to the Governor General in

‘Couneil to defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1837. in respect of 'Opium’."’

The motion was adopted.

Demanp No. 19A—ExcCIsE.

The Honourable Sir James Grigg: Sir, 1 beg to move:
“That a sum not exceeding Rs. 4,78,000 be granted to the Govermor General in

‘Council to defray the charges which will come in course of payment daring the year
.ending the 31st day of March, 1837, in respect of 'Excise’.”

Mr. Deputy President (Mr. Akhil Chandrn Datta): The question is:

““That a sum not exceeding Rs. 4.78,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment duoring the year
ending the 3lst day of March. 1937, in respect of ‘Excise’.”

The motion was adnpfed.

DeMAND No. 20—STAMPS,

The Honourable Sir James @rigg: Sir, T heg to move:
“That a sum not exceeding Rs. 17.39.000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of ‘Stamps’.”’

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a sum not exceeding Ru. 17.39.000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of 'anmps’_"‘

The motion was adopted.

Mr. M. 8. Aney: Sir, this was the time fixed for the unattnched
Members to move any cuts thev wanted to move. The point
it thin. Some portion of their time is now taken aWay on
account of certain demands being moved now and put to the House for
vote, and so on. They lose so much of their time. The better course
will perhaps be to call upon the unattached Members to move their cuts,
and the  Honourable the Finance Member should be called upon only to
move those demands under which cuts are to be moved by unattached
Membere. Otherwise, much time is lost, and thev will not be able to do

justice to their cut motions.

B

Mr. Deputy President (Mr. Akhil Chandra Datta): It is not necessary
for the Chair to esll upon any particular Honourable Member to move his

cut motion.

Mr. N. M. Joshi: T will move my cut motions under Posts and Tele-
graphs. This is the time, as my Honourable friend, Mr. Aney, says,
allotted to unattached Members.
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Mr. Deputy President (Mr. Akhil Chandra Datta): We are proceeding
demand by demand. and, us each demand is taken up, any unattached
Member, who may have a cut motion under that particular demand, may
move his motion. '

Mr. N. M. Joshi: Tlis procedure was not followed in the case of the
time allctted to Members of the organized Parties. I do not know why
this procedure should he followed only in the case of unattached
Members.

Mr. Deputy President (Mr. Akhil Chandra Datta): There is a radical
difference between defined Parties and Honourable Members belonging to
mo Party.

Mr. N. M. Joshi: I submit, Sir, that the Chair is the guardian of the
rights of minorities in this House, and the Chair should protect their
‘rights.

Mr. Deputy President (Mr. Akhil Chandra Datta): Rightly or wrongly,
the Chair has ruled that it will follow this procedure. The Chair does
not think there will be any substantial loss of time to the unattached
Members. !

DeMAND No, 21—FoRgsrT.

The Honourable Sir James Grigg: Sir, T beg to move:

“That a sum not exceeding Rs. 533,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the vear
-ending the 3lst day of March, 1837. in vespect of ‘Forest’.’’

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a sum not exceeding Rs. 533,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
‘ending the 3lst day of March. 1837, in respect of ‘Forest’.’”

The motion was adopted.

DeMAND No. 22—IRRIGATION (INCLUDING WORKING EXPENSES), NAVIGATION,
EMBANEMENT AND DRAINAGE WORKS.

The Honourable Sir James Qrigg: Sir, I beg to move:

“That a sum not exceeding Rs. 4,07,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
.ending the 3lst day of March, 1937, in respect of ‘Irrigation (including  Worhing

Expenses) Navigation, Embankment and Drainage Works'.
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a sum not exceeding Rs. 4,07,000 be. granted to the Govornoz: General in
‘Council to defray the charges which will come in courae.of payment dnpng the oar
he 3lst day of March, 1937, in respect of ‘Irrigation (including Working

i t s ’ "
‘j.;",fl,ﬂ,fm) Navigation, Embankment and Drainage Works'.

The motion was adopted.
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DeManp No. 28—INpiaN Posrs aNp TELEGRAPHS DEPARTMENT (INCLUDING:
WORKING EXPENSES.)

The Honourable Sir James Grigg: Sir, 1 beg to move:

“That a sum not exceeding Rs. 10,81,01,000 be granted to the Governor General in.
Council to defray the charges which will come in course of payment during the year-
ending the 31st day of March, 1837, in respect of ‘Indian Posts and Telegraphs.
Department (including Working Expenses)’.”

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That a sum not exceeding Rs. 10.91,01,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 51st day of March, 1937, in respect of ‘Indian Posts and Telegraphs
Department (including Working Expenses)’.”

Certain Grievances of the Employees of the Postal Department, especially
the Grievances of Postmen and the Inferior Sgrvants of that Depart--
ment.

Mr. N. M. Joshi: Sir. T-beg to move:
v

‘“That the demand under the hesd ‘Indinv Posts and Telegruphs Department
(including Working Expenses)’ he reduced by Rs. 100."

Sir. my object in giving notice of this cut mction is to discuss certain
grievances of the emplovees of the Postal Department, especially the
grievances of postmen and the inferior servants of that Department. But,
Sir, before I speak ubout the grievances of postmen, mav T, with yom-
fndulgence, express my deep regret that the organised Parties in  this
House should not have, during the discussion of the general budget.
allotted a definite time for the discussion of labour questions as they did
during the discussion on the railwav budget. T hope, Sir. next vear the
organised Parties will show a little more indulgence and a little more-
sympathy for the cuts on Inbour qhiestions. in order that they should have
time for a proper and detailed discussion of their grievances during the
budget discussion.

[At this stage. Mr. President (The Honourable Sir Ahdur Rahim)
resumed the Chair).]

Mr. M. S. Aney: Now that a complaint has been made against the-
nrganised Parties, I wish to point out . . . .

Mr. N. M. Joshi: Now, I do not propose to give way.

Mr. M. 8. Aney: Because the Honourable Member attacked the-
organised Parties. T wish to explain the position.

Mr. N. M. Joshi: T am not giving wav to anybodv. The organised
Parties had more time.

Mr. 8. Satyamurtl (Madras City: Non-Muhammadan Urban): Because
the Honourable Members ‘belonging to unattached Parties collapsed. You
did not agree among yourselves. ‘
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Mr. N. M. Joghi: May I suggest to my Honourable friend, Mr.
Batyamurti, that, after having made use of their time to the best
advunt.age. it is not fair on their part tp take awav some more time when
tho grievances of inferior servants of the Postal Department are to be
discussed. They have already done injustice to the cause of labour by
not giving them a definite time.

_ Well, Sir, the main grievance which I want to lay before the House
this afternoon is the grievance of the postmen. These postmen are ill-
paid emplovees of the Postal Department, and they generally come from
classes which are not much educated. They do not generally rise bevond
their grade. Sir Bhupendra Nath Mitra, when he was in charge of this
Department, made some concession to them und allowed them to go to
the rank of a clerk after passing certain departmental tests. Then, the
Department made certain rules creating a cadre of lower division clerks i
that Department. Recently, a Committee, called the Pasricha Commit-
tee, was appointed by the Government of India. That Committec has
recommended that, before a postman is promoted to the clerk’s grade,
some conditions should be fulfilled. This Committee was not quite
satisfied that postmen should rise to the rank of clerks, and they laid
down the condition that the postmen must remain postmen for five vears
before thev can hope to become clerks. They also recommended that
no postman should be promoted to the grade of a clerk, if he is over
30 vears of age. I consider that these conditions are unfair. In the first
place, if & voung boy passes the matriculation examinaticn, he can become
a clerk in the lower division, but, if a postman passes the matriculation
examination, he eannot become a clerk, because he has committed the sin
of entering the Department as a postman. I feel, Sir, that the Govern-
ment of India should show a little more sympathy for these people, who,.
on account of their povertv, have to take up jobs at an early age. T fecl
thai the condition that a postman, before he becomes a clerk, must scrve:
for five vears is an unfair one. That shows that the Government of Tndin.
will prefer an outsider to o postman who is qualified to occupy the post.
of a clerk.

Then, Sir, the condition as regards age too is an unfair one. T hope
the Government of India will treat this class of their employees with
sympathv and fairness and remove this condition and enable postmen to-
rise to the grade of clerks, and, if T may express the hope, to rise to higher-
grades also.

Then, Sir. there is one point which I would like to place before the
Government of India. There are large numbers of Indian postmen at
present serving in Burma in the Postal Department. We all know that
Burmu is to be separated very soon. The postmen and other employees
of the Postal Department have represented to the Government of Tndin
that, when Burma will be separated, those of them who want to remain
in Burmua should remain there, and those of them who would like tor
return to Tndia should be given an opportunity of being brought to Indin
in the Postal Department. Then, Sir, they also have repregented to the
Government of India that those of the postal employees who would like
to retire should be allowed to retire with an adequate pension. 8ir, the
geparation of Burma has created a new situation, and when such a new
situation has been created, it is but fair that the employees of that
Depurtment should be given a chance of either coming to India and
serving the Department in Tndia, or, if thev want to retire, to retire witly

v
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adéquate pension, or if they want to remain in Burma, to remain there.
Sir, you know that, when the Government of India Act was passed in
1919, men belonging to the superior services were given the option to
retire on proportionate pensicn cn the ground that large administrative
changes had heen wade by the Act. TIf on political grounds, men
belonging to the superior services were given the opportunity to retire on
proportionate pension, I am quite sure, the House will agree with me
that the separation of Burma is & very great change; and when such a
<hange is made, those Indians who are working in Burma ghould be
permitted to retire with adequate pension or brought to the postal depart-
ment in India, or if they choose to remain in Burma, should be allowed to
remain there. I hope, Sir, the Government of Tndian will consider this
«juestion very sympathetically.

Then, Sir, I should like to say = word about the inferior servants in
‘the Postal Department. I have already this morning placed before this
House questions regarding the pension, leave and travelling allowance of
the inferior servants of the Government of India. Unfortunately, Sir,
excepting the question of pensions, the reply which the Honourable
Member gave on behalf of the Government of India was a very unsatis-
tactory one and, if T may say so, it was a very unsympathetic one. Sir,
T was somewhat pained to find that the Honourable Member who may be
controlling a large number of men belonging to the inferior services should
have said in this House that the work of these inferiar servants does not
require much brains or does not involve physical work too. Is there a
class of Government servant who is not expected to do his work intelli-
gently ?  And if you ask my views, the lowest servant of the Government
of India has to use his intelligence as much as the highest. It is wrong
to heheve that a sense of responsibility and intelligence should be
expected onty in the higher classes of people and the lower classes do not
‘have any sense of responsibility for the humble work which they do or they
-do not show much intelligence in the work which they do. That impression
-of the Government of India is wrong. If I had any power in my hands, I
wonld pass some regulation preventing anybody being employved under
this Government. T feel that if an employer is to be allowed to employ
people, the employer must be sympathetic to all classes of his employees.
‘The employer, whe says that his lowest classes of people need not show
‘intelligence in their work, does not deserve to be an employver. And
‘when vou find several people standing here from 11 to 5 o’clock, T am
{old and the House is told that the work does not involve much physical
fatigue. What rm I to think of those employers, those people who sit
here comfortably stretching their legs and tell these people who stand
behind them to support their dignity from 11 to 5 that their work is less
responsible and not quite so fatiguing? T hope that the gentleman in
charge of the Postal Department will not have those ideas of the gentle-
man who spoke for the Customs Department. I hope he will show a
better sensg of his duty as an employer and treat the inferior servants
-of his department more sympathetically. I want the Postal Department
to revise their rules for the grant of leave, casual as well as privilege,
for their inferior servants. People belonging to the inferior services do
not get casual leave. Now, on what ground is casual leave not to be
given to them unless they provide a substitute and pay that substitute ?
Are there no occasions on which a member of the inferior service must

.
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take leave? There must be some funerals in his family which he may
‘have to attend; there may be other occasions like marriages in his family
which he may have to attend. And if men belonging to the superior
services have occasione to ask for casual leave and are not expected to
pay the man who does their work, why should a member of the inferior
service be expected to pay the man who takes his place? . Moreover,
there is no leave reserve for the grant of privilege leave to the members of
the finferior services. 1 want the postal department to create a leave
reserve for the inferior services. Moreover, men belonging to the superior
services and men belonging to the subordinate services get privilege leave
cn full pay, while men belonging to the inferior services have to be content
with half pay. May T know why men belonging to the superior services
should bz given full pay when they go on privilege leave and why members
belonging to the subordinate services should get full pay when they go
on privilege leave, but it should be denied to men who belong to the
inferior services? Men belonging to the superior services can save money
out of their salary every month and they can afford to go on privilege
leave even on half pay or without pay; but meun who belong to the
inferior services get verv low salaries and cannot make uny savings. And
if there is any class of people who should get leave on full pay it is the
inferior servants. T hope, therefore, that the Postal Department will take
‘the grievances of the inferior servants intn consideration nnd see that these
grievances are removed without any delay. T hope the House will also
support my motion.

Mr. President (Th: Honourable Sir Abdur Rahim): Cut mation moved:

‘“That the demand under the head ‘Indian Posts and Telegraphs Department
{including Working Expenset).’ be reduced by Rs. 100.”"

Mr. D K. Lahiri Chaudhury (Bengal: Landholders): Mr. Dresident, 1T
have great pleasure in supporting the metion moved by my  Henourable
friend. Mr. Joshi. At the same time, T do not think that the Psrties have
done any injustice to him in regard to ventilating the grievanees of lubour.
The Parties  came 1o an agrecinest and they stuek (o it. 1 do not think
that o sivgle clected AMember of {his Monge desired in any way to ignore
‘the question of labour.

First. of all, [ want to ventilate the grievances of the Railway Mail
‘Service staff, which are generally on the lines of those of the staff en the
Postal side. | have got here eertain facts which L hope will receive utten-
tion from the Honourable Mewmber in charge of the Departinent.  First of
all, the orders regurding the ealenlstion of sets for Railway Mail  Service
sections remain unelarified, and they are being interpreted according to the
will, or, T may say whim, of the Heads of Circles. An instante will mnke
my point clear.  J-3 Section, which runs from Ajmer to Delhi, has a run
‘i the out-direction from 21-4( to 3-55 hours, i.c., of 11-15 hours, and in
the in-direction from 21-9 to 8-4 hours, i.e., of 10-55 hours. The weekly
working hours of the section come to 155.10 hours, exclusive of what is
called platform attendance. Then, the D-11 Section, which runs .from
TDelhi to Lahore, has a run in the out-direction from 21-45 to 8-30 and in the
‘in-direction from 21-5 to 8-00 hours. Its weekly working hours come to
151.40 hours. But J-8 Section works with six sets, whereas D-11 Section
works with only five sets. Why is this difference ? The difference of about
31 hours in the weekly working hours cannot deprive the D-11 Bection of
the sixth set. I feel that six sets are clearly justified for the D-11 8ection
and should be immediately maintained. 5

¥
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I now come to the question of mail van sccommodation. So far as my
recollection goes, T generally ventilated the grievances about this accom-
modation in the railway muail vans, and the late Sir Thomas Ryan, who was:
the then Director-General of Posts and Telegraphs, gave a very sympathe-
tic reply and told us that he would try to do as far as practicable on his:
part. But up til now I find that no improvement appears to have been
made. If you just go for an evening stroll to the Delhi Railway station,
between 20-80 hours and 10-00 hours, you will find how the van is packed
with articles und six or seven sorters are crammed together in a compart-
ment, with not much space for them even to move about. These sorters,
some timer, have to work for twelve hours at a time, and how is it possible:
for them to work in such n congested van for such a long time? That is
matter which -ought to receive the serious consideration of my Honourable
friend in charge of the Department. .

T then come to the sanction of van peons for the Railway Mail Service
gection. Here is o very peculiar thing I am going to state, My study of
the Appendices to the list of Tndian Post Offices shows that it is only in the
Punjuab Cirele that van peons hnve not been sanctioned as n general rule
for the K. M. 8. sections. T am not nware of the reasons for this, but I
do not see why, in the Punjubh alone, van peons have not absolutely beemr
given for the R. M. 8. That, Sir, T think, is unjustified and unreasonable.

I come to the Railway Mail Service rest houses.  You can well under-
stund that after working for eight or nine hours, when these men stop at n
particular place to take rest for only a few hours, how necesaary rest houses
are. | found, when 1 visited somne of these rest houses, tlat not even a
cot wus availuble. Sufficient utensils are not  being  supplied for their
personal use and comforts. The rest houses ure in o hopeless condition;
they look like seraiz, where men come for a temporary stay. But the rest
houses are not meant for temporary stay, because the men go to these rest
houses after working for 12 hours at a stretch, and these buildings should
be mnde comfortable for the workers. 1 hope the Director-General —will
take up this matter earnestly and give some sort of comforts to these un-
fortunate R, M. 8. people.

1 turn now to out-station and extra duty allowsrces. Here is another
griovance, which 1 hope wiil receive serious censideration.  The out-stution
allownnce paid to the R. M. 8. operative staff is much less than what would
be ordinarily admissible to them under the Travelling Allowance rules.
Besides, a stuy out of headguarters for 12 hours or less does not entitle thew
even to n farthing. On the other hand, Superintendents and Inspectors of
the Railway Mail Service are paid full diem allowance for their absence
fromn headquarters for six hours, whereas these R M. 8. men, working for
more hours—perhaps for 12 hours in many cases—do not get anything. 1f
the rates of out-station allowance cannot be improved for the present.
at least this discrimination should be removed at once. The telegraphists
are allowed over-time allowance for every extra bour of work they put in,
whereas no allowance is paid to the R. M. 8. for the first three hours «f-
extra work.

Then, T want to take up the want of uniformity of procedurs everywhers.
Tn dealing with the grievances of the R. M. 8. staff, I cannot help men-
tioning that there is no uniformity of procedure in regard to the following:

(1) Sanction of Selection Grade appointments in the R. M S'T"‘
'’ gection by the name of D-7 section (Ambala-Lahore) is working
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with seven sorters for well nigh over three years, but a
selection grede head sorter for the same has been denicd.
Sections similarly situated elsewhere got generally o sclection
grade head sorter. Why this difference in this particular
case ?

{(2) Supervisory posts in time scale carrying duty allowance.—Only in
the Bengal Circle, supervisory posts with duty allowance of
Rs. 20 per month have been sanctioned and nowhere elso.
Mail openers of Sealdah R. M. 8., under the Postmaster
General, Bengal and Assam Circle, get duty allowance of
Rs. 20 per month, whereas, the mail openers of Howrah
R. M. 8., under the Postmaster General, Bihar and Orissa
Circle, do not get any such allowance. Why is this difference
made ?

(8) Inspectors of R. M. 8. need carrying selection grade rate of pny—
As I bhave already said, the selection grade gives impetus to

« these men to work; when they are qualified, they will be given
at least the chance of getting selection grade posts. Selection
grade posts are entirely imp@Bsible for them if they are reduced
under retrenchment. At least they should not be so reduced
as to absolutely take away the charm from the service.

(4) Relaxation of work on Sundays and other holidays.—Mr. Joshi
cited the case of these peons who stand here from eleven to
five who do not get any benefit. What I want to point out is
that R. M. 8. people who serve for 365 days in the year do not
get any relaxation. Some provision should be made by which
at least they should enjoy some holidays. When superior
servants’get casual leave, certainly the inferior servants should
get the same facilities. As has been very rightly pointed out
by my friend, Mr. Joshi, they may have certain necessities for
leave such as marriage, illness. Inferior servants must be
given some sort of casual leave.

I come again to the Postal Department. As my time is limited, 1 shall
be us brief us possible. First of all, may I draw the attention of my
Honourable friend to the restoration of cuts? 1 would now like to draw
the attention of my Honourable friend to the fact that though the cuts in
pav were restored, their allowances have not been restored. That is reully
not justified: these allowunces are generally given for certain definite
purposes and for special requirements, and when the cuts were restored
these allowances also ought to have been restored. :

The next point is that the new scales of allowances in the district of
‘Mymensingh have been fixed by ccmparison with those in Dacca. But 1
can say from my personal experience that the cost of living in Dacea and
Vikrampur, in Eastern Bengal, is very cheap, while in Mymensingh it is
far dearer. I hope he will look into this point. He will also find that in
places like Darjeeling and the Dooars there is the same difficulty. These
matters do not come to the ears of the Director-Gencral us these are small
—an allowance of Rs. 2 per month to these low paid men; but in those
places which are at high altitudes, the temperature sometimes goes below
freezing point and it is not possible for these poor people to work without
fuel, and I am sure my Honourable friend will not grudge the sum of Rs. 2
which these poor people were getting for fuel. I hope the Director-Genernl
will seriously consider these points, and restore these allowances to them.
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1 would also like to point out that the clerks working in the Post Offices-
of Shillong and also those working in the Telegraph Engineering Office have:
been drawing certain percentage of Hill Allowance, whereas the clerks.
working in the office of the Superintendent of Post Offices, Shillong, have
not been given any allowance whatsoever. When they are working in the
sume department, when they are of the same cadre, 1 think the same treat--
ment should be meted out, to then;. Why should there be this difference ?

1 have narrated a few grievances, but for want of time, 1 have not beenr
able i give the full catalogue. My Honourable friend in charge of the
department, at least when he was a student, would have realised the position
of the poor people: and now that he is elevated to such a respensible position
I hope he will not forget his old days and that he will cast a sympathetic
glance towards his poor countrymen, these postmen and railway mail ser-
vice men, and 1 hope, the grievances which I have just narrated will engage
his sympathetic consideration. With these words, 1 wholeheartedly support.
the motion moved by my Honourable friend, Mr. Joshi.

. ®

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
I rige to say a few worde in support of the amendment moved by my friend,
Mr. Joshi. We all admire Mr. Joshi, not only for his earnest and
persistent advocacy of the cinims of labour, but also for his sturdy indepen-
dence. Owing to the defective nature of the present Constitution of the:
country, Mr. Joshi sits here as & nominated Member; but what a contrast
does he present to another nominated Member who yvesterday questioned

Mr. President (The Honourable Sir Abdur Rahimn): The Clair does unt
think the Honourable Member should indulge in such personal comparisons.

Dr. P. N. Banerjea: Mayv I clear one point, Sir? I shall take only half
& minute.

Mr. President (The Honourable Sir Abdur Ruhim): No; the Honourable-
Member ought not to muke these personal comparisons.

‘Dr. P. N. Banerjea: I will not make any comparisons. The Member
said yesterday that I"was sent to this House by the Returning Officer und
that I bad no representative character. That is not true. What happened
was this. 1 was duly proposed und seconded by n good number of electors
in my constituency; and when the papers were scrutinised by the Returning
Officer, it was found that my rival’s paper was invalid and it was rejected.
But that was no fault of mine. Sir, that Member, and perhaps any other
Honourable Members of this House, know that T fought four elections to:
the Bengal Legislative Council, and that on three of these occasions I was
returned by large majorities, while, on the fourth occasion, I was returned
unopposed. And yvet this Member, a man who never sought any election
and who thrives on the favours of Government, has the hardihood and the-
audacity to challenge my representative character in this House. I hope:
and trust that other nominated Members will emulate the noble example set

by my Honourable friend, Mr. Jeshi, and not the example set by the other
Member.
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Coming to the subject under discussion, I must say gk ng Honourable
friend has dealt with the question so fully that he has left very little for me
to suy. But I will dwell on only une aspect of the question, namely, the
rule which debars a postman from rising to the position of a clerk.  From
personal experience I know that there are some educated men who, some-
times through poverty, enlist themselves as postmen; und it is exceedingly
wrong on the part of (Government to prevent these yonng men from rising
to higher positions. When I was head of the Department of Economies
and Commerce in the Caleutta University, 1 came to know thut several
candidates for the Buchelor of Commerce Exumination enlisted themselves
as postmen. Now, it would be s cruel injustice to these men to prevent
themn frow rising to the position of clerks and even- to higher positions. [
hope, therefare, that this matter will receive the sympatheic consideration.
of Government, and the rule will be abrogated.

As regards the other grievances, 1 am entirely in sympathy with all that
has fallen from the lips of my Honourable friend and I whole-heartedly
sunpport this amendment.

Mr V. V., @iri: Sir, 1 rise to support the motion moved by my
Honourable friend, Mr. Joshi; and, in this conuection, T would like to put
forward before this House the grievances and demands of the postal workers
and their orgunizations. Last year, & committee known as the Postal
Enquiry Committee, otherwise known as the Pasricha Committee, was.
uppointed. That Committee was known by another name: it was ecalled
the Efficiency Finding (‘fommittee. 1 am, however, glad to state, that in
spite of the fact that the Government have spent a lakh of rupees on that
Efficiency Finding Committee, that committee ultimately was found to.
he inefficient to give efficient methods. Anyway, I am glad that the
Honourable Member in charge of this department and the Honourable Mr.
Bewoor, the Director General, have given every opportunity for the
organised unions to put forward their constructive views and constructive
eriticism us regards the Pasricha Cormittee report, aund, 1 am sure, 1t
will be conceded bv the Honourable Member in charge that these unions,
especially the Postal and R. M. 8. Union of which I am the President,
have put forward not only constructive methods but they proved by their
counter-report that the Pasricha Committee Report may be thrown into
the scrap heap.

One point 1 would like to urge before this House,—1 urged it last yvear,
and this vear also 1 urged the same on the Director General when leading
a deputation of the employees’ representatives a fortnight ago, and it is
this. There should be half vearly meetings convened between the repre-
sentatives of the Unions and the cinployer to discuss matters affecting the
grievances of the stauff. There wag a misapprehension on the part of the
Director General that because there are five or six or 18 Postal Unions in
India there will have to be held at least 18 half learly meetings, and he
felt that the whole time of the department would be taken up by these
balf vearly meetings. "That was not my object when I suggested the
holding of half vearly meetings. In faci, 1 stated at the last meeting that
there should be meetings every year, not between one Union and the
Department, but with all the Unions representing the staff in this countrv
and the Director General. After all, constant touch between the employer
and the worker will ensure peace in industrv, and I hope my suggestion
in this matter will be accepted. 1 am bound to say. of course, that the
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Director General meets the General Secretaries of these Unions, but that
will not have the same effect us when a formal meeting of all the Unions
takes place for one or two duys so that all the demands and grievances
.of the workers can be thrashed out at that meeting. 1 hope these sugges-
tions of mine will be accepted by the (Government.

Then, Sir, 1 should like to say a few words about the reduction of staff.
‘On the plea of effecting economies, a lot of reduction of establishments has
taken place, and 1 feel that this retrenchment has affected the efficiency
of the department. There have beén many complaints made by the workers
through their organized Unions, and I am sure the Government of India
‘would not like to have sweated labour in the Postal Department. Mr.
Bewoor’s time test was used more to reduce the staff but at the same tims,
the same time test was not applied to increase the staff. This is a matter
which, T submit, deserves the attention of the Department concerned,
and more labour should be employed where it is necessary.

I am informed, Sir, that many seleclion grade posts have been taken
away. On the other hand, the contract system, the principle of which
was opposed by the Royal Commission on Labour, is being encouraged, that
is to say, extra-departmental post offices are being introduced evervwhere.
I am further informed that on account of the paucity of many supervisors
numerous frauds are occurring in these extra-departmental post offices. i
this is o fact, then the Department should look into this matter and see

that there is careful supervision exercised over these extra departmental
post offices so that such frauds may not occur.

I am again told, Sir, that compensatory allowances sanctioned to workers
at costly and unhealthy places as in the Agencies have been taken away. For
instance, in Wynad where the Government servants get a compensatory
allowance, the postal workers are not granted that allowance. )

Then, I am told that the lower paid clerks do not get any compensatory
nllowance in localities where ordinary time scale clerks enjov such conces-
sions. I do not see why these poor workers should be penalised for getting

lower wages and such compensatory allowances should not be granted to
these lower grade clerks.

Another point to which I should like to draw the attention of the
Honourable Member in charge of the Department is, that the workers who
come under the new scales of pay, that is to say, some of those who are
appointed after July 81st, lose on the new scales to the extent of a fifth
of what they are getting. That is my information, subject of course to
correction, and if that is so, I suggest that the Government of India
should adopt the method put forward by the Government of Bombay where
they allow such workers who receive the new scales, whatever the difference
between the old and the new scale of pay, to receive such difference as
special pay. I suggest that method should be adopted and the grievance
of the workers who come under the new scales of pav should be removed.

Sir, T do not wish to take more time of the House except to mention
that, so far as postmen are concerned, I am informed that they are not
supplied with enough clothing or umbrellas or rain coats. If that is so,
then I feel it is a just grievance, and the Government must look into that
matter also and concede their demands. With these words, T support the
motion moved by my friend, Mr. Joshi.
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Mr. Muhammad Anwar-ul-Azim: Mr. President, I wish to intervene
iin this debate, because I want to say one or two words in connection with
what has fallen from my Honourable friend, Mr. Joshi . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
‘Member must speak up.

Mr. Muhammad Anwar-ul-Azim: I am sorry I cannot raise my voice,
‘Bir.

Mr. President (The Honourable Sir Abdur Rahim): Then the Honour-
:able Member must come nearer,

(The Honourable Member then came to one of the front benches.)

Mr, Muhammad Anwar-ul-Azim: Sir, I have listened with very great
-amount of interest to what fell from my friend, Mr. Joshi, with regard
‘to people who are serving in the Postal Department in the province of
Burma. 8ir, there are a large number of people who belong to my part
of Bengal and who happen to serve in various branches of the Postal and
‘Telegraph Department in Burma. Representations have been made to us
from time to time, feeling perhaps that, after the separation of Burma,
they may not find it very congenial to live in that wonderful land, asking
whether it would be possible for the Government of India to do anything
‘in the manner suggested by Mr. Joshi. I think, Sir, this is a very jush
grievance, and I think that the Government of Tndia in the Postal Depart-
ment ought to have some svmpathy for these people, because, after all,
it seems to me, knowing as 1 do that province well, except those who
‘belong to the superior services or to the Imperial Service, the subordinate
servants will not like to continue in Government service in places like Siam
-and China on the borders of Burma. 8o T think Government will be show-
ing a great favour to these people who are serving in those distant lands
by transferring them to India.

There is one other matter which should be considered by the Govern-
ment. Sir, those who happen to go to small post offices in this huge
metropolis of India and its nearest suburbs for the creation of which the
Government have spent nearly twenty crores, are compelled to see the
filthy and the somewhat unspeakable condition of some of the sub and
‘branch post offices round about the old city of Delhi and its near suburbs.
I think, this is a matter which ought to receive the attention of the
-authorities in this department. If anybody happens to go to the Paharganj
sub-post office or to the Jurnma Masjid post office or the Chandni Chowk
post office, he will see the filthy dens within the city walls. 1 am sure,
“Government are making enormous profit through these sub-post offices,
and T feel that Mr. Bewoor will be rendering a great service to the people
who have to work in these sub-post offices by providing them with better
accommodation, because they have to spend most of their time in unhealthy
surroundings, and they also suffer both from rain and sun. _So, this being
‘a legitimate grievance of the employees in some of these sub-post offices,—
T may say that some of them are members of the Union with which T am
connected,—I hope the Department will be good enough to look into the
‘matter and take steps to remove their grievance. I cannot visuhlise what
is lurking in the mind of the Government of India in the Department of
Industries and Labour, but somewhere I heard, it may be Here in New
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‘Delhi, that in the Department of Industries and Labour they are thinking
of new ventures. They are thinking that it is absolutely obligatorv on
them to give the fullest effect to the Pasricha and Verma Committees”
reports. Though I am s layman, I am not innocent of the working of
this Department, and I must tell the Government that they should nov
attach too much credence and premium to these so-called reports. If
they did so, they would not be following a very straight and medium polcy,
because the gentlemen of the Pasricha Committee as well as those of the
Verma Committee could not have a thorough insight into how a money
order clerk handles the monev order, how a registration clerk does his
work, and how the other men work at the counter. On all these matters:
these gentlemen have ventured or speculated opinions which I hope the
Government of India will not take too seriously.

There is one other matter to which the attention of the Government
may be invited, and that is the condition of mail runners in the southern
sub-division of my district. The dak to the southern part of Chittagong
used to be carried by steamer companies, but 1 do not know why the Gov-
ernment have not been able to decide on a figure which would be accept-
able to both parties. But T submit that it is the duty of the paternal
body to look to the comforts of these mail runners who have to go through
dangerous hill passes and have to cross rivers during monsoons. If that
aspect of the matter were taken into consideration, perhaps there would
not be n haggling over 300 or 500. TFven if a1 bounty is required, by the
Bengul, Burma Steam Navigation Company, it should be given because

it will be doing a great service to their own men and the people at large in
that sub-division.

I ask whether the GGovernmment have been following the right policy
with regard to the recruitment of Inspectors. The present arrangement
is that in egch circle they reccive applications and later on an examination
is' held. - Without prejudice to unybody, a very efficient man may not be
in the good books of the irnmediate superior though he might have a first
claim, and, therefore, if (lovernment can hit on some solution by which
this difficulty muv be obvinted, they will be doing a very great service to
that class of people who want to sit for the Tnspectors’ examination.

Lastly, T am told that some of these departmental unions which are
recognised by the Govermment are not being treated to the fullest extent
that they should be. This is not n complaint ngainst the department, but
what 1 say is this. No doubt for the last financial year they huve done
fairly well, and if thev persevere, to quote an apt phrase, they wiil be doing"
better. And on the top of this, if thev could have the fullest co-operation
of these recognised unions, my feeling is that their administration will
go very much higher and higher and there will not be any grievance. With
thege few words 1 commend the motion of iy Honourable friend, Mr.
Joshi, for the consideration of the House.

Mr. G. V. Bewoor (Director General, Posts and Telegraphs): My
‘Honourable friend, Mr. Joshi, has been very anxious that Demand No. 23-
may be reached, so that he may have an opportunity of discussing the
grievances of the postal employees. The cut is of a very omnibus character,
and, under the term, grievances of postal employvecs. a very large number:
of subjects have been raised. In a department which employs over a
100,000 persons, scattered over every part of Indin and Burma, is it any
wonder that there should be some grievances?
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Mr. N. M. Joshi: Are they necessury ?
I v
© Mr. @. V. Bewoor: 1t is unavoidable in the actual nature of things.
But what I wanted to. point out was that there are a very large number of
grievances, and I shall have to take some time and my talk may appear
somewhat discursive.

Before 1 deal with each of these grievances T would like to point out that,
there are 13 recognised unions of an all-India cheracter. Almost all these
have got provincial branches, divisional branches, district branches, and
ity branches. All of them have opportunities of access to the head of the
office, or to the head of the division, or the head of the circle, or the head
of the departinent, and all these questions are discussed freely and we
never keep our reasons, for any action that we have taken, secret. I am
pure it will be admitted by my Honourable friend, Mr. Giri, who is the
present President of the All-India Union, that there has never been any
reservation during our discussions of any of the alleged grievances of the
emplovees. I very much regret that my Honourable friend, Mr. Anwar-
ul-Aziw, should appear to indicate that the department had been treating
the unions not quite so fairly or sympathetically. All I can say is that
all that T have heard is exactly to the contrary, and I trust that the excel-
lent relations which have existed in this department between the umnions
and the Department will continue in the future.

- First, T will take the grievances of the postmen. 1 am afraid that my
Honourable friend, Dr. Banerjes, is under a misapprehension when he
savs that postmen are debarred from promotion to the clerical cadre.
As a matter of fact, they are not. The usual procedure is that a man
enters the postal department either as a clerk or as an inferior servant.
The inferior servant does the work of letter-box clearing peon, or mail
carrying peon, or a porter or a packer in an office. After certain years
of service, when there is a vacancy, and if he i is found to be fit, he becomes
a postman. When he has been “orkmg as &' postman satisfactorily, an
opportunity is given to himn to appear for a simple test, the test consisting
of a piece of dictation in English and a few simple sums in arithmetie,
addition, subtraction, and simple and compound interest. If he is found
to have some amount of intelligence and some knowledge of English, he i
taken on as a clerk. T do not see what grievance there can be.  After all,
the efficiency of the service must be the first consideration, and not the
interests of particular classes of employees.

Mr. N. M. Joshi: There is disubility.

Mr. @G. V. Bewoor: There is no disability at all. If a man is education-
ally qualified and is prepared to wait for his turn, he should come in as
a clerk. If he comes in as an inferior servant, he must show by his work
that he is fit for promotion. The so-called five vears of service is again mis-
understood by my Honourable friend, Mr. Joshi. The limit of five vears
is not a limit of five years’ service as postman. Tt is merely a limit of
five vears’ service in the department.

Mr. N. M. Joshi: Why?

Mr. G. V. Bewoor: It is essential. Otherwise all our clerical posts will
be filled by men who enter as inferior servants.

Mr. N. M. Joshi: Where is the harm ?
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Mr. @G. V. Bewoor: Because we want better men for the higher grades.
We cannot have all our jobs filled by the lowest class of material. Further
the Postal Inquiry Commmittee which consisted of six members, five of
whom had long experience of the department, and who toured all over
the country have recommended the continuance of the existing order. It
is not o new order. As regards the age limit of 30 years, Mr. Joshi is
Jnder s misapprehension. There is no age limit. The Postal Inquiry
Committtee has recommended the fixation of an age limit of 80, that is to
say, no postman who is above the age of 30 should be promoted as a clerk.
‘The Unions have opposed this suggestion and I have promised them that
1 will consider their views before submitting my recommendations to
Government. What Mr. Joshi said today will also be taken into considera-
tion. 1 do not think that our postmen have any grouse or grievance. All
we expect is that they should be educationally fit and intelligent, so that
the work in the post offices may be done properly. Otherwise, we get
frequent complaints that there is a stupid clerk behind the counter who is
unable to understand the gentlemen who come and talk to him. It is
essential that we should ensure efficiency behind the counter, and, there-
fore, in making promotions I must insist upon the question of efficiency
being considered as more important than the question of the interests of
any particular class of employees.

As regards the question of Burma, this has been referred to by Mr.
Joshi and Mr. Anwar-ul-Azim, and it has been suggested that the men
now employed in Burma, especially postmen, should be allowed to return
to India and take up jobs in India, or, in the alternative, they should be
given the facility to retire on proportionate pension. I may say that for
the present this question is under the consideration of Government. The
question ig one which does not affect the Posts and Telegraphs alone.
There are employed in Burma a very large number of employees in all
Departments under the Central Government. Any decision that may be
taken would apply equally to every one. One might point out that those
Indians, who went to Burma as postmen and clerks, took employment
under the clear understanding that they would have to serve in Burma
throughout their service.

Mr. M. S. Aney: Even if separated, under the new Government ?

Mr. N. M. Joshi: Did not the 1. C. S. men know that when they
accepted service in India ?

Mr. G. V. Bewoor: If these postmen have to be brought to India, it
means that, until the whole of them are found jobs in India, we will have
to stop recruitment in the whole of India.

Mr. N. M. Joshi: No harm.

Mr. @. V. Bewoor: There are a very large ninpber of these people, and
at present there are no vacancies and according to the number of vacancies
which occur, on the average, it would perhaps take ten years to absorb all
the people now employed in Burma. I am stating for the present the
difficulties. T will not say what the decision off the Government will be.
That is not for me to say. I merely wish to point out the practical diffi-
culties. It is our intention to ensure to our employees in Burma security
of tenure and such other securities as may he required, and personally, I
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do not see why they should be afraid of continuing to serve under the
existing pay and prospects which they are enjoying. All I can say is that
the debate today and the observations made by Honourable Members will
be before Government, before thev anmnounce their decision on this ques-
tion. )

Mr. M. 8. Aney: What is the approximate number of postal employees.
there and what is the annual recruitment in India ?

Mr. G. V. Bewoor: | amn afraid 1 cannot straightaway say what is the
& py Annual number of recruitinent in India but I can give a rough

*™ figure of the total number of postmen, mail guards and people-
of that sort recruited in 1934. It was 182. Tn the Burma Circle there:
are 1,128 men of the postmen, mail guards, etc., clags. Assuming there-
fore, that the whole of the 182 posts are filled by the people from Burma,.
it would take about six to seven years to absorb them. 1 really do not
think T can discuss this matter further. The matter is under considera-
tion and Government will see that its employees’ interests are protected.

As regurds the question of pension for inferior sefvants, Mr. Joshi has.
already been informed that orders are expected to be passed fairly soon.
As regards the question of travelling allowance, 1 am afraid that Mr. Joshi
has expressed great indignation by misunderstanding what my friend, Mr.
Lloyd, said. 1 do not, however, wish to add fuel to the fire of Mr. Joshi’s.
indignation and T really do not think T need comment on this question
further. The matter is one which applies to all inferior servants under the-
Central Government and could, more usefully, be raised by Mr. Joshi on
another oceusion when it will be dealt with by the proper department. 1In
the matter of casual leave, complaint was made that the lower puid staff
do not get casuul leave. 1 do not know how far there is justification for
this statement. Casua! leave is not recognised leauve and no employee of
Government is centitled to claim it as a matter of right. Casual leave is.
to be given when the remaining stuff in the office can manage the work of
the ubsentee. In the case of the post office we have made special arrange-
ments in the case of the smaller offices possessing small staff, wlhere relief’
is not possible, by permitting the sending of an ofticial from a neighbouring
office at Government expense and we do try, so far as is possible, to give
casual leave. As regards privilege leave, there is, [ am afraid, a great
deal of misunderstanding on the part of Mr. Joshi. The inferior servant
who goes on leave is not required to pay the salarv of the substitute em-
ployed during his absence.

Mr. N. M. Joshi: He gets only half his pay.

.
Mr. G. V. Bewoor: The inferior servant receives half his salurv when:
a substitute is employed in his place but half his pay is not necessarily
the pay of the substitute. In fact, in a large number of cases, it is far less.
than the pay of the substitute.

T will now turn to my friend, Mr. Lahiri Chaudhury, who had been-
threatening me all this last fortnight, that he was going to expose a’ large-
number of the grievances of the postal employees. I have taken down some-
of the grievances which he read out at &« somewhat great speed from the-
brief that had been supplied to him, and I can promise him that. when
the speech is printed and T get the proceedings, I will exainine carefully
the particular instances quoted. The first grievance which he mentioned
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ubout the hours of work in Railway Mail Service travelling sets has been
put right by orders which were issued recently. There was a great deal
of want of uniformity, as he called it, in the interpretation of the orders
regarding day sections and night sections and sections which worked
partly by day and partly by night. The trouble has been set right by
preseribing a formula by which night hours of duty are converted into day
hours of duty and one common standard is applied for all sets. In
the particular case of J-8 and D-11 sections, I have of course got no facts
befare me but T promise him T will have the matter examined. In the
matter of van accommodation, this matter is constantly under the. exam-
ination of local authorities. My friend must not judge the question of
van accommodation by what he sees either in Calcutta or in Delhi. These
vans must necessarily be very full when they start but he must not forget
that they go on becoming lighter as they leave the metropolis, and when
returning they get fuller as they approach the big cities. We have to see
that van accommodation is provided on an average so that throughout the
run the staff has got reasonable accommodation in which to perform their
work. I think people who only see these vans at big stations get an
-entirely wrong idea.

Mr. D. K. Lahiri Chaudhury: [ do ngt want to interrupt my Honour-
able friend, but I should just like to ask him—when there is so much con-
gestion in the van, what arrangements do Government propose to make
for that? It is quite proper to say that that is not so in the intermediate
stations, but it is only at the stations where there is a congestion of traffic.
I quite realise that, but, when there is a congestion of traffic, some provi-
sion must be made towards that. That is my point.

Mr. @. V. Bewoor: Provision already exists. Head sorters in charge of
these sections have got authority to engage extra accommodation by giving
an order to the guard of the train and in actual practice they actually en-
gage a third class compartment next door to the van and they put in
the extra bags in this van. In the matter of van peons, it is not correct to
sayv that a particular circle has got more than what another cirele has got
and therefore there is injustice in one circle and fairness in another. The
-question of van peons again is decided on the general consideration as to
~whether the services of a peon are necessary in handling the bags. A van
peon’s services are utilised in closing and opening boxes and in stacking
them or sorting them. There are many sections in which the volume of
mails received is comparatively so little that the sorter is himself expected
to do this work. Tf there are any particular sections in which the work
justifies the employment of a van peon, it is open to the unions concerned
to represent about it to the proper authority and the matter will be exam-
ined. TIn the matter of rest houses ugain, we do provide rest houses for the
staff, which has to spend not merely a few hours but often twenty-four
-hours or longer. In these rest houses cots and cooking pots are sup-
plied to a small extent, but, knowing the conditions of India, I am sure
myv Honourable friend will agree that the supply of cooking pots is not
likely to be much utilised by the members of the staff as there are so many
different communities and castes and cooking pots are not likely to be of
much use. (Laughter.)

Mr. D. K. Lahirl Ohaudhury: Here, again, I have visited some of the
-rest houses, and in many T found there were no cots there.



THE GENERAL BUDGET—LIST OF DEMANDS, 2543

Mr. G. V. Bewoor: Well, all 1 can say is, if he will tell me the names
=f those rest houses, 1 will have the matter examined.

Mr. D, K. Lahiri Ohaudhury: Thank you.

Mr. G. V. Bewoor: Sir, we give in these rest houses an attendant, who
looks after the buildings, keeps it clean and is there to render such services
as the fetching of water or the lighting of lamps, as required. (Hear, hear.)
In the matter of out-station allowances, again, the Honourable Member
made comparisons between the travelling allowances of touring officers and
the out-station allowances of R. M. B. officers. There is, Bir, no compari-
son between the two. The very nature of the duties of R. M. 8. sorters
involves their travelling away from their homes, and in the case of touring
officers they are given definite allowances to cover the cost when they
are away from their homes. Therefore, there cannot be any comparison
between the two. The uallowances are fixed on different considerations.
In the case of the selection grade sorters and supervisors, the Department
has laid down certain standards and I think T mmust emphasize again that
the selection grade posts or the supervisors’ posts are not provided for
the purpose of giving to the employees an avenue of promotion. The staff
is frequently inclined to argue that they have no prospects of promotion
snd therefore a certain percentage of posts should be put on a higher
scale of pay. Government cunnot admit that argument. Selection-grade
posts or supervisors’ posts are given for the performance of specific duties
involving higher responsibilities, and Government have, therefore, laid
down certain standards on which alone selection-grade posts can be sane-
tioned, and this matter is alwavs being examined by the heads of cireles,
and, as the number of staff in any office goes up, more posts are sanctioned,
and if the number of posts goes down, the existing posts are abolished.
Therefore, unless the Honourable Member is prepared to give me actual
.examples, | reallv cannot say whether there is any justifiable grievance
on the part of the staff or not. In the matter of relaxation on Sundays
wnd holidays in the Post Office and in the Telegraphs, it is a recognised
.condition of service in the Posis and Telegraphs Department that a certain
amount of work is expected on Sundays and holidays from the staff of
the Department. It is on this ground that in fixing the scales of pay some
small additional allowance is made. Further, the employees of the De-
partment are given twenty days’ casuul leave as compared with the twelve
days’ casual leave which is the normal amount allowed in other Depart-
ments of Government. In the Railway Mail Service especially, wo main-
tain a leave reserve of twenty per cent. as compared with seventeen per
cent. in the Post Offices in order to enable the staff of the R. M. S. to
get their lenve whenever required. Further, in the case of the bigger
offices we do manage to allow a certain portion of the staff to remain nbsent
on SBundays_and holidays on which days there is a natural reduction in the
volume of mails that is to be sorted by the staff of the R. M. S. sorting
oftice. This question, Bir, is a very old one and we have been trying to
give such concessions to the staff as could be managed without involving
an amount of expenditure which would be incommensurate with the ad-
vantage gained by the staff and by the Department. In the matter of pay
and allowanees, my Honourable friend, Mr. Lahiri Chaudhury, only re-
ferred to the allowances. He said that while the cut in pay was restored,
the cut in allowances was not restored. The fact is this. The house rent
and compensatory allowances were reduced by ten per cent. as a’ perma-
nent measure in view of the fall in the cost of living and therefore have
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hot been restored. But the cut in honoraria and overtime allowances and.
various other minor allowances have been restored and the staff is now
obtaining the same allowances as they used to do before.

As regards the question of Mymensingh, from where my Honourable:
friend comes, obviously he knows more than I do about the place, and
he has been pressing upon me that the scale of allowances given to Mymen-
singh is insufficient. T can only tell him that it is impossible to discuss.
this matter here as T have no report from my staff, and if he will send
a representation from his staff, 1 will obtain a report from the Local
Government and from my authorities and see what can be done.

Tu the matter of fuel allowances for Darjeeling, T must admit that I
do not understand exactly what the position is. So far as I know, in all
these cold places, the Depurtment spend money in order to heat the offices:
so that when the staff is working in the office they do not suffer from celd.
Tt mav be that the Honourabie Member wanis me to pay fuel allowances.
for the staff so thdt they inay heat their houses. If that is the case, all
T can say 1s that if he will make a representation 1 will see whether any
such allowances are given in other places which are equally cold.

I will now turn to my Honourable friend, Mr Giri, who spoke about the:
Postal Enquiry Committee report. He is aware that we discussed this
matter with the Unions and the report was ulso recently placed before the
Standing Advisory Committee for Posts and Telegraphs appointed by this:
House for their remarks. As regards six monthly meetings, personally 1
feel that in this department at least we meet our Unions so frequently that
the fixation of a six monthly meeting might be considered by the Unions.
rather us a retrograde thun u forward step. As regards the number of the
staffl employed at present Mr. Giri has undoubtedly some reason for the
grievance which he put forward. The financial position of the Departinent
has made it impossible to give the exact amount of staff justified by
certain standards. But it must be remembered that the-standard s not
an exact mathematical standard and is to be considered along with various
other factors. We do give the staff according to the standard whenever
possible, and now that the financial position is easier, T do not think there
18 the same complaint as existed sometime ago.

As regards some of the other grievances, they are, as I have stated
before, always under our consideration, and we shall continue to try and
do the bhest we can.  Before T conelude. there is one small matter which
1 must mention. My Honourable friend, Mr. Anwar-ul-Azim, referred
to steamer services. Apparently he refers to some mail service between
Cox’s Bazaar and some other place, I forget which, where, he says. the
poor mail runners have to work very hard carrying the heavy weights ot
mails and he suggests that we should give a little more money to the
steamer service and let the runners huve an easy time at home. I am
sure if we ask the runners, they would rather earn some money and carry
the bags than sit idle at home and not have the trouble of carrving these
bags. Mr. Anwar-ul-Azim also referred to the state of certain post office
buildings in Delhi as deplorable. I have obtained a report on this subject,
and I understand that, with the exception of the Jumma Musjid post
office, everv other town post office in Delhi is situated on the firat floor of
a building. As regards sanitation, the sanitation of the post offices and
their surroundings would be of the same standard as the general sanitation
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tnaintained by the municipality. I éannot really ensure s sanitary
position higher than what the local municipality maintains. For the con-
venience of the public, we have got to have our post offices in congested
or in bazaar areas, and all we can hope is to have the same standard of
sanitation as the general standard. If the sanitation improves generally,
our employees will benefit along with all others.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That. the demand under the hoad ‘Indian Posts and Telegraphs Department
(inclnding Working Expenses)’ he reduced hy Rs. 100.”

The motion was negatived.
Position of Minorities in Bengal and Assam Postal Circle.

Mr, Muhammad Anwar-ul-Azim: All that I wish to say with regard
to this motion is contained in the statement which I wish to place before
the House.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must move his cut motion firef.

Mr. Muhammad Anwar-ul-Azim: Sir, T beg to move:

. “That the demand under the head ‘Indian Poste and Telegraphs Department
(including Working Expenses)' be reduced by Rs. 100.”

The statement which T wish to lay on the table will be a sufficient reply
to whatcver the Director General has got to sav as regards the position of
minorities in Bengal and Assam Circle. ‘

As T said at the beginning, 1 do not wish to fish in troubled waters.
Practically the sun is going down, very much down, and T do not think
I have got sufficient heat in me just to make the atmosphere warm. It
seems to me reully that the Government, in spite of their much vaunted
professions with regard to their care of minorities, have turned a deaf ear
to all the representations of the minorities, specially the Muslims. T
challenge the Government to disprove the statement that T am laying on
the table. and the figures contained in that statement are an eloquent
testimony to the professions of the GGovernment in regard to the proteetior
of minorities.

Mr. President (The Honourable Sir Abdur Rahim): Let the Honourable
Member read out what is contained in that statement so that the House

might know.

Mr. Muhammad Anwar-ul-Azim: This is o statement showing the posi-
tion of minorities in Bengal and Assam Circle. The House is not at all
interested in this question. All these 12 vears wo have been erying in
this Honge. but the House has not cared for the protection of the minori-
ties.

The Honourable Sir Nripendra Sircar (Leader of the House): T rise to
a point of order. The Honourable Member might have been howling in
this House for the past 12 vears. But what I am now concerned with
is this paper. None of the Honourable Members know what is contained

in this paper.
: a
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must read out that paper, so that it may. go on record.

Mr. Muhammad Anwar-ul-Agim: All right, Sir. This is all due to red-
tapirm of the Department. The figures that I have here are in five
columns and in about a dozen compartments.. I have given the figures
for 1934-835 from the compilation of the Directorate which sits jn Delhi
and Simla. My submission is that the figures were quoted by the
Director-General of Posts and Telegraphs last vear with regard to this
subject-matter which was agitated by me on behalf of my constituency;
and they have not gone an iota above that; on the contrary, the tendency
seems to me to be on the retrograde side. So my submission is that they
ought to look round. Tt will not be fair for the Government of India to
say: "We are doing al] we can on paper, we are sending telephone messages
to 8o and so and probably our wishes will be respected’’. But they are
not respected in actual reality. This is thé only chance that the repreésen-
tatives of the public get to have their say, but how long will this continue?
And, year in and year out, every time thev say: ‘T am having a talk with
the head of the Circle’’. As a matter of fact, it does.not touch the fringe
of my coat. Tt is creating a' very bad misunderstanding so far as the
prestige of the Government of India’is ‘concerned. T can assure you that
1 represent nearly five million people in this House, and the Government’s
diplomatic way of snswering these things is causing great d'scredit to their
administration. The so-called steel frame will not be able to keep the
administration intact, because, unlegs and until it is founded on justice,
cquity snd fa‘rplay, these evasive replies will not do. My submission is
that they must try to improve the position; they must face facts. Up till
now T must say that thev have not worked up to their professions.

Sir, 1 move.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Indian Posts and Telegraphs Department
(including Working Expenses)’ he reduced by Rs. 100.”

Mr. Muhammad Anwar-ul-Azim: Sir, may | read this statement?

Mr. President (The Honoursble Sir Abdur Rahim): The Chair gave the
Honourable Member a chanee; he did not take it.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
Sir, T mus; confess T have found considerable difficulty in following my
Honourable friend. I understand that the object of this cut motion is to
digcuss the position of the minority communities in the Bengal and Assam
Circle. He produced a statement which he wished apparently to lay on
the table and about which I was left completelv puzzled. The Honourable
Member has, 1 think, been s Member of this House as long ns I have,
and I should have thought that he would have grasped by this time exactly
what the position in this matter of recruitment is. I can _onlv repeat on
thic occasion what has been said in this House times without number,
and T hone my Honourable friend will at last grasp that the present posi-
tion of his cornmunitv in the Bengal and Assam Circle of the Pos_t Office,
in other circles of the Posts and Teleoranhs T!enarﬁment:. and in other
branches of Government service. is a position which has arisen out of past
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history going back over a lurge number of vears. That position will be
improved as time goes on, as a result of the recent orders of (Government.
Mr. Maswood Ahmad, who wus then a Mcimber of this House, und who
was as great a champion of communal reprecsentation as my Honourable
friend, raised much the same question on this demand two years ago. I
then reminded him, as I would do my Honourable friend and other repre-
sentatives of minority communities here, that the present figures are the
result of past history. T went on to say that what we are concerned with
today is the present; what I would ask the House to do today is to turn
its attention to the figures of new recruitment during the last year. My
Department is to be judged by those figures and if my Honourable friend
will turn to the tables at the end of the Annuul Report of the Posts and
Telegraphs Department for 1984-85, I think he will sce that Government
are honestly and honourably fulfilling the obligations under which they
are in this matter of recruitment of minority communitics. I will not
weary the House with reading these figures; I will ask Honourable Mem-
bers to turn to page 92 of the Annual Report and they will find that what
T have said is perfectly correct. I will merely give a summary of the
figures. In 1934 we took 628 Muslims out of a total of 2,184 new recruits,
which is well above the proportion of 25 per cent. That, T trust, is a
«convincing reply to my Honourable friend.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That the demand under the head ‘Indian Posts and Telegraphs Departient
(including Working Expenses)’ he reduced by Rs. 100.”

The motion was negatived.

High Rates for Telephone Trunk Calls.

Rai Bahadur Seth Bhagchand 8qni (Ajmer-Merwara: (encral): Sir,
T beg to move: ‘
and Telegraphs Department

“That the demand under the head ‘Indian Posts
{including Working Expenses)’ he reduced by Rs. 100.’

By this motion, 1 wish to protest against the high rates for telephone
trunk calls. The mercantile community, Sir, are the biggest users of tele-
phones and most of the revenue of this department comnes from thig class.
For a call of three minutes from Ajmer to Calcutta we have to pay Rs.
9-8-0. from Delhi to Calcutta Re. 8-8-0, from Delhi to Bombay Rs. 7-12-0,
from Delhi to Madras Rs. 10 and from Bombay to Calcutta Rs, 10. These
charges are undoubtedly very high. The Posts and Telegraphs Department
are making large profits on telephones and so it is high time that the
trunk coll rates should be reduced now. If the rates are reduced and
hrought down to a reasonable level, and the telephone service made more
efficient the revenue will greatly increase and the business community will

also be greatly benefitted.

Sir. the department could well encournge trunk calls bv allowing a dis-
count on n graded scnle on trunk call bills. For total bills amounting to
Rs. 100 or more made from one number, a discount of ten per cent. and
for total hills for calls amounting to more than Rs. 200 in a month a dis-
count of 20 per cent. could be given, and this would mean more income

G2
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to the department and substantial concession for the permanent subscribers.
of trunk calls. According to the present rules, sn extra 25 per cent. is
charged for a particular person trunk call. This too is very excessive and’
this charge could also be reduced to 10 per cent. Particular cails do not
involve any extra labour or difficulty to the Department, and it very often
happens that the particular person is not available. In such a case, Sir,
the amount that becomes payable is really a great burden on the sub-
scribers, Moreover, when g trunk call is made within the half rate hours,
the charge for particular person calls is made on the full rates. In such
a case the charges for a particular person ecal] should be 25 per cent. of
the half-rate change. In a case where a called subscriber refuses the
trunk connection, the call should not be considered as effective and in such
cases half charge should be made and not the full charge. It looks in-
equitable that the calling subscriber should be made to payv full charges.
when the called subscriber has refused to reply.

In view of these rules, the users of trunk calls are put to a great loss.
I would, therefore, like that, in view of the above facts, the Honourable
Member in charge would give his sympathetic cons’deration and see that
the telephone trunk calls are thus made more popular, more efficient and
more convenient for the subseribers in general.

With these words, Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion
moved:

“That the demand under the head ‘Indiun Posts and Telegraphs Department
(including Working Expenses)’ e reduced hy Ra. 100.”

Babu Baljnath Bajoria: Sir, T rise tec support the motion. The
telephone at the present moment is the most profitable branch of the
Posts and Telegraphs Department. T will give vou some figures. The
net receipts from telephones in 1934-85 was about Rs. 793 lakhs, and the
expenditure, including interest on capital outlay, was Rs. 56 lakhs. So,
there was a net profit of Rs. 23 lakhs, or about 30 per cent. TIn 1935-8&
also, the net receipts are Rs. 83 lakhs. and the total expenditure Rs. 63
lakhs, including ‘interest on capital outlay, or s profit of Rs. 20 lukhs.
i.e. 25 per cent. These profits are much too high, and they show that
there is ample room for a reduction in the rates. If the rates are reduced
the telephones will be more popular than they are now. Telephones are,
even now, very popular with the mercantile community, and if the rates
are reduced, the traffic is sure to grow, and there will be increased
revenuer to the Department. Again, the telephone serviee facilities for
trunk telephones in Bengal are very limited at the present moment.
There are very few places in which trunk telephone services are available.
In the United Provinces and in the Punjab, there are telophones at:
practically each city, but it is not so in Bengal. I would request my
friend, Mr. Bewoor, to give this matter his consideration and to afford
trunk tclephone facilities in important -centres in Bengal. The telephone
has become a great necessity for the mercantile community, and they
use it freely. I would also like to see the lines increased, especially
between Caleuttn. and Bombay, as 1 find that the present lines arc
alwuvs very congested, and it is difficult to get calls for a considerable
#ime. With these few words, T support the motion.
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Mr. @G. V. Bewoor: Sir, this eloquent appeal from two Members of
this House, who can easily afford to pay higher charges, rather falls, I
think, flab. The main argument on which the request for reduction is
based is that the telephone branch is making a profit.

~

Babu Baijnath Bajoria: A big profit.

Mr. G. V. Bewoor: The first point is that posts, telegraphs and tele-
phones have to be considered as a whole, and we cannot take each branch
separately. The Department as a whcle, it will be noticed, is just manag-
ing to meet its expenditure, and there is, therefore, at this juncture no
justification for taking the risk of a big loss by a reduction of the rates.
" At the same time, I do wish to assure the Honourable Member that the
-question of reducing rates, whenever it is practicable and when such a
reduction is likely to bring in a higher revenue on the whole, is always
ir the mind of the Department, because our aim is to earn more revenue.
In pursuance of this policy, we did bring down the rates for telephone
subscribers in September 1934 to a very appreciable extent. It is un-
fortunate that that reduction did not bring the increase in the number
-of subscribers which we were hoping it would. In the matter of trunk
«calls again, we gave the public the concession of a maximum charge of
Rs. 10. Our crities, I am afraid, are often inclined to forget the size of
India, and they make wrong comparisons with other countries. Actually,
‘the rates charged in India for trunk calls challenge comparison with those
levied elsewhere in the world. Incidentally, up to a distance of 150 miles
the rates charged in India are actually cheaper than those charged in the
United Kingdom, which is a highly developed country with a very large
telephone trunk traffic and where costs are less owing to the extensive
use of cable. Gur critics forget that we are now giving a call from
Peshawar to Trichinopoly or Madura for a maximum charge of Rs. 10,
and, if, distance for distance, you compare the charges in Europe, you
will find that our charges are low.

There is a further point to be considered. At the present moment, we
have u certain number of circuits connecting the various important centres.
With the present charges we are getting an amount of traffic which we
find we are unable to handle effectively. If rates are reduced, and traffic
increages, we shall only be inviting criticism against delays and making
the services unpopular. The first step to take, therefore, is to provide
more circuits between the important centres, and that is what we are
doing at present. Those Members of the House who are on the Standing
Finance Committee will remember that they approved a number of
-schemes for establishing carrier current apparatus between the important
-centres. When we have provided these circuits and when we find that
the circuits have got spare capacity, the question of reducing the trunk
rates with the object of earning, on the whole, a higher revenue will be
warefully considered.

As regards the expansion of telephones in the province of Bengal, the
Honourable the Mover probably knows that, in the last two years, we have
-expanded to & very large extent, and I trust he will act as an agent of
this Department and secure for us more subscribers. If he does so, I
<an assure him that I am prepared to open a telephone at every district
town in Bengal.
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Mz, President (The Honourable 8ir Abdur Rahim): The question is:

“That the demund under the hesd ‘Indinn Posts and Telegraphs Department
(including Working Exp )" ba reduced by Rs. 100."

The motion was negatived.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“Thut a sum not exceeding Rs, 10,91,01,000 be granted to the Governor General in
Coumcil to defray the charges which will come in course of payment during the year
ending the 3lst day of March. 1837, in respect of ‘Indian Posts and Telegraphs.
Department ({including Working -Expenses)’."’

The motion was adopted.

DemaxDp No. 25.—INTEREST ox DeBT AND REDUCTION OR AVOIDANCE oF DEBT.
The Honourable Sir James @rigg: Sir, I beg to move:

“That & sum not exceeding Rx. 10,80,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst day of March, 1857, in respect of ‘Interest on Debt and Reduction or
Avoidance of Debt'."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“Thut . sum not exceeding Rs. 19.80,000 be granted to the Governor General irr
Council to defray the charges which will come in course of payment during the year

ending the 31st day of March, 1837, in reapect of ‘Interest on Debt and Reduction or
Avoidance of Debt’.”

The motion was adopted.

DeMann No, 26.—INTEREsT ox MISCELLANEOUS OBLIGATIONS.
The Honourable Sir James Grigg: Sir, T beg to move:

“That & sum not &Xceeding Rs. 68.88,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst dny of March, 1837, in respect of ‘Interest on Miacellaneons Obliga-
tions'."’ :

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 68.88,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the vear
ending tho 31st day of March, 1937, in reapect of ‘Tnterert on Miscellaneous Oblifs-
tions’."’

The motion was adopted. - .

DemaNp No. 27.—87arr, HoUuSEHOLD AND ALLOWANCES OF ‘THE GOVERNOR
GENERAL.

‘The Honourable Sir James @rigg: Sir, [ beg to move:

“That u. sum not exceeding Rs. 4,80.000 be graunted to the Governor General in
Council to defray the charges which will come i course of payment during the year

ending the 3lst day of March, 1937, in respect of ‘Staff, Household and' Allowances
of the (Governor General'."
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M. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 4,80,000 be granted to the Governor General i
Council to Jdefray the which will come in course of payment during the yo:g

ending the 3lst day of March, 1037, i f !
of ur;f G Gzneml'." in respect of ‘Staff, Household and Allownn!oes

Mr. §. Satyamurti: Sir, I um glad thut by a strange stroke of luck,
this demand is open to discussion, at least for some minutes before the
guillotine falls. It is one of those demands which rarely come within
the scope of discussion in this House; and 1 want to raise a few points
for consideration by those who are in a position to answer my questions.
Of eourse the bulk of this demand, namely, Rs. 10,48,000 is non-votable:

bult.. luckily for us, this sum of Rs. 4,80,000 ig voted. Apart from the
galary . . . .

Mr. N. M. Joshi: May T rise to a point of order?  The Parties had
times fixed for their cuts

Mr. S. Batyamurti: That is not raising a point of order.
Mr. N. M. Joshi: 1 am not suggeeting that you have uo legal right.
Mr. 8. Satyamurti: Then, there is no point of order . . .

Mr. N. M. Joshi: We have still some cut motions in our name: is it
right for organised Parties to take up the time of the House whenever a
motion is proposed by opposing or supporting the motion? This time is
allotted to the unattached Members and I think the unattached Members
should have an opportunity of moving their cut motions.

Mr. S. Satyamurti: T think the boot is on the other leg: T am nfraid
we the organised Partics have been trented less than fairly . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair cannot
allow that expression. .

Mr. S. Satyamurti: By my friend, not by you, 8ir. 1 am not talking
about you, Sir. I am talking of my Honourable friend. It ir no use,
not having any cut motions, preventing us from speaking on the
demands . . . . .

Mr. N. M. Joshi: There are other cut motions. That wuas the under-
standing.

Mr. 8. Satyamurti: There was no understanding that we should not
speak on these demands, and that we should sit silent with folded hands,
while the demands were being made. T am not moving any cut motion:
T am simply speaking on the demand as it comes, and I think T mn
entitled to do so.

1 want to know one thing: ut puge 145, there is the sulary of the
Governor General; we cannot touch it, then B, C uand D—Sumptuary
Allowance of the Governor General Rs. 40,000: Expenditure from Con-
tract Allowance Rs. 1,41,840; State Convevances und Motors Rs. 43,000,
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[Mr. 8. Satyamurti.]

The details are given at page 146, where we find merely these words
repeated, I should like to know on what, these sums are being spent.
Are all the people who go to the Viceroy's House fed, and thewr drinks
paid out of this money? I want to know some of the details of this.
We had some discussion in the Public Accounts Committee, as to the
audit of these accounts: after much discussion, they ultimately agreed
to give a certificate. I should like to know how these sums are being

spent. Then, we find coming down to various other items of expendi-
ture . . . ..

Mr. M. 8. Aney: Do you want to get a reply? If so, you must stdp.

Mr. 8. Satyamurti: I will stop at five minutes to five. I find that,

while the Viceroy gets Rs. 20,000 a month, the servants there get Rs. 14
& month . . . .

The Honourable Sir Henry Oraik: What demand are you discussing?

Mr. 8. Satyamurti: I am talking on Demand No. 27. Then turning
to puge 145, we find there Tour expenses, Special trains, ete., Rs. 3,25,900
and other charges Rs. 1,45,000 or a total for Tours of Rs. 4,70,800. Are
these tours necessary and what purpose do they serve, I should like to
know, from the tax payers’ point of view? Then we have got the
Viceroy's aeroplane, which costs for maintenance and upkeep Rs. 75,000
per annum. 1 should like to know why they want such a large sum.
Then, we have got various other items, and I should like to have some
explanation a8 to how this enormous sum of money is spent on the
Viceroy's Staff and Household, and whether they will consider that India,
where this Governor General is ruling, is the poorest <country in the
world, and whether they cannot cut down this expenditure.

Mr. M. 8. Aney: And also what was the necessity of having a new
Cabinet Secre added on to this expenditure: I would like to have an
explanation on that also.

Mr, M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor : Non-Muhammadan Rural): Can I answer those questions, Sir?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable

Member can give' an answer if any question has been put to him, not
otherwise.

The Honourable Sir Henry Oraijk: Sir, I admit I am rather taken
by surprise by this manceuvre or motion—it is not a cut motion—I under-
stand . . . ..

Mr. 8. Satyamurti: No manceuvre motion, it is a straightforward
speech.

The Honourable Sir Henry Oraik: It is not a cut.

Mr. 8. Satyamurti: Tt is o straightforward speech, B8ir, against
the motion.



THE GENERAL BUDGET—LIST OF DEMANDS, 2553

i _ .
Mr, President (The Honourable Sir ‘Abdur Rahim): The Honourable
Member wants some explanation.

The Honourable 8ir Henry Oraik: Never having been a Viceroy, never
baving been a member of a Viceroy's staff, I cannot claim any great
familiarity with these items of expenditure . .

Mr. 8., Satyamurti: Then, what is meant by sumptuary allowsnce?

The Honourable Sir Henry Oraik: That is to meet the cost of enter-
tainment.

Mr. S. Satyamurti: Why should we pay for it?

Sir Oowasji Jehangir (Bombay City: Non-Muhammedan Urben):
They never get any entertainment there.

Mr. S. Satyamurti: Let Sir Cowasji Jehangir pay for it!

}
Sir Cowasji Jehangir: They don’'t take any lunch or dinner in Govern-
ment House.

‘The Honourable Sir Henry Oraik: That is their own fault.

Mr. S. Satyamurti: Why should not the Viceroy pay for it? Why
-should we, the tax-payers, pay for it?

Sir H. P. Mody (Bombay Millowners’ Associsition: Indian Com-
merce): You are attacking the rights of the minorities.

‘Mr. 8. Satyamurti: What is the contract allowance, Rs. 1,40,800?

The Honourable Sir Henry Oraik: What page is that?
Mr. S. Satyamurti: That is at page 145. What are the items, nobody

knows.

Mr. ¥. E. James: May I rise to a point of order, Sir. Is the Hon-
.ourable Member entitled to make a second speech? He has made one
standing up; he is making another speech sitting down. (Laughter.)

Mr. 8. Satyamurti: Nobody else is speaking. What am I to do? I
get no answers from Government.

Mr, N. M. Joshi: May I request you, Sir, to put the motion as there
-&re no people to speak?

The Honourable 8ir Henry Oralk: I was trying to make a speech
‘when I was interrupted. (Laughter.) Woll, Sir, I imagine this contract
grant is to meet the miscellaneous expenses connected with the Viceroy's
tousehold which are not shown under any other item . . . .

Mr. 8. Satyamurti: For cxample?
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The Honourable 8ir Henry Oraik: The Viceroy has u very large resi-
dence to keep up, in fuct he has three residences, and all sorts of
miscellaneous expenditurce arises for which no special provision is made.
I imagine those items come under this contract grant. There is a
corresponding provision in the household expenditure of ull Governors.

As regards the Viceroy's ueroplane, that, as a matter of fact, is a
very economical thing, becausc it is very much cheaper for His Excel-
wency to travel by air thun by train. I know as & matter of fact that
when His Excellency travels by train considerable expenditure is incurred,.
not o much by the Government of Indin as by Local Governments in
making arrangements to patrol the line, and in making special police
arrangements. All those things are avoided when His Excellency travels
by air, and I cun assure the Honourable Member and the House . . .

Mr. 8. Satymmurti: Only one minute more! (Laughter.)

The Honourable Sir Henry Oraik: . . . that a substantial saving is
effeeted by travelling by air.

Mr. M. Asat Al (Delhi:. General): How often has that aeroplane
been used?

The Honourable Sir Henry Oraik: Frequentlv.
Mr. M. Asaf Ali: Hardly twice.
The Honourable 8ir Henry Oraik: No, no.

Dr. P. N, Banerjea: Do the Members of the Executive Council use-
the aeroplane?

The Honourable Sir Henry Craik: 1 did once go by the Viceroy's:
digcarded aeroplane . . ., . .

Dr. P. N, Banerfea: Will vou allow us to use the aeroplane?
The Honourable Sir Henry Oraik: Yes, if you pay.
Mr, 8. Satyamurti: Free ride!

The Honourable Sir Henry Oraik: T wus last weck offered the use
of the Viceroy's old aeroplane to go to Meerut at n cost of Rs. 200. I
should have been delighted to have gone if five or six- other Members
cf the Assembly lad gone with me to share the expense . . . .

(It being Five of the Clock.)

Mr. President (The Honouranble Sir Abdur Rahim). Order, order. Tha
question is: . )
“That a sum not exceeding Ras. 4,80,000 be granted to the Governor General in

Bouncil to defray the charges which will come in course of payment during the year

ending the 3lst day of March, 1837, in respect of ‘Staff, Household and Allowances
of the Governor General'."

The motion was adopted.
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DeMAND No. 28.—ExecuTivEé COUNCIL,

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Re. 1 be granted to the Governor General in.
Council to defray the charges which will come in course of payment during the year
énding the 3lst duy of March, 1937, in respect of ‘Executive Council’.’’

The motion was adopted.

DeMaND No. 29.—COUNCIL OF STATE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,34,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1837, in respect of ‘Council of State’.”- :

'The motion was adopted.

DEMAND No. 830.—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY
DEPARTMENT.

My, President (The Honoursble Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 7,88,000 be granted to the Governor Gleneral i
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Legislative Assembly and Legislative
Assembly Department’.”

The motion was adopted.

DeMAND No. 31.—ForeicN AND Poriticar. DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a1 reduced sum ot exceeding Rs. 9,08,800 be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 31st day of March, 1837, in respect of ‘Foreign and Political
Department’.”’

The mation was adopted.
DenAND No. 82.—~HoME DEPARTMENT.

Mr. Pregident (The Honourable Sir Abdur Rahim). The question is:

“That a reduced sum not exceeding Rs. 7,71,800 be granted to the Governor
General in Council to defray the charges which will come in course of payment
during the year ending the 31st day of March, 1937, in respect of ‘Home Department’.”

The motion was adopted.
DEMAND No. 88.—PuBLic SERVICE (oOMMISSION.

Mr. President (The Honourable Sir Abdur Rahim): The question ‘i

“That a sum not exceeding Rs. 1,896,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the yesr
ending the 3lat day of March, 1937, in respect of ‘Public Service Commission’.’’

The motion was adopted.
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' DeMAND No. 34.—LEGISLATIVE DEPARTMENT.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 3,20,000 be granted to.the Governor General in
Council to deiray the charges which will come in course of payment during the year
ending the 3lst day of March, 1837, in respect of ‘Legislative Department’.”

The motion was adopted.
DeMAND No. 85.— DeparTMENT OF EDUcATION, HEALTH AND LANDS.

Mr. President (The Honcurable Sir Abdur Rahim): The question is:

“That » sum not exceeding Rs. 6,12,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1837, in respect of ‘Department’ of Education, Health
and Lands’.”’

The motion was adopted.
DemMaNDd No. 36.—FINANCE DEPARTMENT.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 10,16,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
-ending the 3lst day of March, 1937. in respect of ‘Finance Department’.”

The motion was adopted.
DeManDd No. 38.—COMMERCE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3,85,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
-ending the 3lst day of March, 1937, in respect of ‘Commerce Department’.”

The motion was adopted.
DemAND No. 39—DEFENCE DEPARTMENT,

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That a reduced sum not exceeding Re. 1 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
-ending the 3lst day of March, 1837, in respect of ‘Defence Department’.’’

The motion was adopted.
DEMAND No. 40—DEPARTMENT OF INDUSTRIES AND LABOUR.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That s sum not exceqding Rs. 5,47,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1937, in vespect of ‘Department of Industric« und Tabour’.”

The motion was adopted.
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DEmMAND No. 41—CENTRAL BoARD oF REVENUE.

Mr, President (The Honourable Sir Abdur Rahim): The qusstion is::
“That & sum not exceeding Rs. 2,08,000 be granted to the Governor General in.

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Central Board of Reverue’.”’

The motion was adopted.

DEMAND No. 42—PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF-
ADMINISTRATION oF AGENCY SUBJECTS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That a sum not exceeding Rs. 1,56,000 be granted to the Governor General in.
Council to defray the charges which will come in course of payment during the year"

ending the 31st day of March, 1937, in respect of ‘Payments to Provincial Governmenta..
on account of administration of Agency subjects’.”

The motion was adopted.
Demaxp No. 43—AvubrIr,

Mr. President (The Honourable Sir Abdur Rahim): The question is::
“That a sum not exceeding Rs. 1,00,95,000 be granted to the Governor General in.

Council to defray the charges which will come in course of payment during the year:
ending the 3]st day of March, 1837, in respect of ‘Audit’.”

The motion was adopted.
DeEMaND No. 44—ADMINISTRATION OF JUSTICE.

Mr. President (The Honourable Sir Abdur Rahim): The question in:

“That a sum not exceeding Rs. 69,000 be granted to the Governor General in Council-
to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1937, in respect of ‘Administration of Justice’.”

The motion was adopted.
DemaNp No. 45—PoLicE.

Mr. President (The Honourable Sir Abdur Rahim): The question is-

“That a sum not exceeding Ra. 1,81,000 be granted to the Governor Genmeral im-
Council to defray the charges which will come in course of payment during the yesr
ending the 3lst day of March, 1937, in respect of ‘Police’.”

The motion was adopted.
DeMAND No. 46—PorTs AND PILOTAGE,

Mr. President (The Honourable 8ir Abdur Rahim): The question :s:

“That a sum not exceeding Rs. 14,@6,000 l'e. granted to the Governor General in.
Council to defray the charges which will come in course of payment during the ycar-
ending the 31t day of March. 1837, in respect of ‘Ports and Pilotage’.”

The motion was adopted.
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DEMAND No. 47—LigHTHOUSES AND LiGHTSHIPS.
Mr, President (The Honourable Sir Abdur Rehim): The questitn is:

“That a sum not exceeding Rs. 9,75,000 be granted to the Governor General in
‘Council to defray the charges which will come in comse of payment during the year
-ending the 3lst day of March, 1937, in respect of ‘Lighthouses and Lightships’.”

The motion was adopted.

DeEmaxp No. 48—SURVEY oF INDIA.
Mr President (The Honourable Sir Abdur Rahim): The guestion 15:
“That a sum not exceeding Rs. 21,24,000 be granted to the overnor General in

‘Council to. defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1837, in respect of ‘Survey of India’.”

The motion was adopted.

DeManp No. 49—METEOROLOGY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 20,06,000 be granted to the Governor General in
*Council to defray the charges which will come in course of payment during the year
-ending the 3lst day of March, 1837, in respect of. ‘Meteorology’.”

The motion was adopted.

DemaNd No. 50—GEOLOGICAL SURVEY,

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sam not exceeding Rs. 2,10,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
-ending the 31t day of March, 1937, in respect of ‘Geological Survey’.”

The motion was adopted.

DeMAND No. 51—BoOTANICAL SURVEY.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,20,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
.ending the 3lst day of March, 1837, in respect of ‘Botanical Survey’.”

The motion was adopted.

Drmaxp No. 52—Z001.0GIcAL SURVEY.

Mr. President (The Honourable 8ir Abdur Rahim): - The. question is:

. t ding Ra. 85.000 be granted to the Governor General in
That a sum not exceeding  ring the. year

Council to defray the charges which will come in course of paymen

.ending the 3ist day of March, 1937, in respect of ‘Zoological Survey’.”

The motion was adopted.
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DEMAND No. 53—ARCHEO0LOGY,
Mr. President (The Honourable Sir Abdur Rahim): The quéstinn 18-

“That s sum not exceeding Rs. .11,01,000: be granted -to the Governor General in
‘Coancil to deiray the charges which will come in course of payment during the year
ending the 31st day of Mareh, 1037, in rerpect of ‘Archaology’."”’

The motion was adopted.
Demanp No. 54—Mines, _
Mr. President (The Honourable Bir Abdur Rahim): The question 1s:

“That .o sum not exceeding Rs. 1,27,000 he granted to the Governpr Genersl in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of ‘Mines’.”

The motion was adopted.

DemaND No. 55—OTHER ScCIENTIFIC DEPARTMENTS.
‘Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 2,56,000 be granted to the Governor Gemeral in
‘Council to defray the charges which will come in comse of pavment during the year
ending the 31st day of March, 1937, in respect of '‘Other Scientific Departmenta’.”

The motion was adopted.
Demanp No. 56—EpucaTioN,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 538,000 he granted to the Governor General in
‘Council to defray the charges which will come in course of puyment during the year
ending the 31st day of March, 1837, in respect of ‘Education’.”

The motion was adopted.
DemaNp No. 57—MEDICAL SERVICES,

Mr. President (The Honourable Sir Abdur Rahim): The question ix-

“That a sum not exceeding Rs. 6.97,000 be granted to the Governor General in
Council to defray the charges whick will come in course of payment during the year
-ending the 31st day of March, 1837, in respect of "Medical Bervices'."”

The mofion was adopted. -

Demanp No. 58—PunLic HeaLtn.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding R.s 7640(‘.0 be granted to the (Governor General in
Uouncil to defray the charges which will come in conrse of payment during the year
ending the 31st day of March, 1837, in respect of ‘Public Health’."

The motion was adopted.
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DemManDp No. 59-—AGRICULTURE.

Mr. President (The Hohoursble Sir Abdur Rahim): The question is:
“That & sum not exceeding Ra. 30,42,000 be granted to the Glovernor General in-

Council to defray the charges which will come in course of ent during the year-
ending the 31st day of March, 1837, in respect of ‘Agriculture'i’gym 8 yes

The motion was adopted.

Drmanp No. 60—ImMPERIAL COUNCIL OF AGRICULTURAL RESEARCH
DEpPARTMENT. .

M. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8,75,000 be granted to the Governor General in-
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Imperial Council of Agricultural’

Research Department’.”
The motion was adopted. °

DeEMAND No. 60-A—SCHEME FOR THE IMPROVEMENT OF AGRICULTURAL
MARRETING ™N INDIA,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 4,60.000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Scheme for the improvement of

L

Agricultural Marketing in India’.

The motion was adopted.

DeMaND No. 61—Crvir. VETERINARY SERVICES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 7.32.000 he granted to the Governor General in
Council to defray the charges which will come in course of payment during the vear

L]

ending the 31st day of March, 1937, in respect of '("ivil Veterinary Services’.

The motion was adopted.

DemManDd No. 62—INDUSTRIES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That & sum not exceeding Re. 8.37.006 be granted to the Governor General in
Conneil to defrav the charges which will come in conrae of payment during the year .
ending the 31st day of March, 1937, in respect of ‘Industries’.”

’

'

The motion was adopbed.
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Demanp No. 68—AVIATION,

M:. President (The Honoursble Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 22,45,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Aviation'.”

The motion was adopted.

DemManp No. 68-B-—Capirar Qurpay oN CiviL AvIATION CHARGED To
REVENUE.
Mi. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Re. 1,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1837, in respect of ‘Capital Outlay on Civil Aviation

DR

charged to Revenue’.
The motion was adopted.
DEMAND No, 64—-COMMERCIAL INTELLIGENCE AND STATISTICS.

My, President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 5,358,000 he granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

ending the 3lst day of March, 1937, in respect of ‘Commercial Tntelligence and
Statistics’.”’ .

The motion was adopted.
DeEMaND No, 65—CENSUS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a swn not exceeding Rs. 1,000 be granted to the Governor. General in
Council to defray the charges which will come in course of payment during the year

(2

ending the 31st day of March, 1837, in respect of ‘Census’.
The motion was adopted.

DEMAND No. 66—EMIGRATION—INTERNAL. .

Mr. President (The Honourable Sir Abdur Rshim): The question is:

“That a sum not exceeding Rs. 15,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment dl’ll:l,ng the year
ending the 3lst day of March, 1937, in respect of ‘Emigration—Internal’.

The motion was adopted.
DEMAND No. 67—EMIGRATION—EXTERNAL.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,853,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in vespect of ‘Emigration—External’,”

The motion wag adopted.



-
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DeMaND No, 68—JOINT - 8TOOK COMPANIES.
Mr. President (The Honourable Sir Abdur Rahim): The guestion % :

, ‘That a sum not exceeding Rs. 1,29,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1837, in respect of ‘Joint Stock Companies’,”

The motion was adopted.
DeEMAND No. 60—MIsSCELLANEOUS DEPARTMENTS,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 12,75,000 be granted to the (fovernor General in
Council to defray the charges which will come in course of .payment during the yenr
ending the 31st day of March, 1937, in vespect of ‘Miscellaneous Departments’,”’

The motion was adopted.
DeManp No. 70—INDIAN STORES DEPARTMENT.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 20,55,000 be granted to the fiovernor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of ‘Indian Stores Department’.”

The raotion was adopted.
DeMaND No. 71—CURRENCY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 14,89,000 he é;ranted to the Governor General in
Council to defray the charges which will comme in course of payment during the year
ending the 31lst day of March, 1937, in respect of ‘Currency’.”
The motion was adopted.
DeManp No, 72—MinT,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 17,10,000 be granted to the Governor General in

Council to defray the charges which will come in tourse of payment during the year
ending the 3lst day of March, 1837, in respect of ‘Mint’."”

The motion was adopted.
DrManp No. 78—Civi. WORKS,

Mr. President (The Honourable Bir Abdur Rehim): The questiop is:
“‘That a sum not exceeding Rs. 2,30,85,000 be granted to the Governor General in

Council to defray the charges which will come in coursc of payment guring the year
ending the 3lst day of March, 1957, in respect of ‘Civil Work«'”

‘The motion Was adopted.
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DemMaNp No. 74-—SUPERANNUATION ALLOWANCES AND PENSIONS,
Mr. President (The Honournble Sir Abdur Rehim): The question s:

_ “That » sum not ‘cxceeding Ras. 1,04,84,000 be grantsd to the Governor General in
(ouncil to defray the charges which will come in course of payment during the year
e_nd:rtg‘ the 31st day of March, 1937, in respect of ‘Superannuation Allownnces and Pen-
siong’."’

The mation was adopted.

DemaND No. 75—BrATIONERY AND PRINTING. © o
Mr. President (The Honourable 8ir Abdur Rehim): The question is:

“That a sum not vxceeding Rs. 35,25,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the vear
ending the 31t day of Mareh, 1837, in respect of ‘Stationery anﬁrinting'." ’

The motion was adopted.

DrMaND No. 76—MISCELLANEOUS,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“I'hat o sum not exceeding Ra. 7,88.000 he granted to the Governor Oeneral in
Council to defray the charges which will come in course of payment during the yeur
ending the 31at dav of March, 1837, in respect of ‘Miscellaneoun’.”

The otion was. adopled.

DEMAND No. 76-A—TFxPENDITURE 0N RETRENCHED PRRRONNEL CHARGED TO
REVENUE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That u sum not cxceeding Rs, 20,000 he granted to the Governcr General in
Council te defrny the charges whizh will come in course of payment during the year
ending the 31at day of March, 1937, in respect of ‘Expenditure on Retranched Personnel
charged to Revenue'.”

The motion was adopted.

DeMaxd No. 76-B—MISCELLANEOUS ADJUSTMENTS BETWEEN TAE CENTRAL
Aaxp ProviNcian, (FOVERNMENTS.

Mr. President (The Honourable Siy Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3.65,14,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst 53}' of March, 1937, in respect of ‘Miscellaneous Adjustments between
the Central and Provincial Governments'.")

The motion was adopted.
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Demanp No, T7T—REFUNDS.
" Mzx. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,47,82,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1937, in respect of ‘Refunds’.”

The motion was adopted.

DeMaND No. 79——BALUCHISTAN,
Mr. President (The Honourable Sir Abdur Rahim): The question is:
""That a reduced sum not ¢xceeding Rs. 38,61,900 be granted to the Governor General

in Council to defray the charges which' will come in course of payment during the year
ending the 3lst day of March, 1937, in respect of ‘Baluchistan'.”

The motion was adopted.
Demanp No, 80—DrLul.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 65,890,000 he granted to the Governor General in
Council to defray the charges which will come in course of pavment during the year
ending the 31st day of March, 1937, in respect of ‘Delhi’.”

The motion was adopted.
Demanp No. 81—Aimer-MERwARN.

Mr. President (The Honourable 8iy Abdur Rahim):" The question is:

“That a sum not exceeding Rs. 15,556,000 he granted to the Governor General in
Council to defray the charges which will come in course of payment durving the ycar
ending the 31st day of March. 1837, in respect of ‘Ajmer-Merwara’.™

Thz motion was adopted.
DeMAND No. §2—ANDAMANS AND NicoBan [sLanps.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 26,76,000 be granted to the Governor General in
Council to defray the charges which will come in course of padyment during the year
ending the 31st day of March, 1837, in veapect of ‘Andamans and Nicobar Talands™.™

The motion was adopted.
DeMaNp No. 83—RAJpuTaNA,

Mr. President (The Honourable Sir Abdur Rahim): The question’is:

“That & sum not exceeding Rs. 4,12,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

Lt

ending the 3lat day of March, 1837, in vespect of ‘Rajputana’.

The motion wns adopted.
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DemMaNnp No. 84—CENTRAL INDIA,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 3,290,000 be grauted tc the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1837, in respect of 'Central India’."

The motion was adopted.

DrmManp No. 85—HYDERABAD,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That » sum not exceeding Rs. 2,45,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1837, in respect of ‘Hyderabad’.”” |

The mofion was adopted.

DeMaAND No, 85-A—ADEN,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 575,000 he granted to the Governor General in
Council to defray the charges which will come in course of pavment during the vear
onding the 3lst day of March, 1837, in respect of ‘Aden’.”

The motion was adopted.

DEMAND No. 86—-EXPENDITURE IN  ENGLAND—BSECRETARY OF STATE FOR
INDIA.

Mr. President (The Honoursble Sir Abdur Raehim): The question is:

“That a sum not exceeding Rs. 21,33,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
onding the 31st day of March, 1837, in respect of ‘Expenditure in England—=8ecretary
of Btate for Tndia’."”

The motion was adopted.

DeMand No. 87—FExpENDITURE 1IN ENGraNp—Hian CoMMISSIONER  FOR
INDIA.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 26,66,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1837, in respect of ‘Expenditure in England—High

Comamisgioner for Indin’.

-

The motion was adopted.
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DeMaNDp No. 88—Capitan ‘OuTLAY oN SECURITY DPRINTING.

Mr. President (The Honourable Sir Abdur Rahim): The question #:
“That a swin not exceeding Rs. 1,000 be granted. to .the Governor General in

Council te defray the charges which will come in course of payment during the year
ending the 3ist day of March, 193® in respect of ‘Capital Outlay on Security Printing’.”’

The motion was adopted.
DeManp No. 89—lorkst CapiTaL OUTLAY.

Mr. President (The Honourable Siy Abdur Rahim): The question is:
“That & sam not exceeding Rx. 1,000 he granted to the Governor  Generdl in

Council to deirny the churges which will come in course of payment during the year
ewding bhe 31st day of -March, 1837, in reepect of ‘Forest Capital Outlay’.””

The motion was adopted.
DeMaxd No. Q0—IRRIGATION,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 1,000 be granted to the Governor General in

Councii to defray the charges which will come in course .of payment during the year
ending the 31st day of March, 1937, in respect of ‘Trrigation'.”

The motion was adopted.
Demanp No. 91—TIxniax Tosts AND TELEGRAPUS,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a smin not exceeding Rs. 41,989,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the yvear
ending the 31st day of March, 1837, in respect of ‘Indian Poxts and Telegraphs’.”

»

The motion was adopted.

DrmManpd No, 92-A—CAPITAL OUTLAY ON SCHEMES OF AGRICULTURAL IMPROVE-
MENT AND RESEARCH,
Mr. President (The Honourable Sir Abdur Rahim): The question is:
‘““That a sum not cxceeding Rs. 7,22,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March. 1837, in respect of ‘Capital Outlay on Bchemes of
Agricultural Improvement and Research’.”

The. motion was adopted.
DeManp No, 93—CurrrENCY CAPITAL OUTLAY.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not excceding Ra. 1,000 he granted to the Governor General in Council
te defray the charges which will come in course of payment during the year ending
the 31st day of March, 1837, in respect of ‘Currency Capital Outlay’.”

The motion was adopted. -
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Demaxp No. 94—Capitan OuTLAY oN Vizacapatam Hanpoun,
M. President (The Honourable 8ir Abdur Rahim): The question is:

“That u sum not exceeding Rs. 9,835,000 Le granted to the Governor General in
Council to defray the charges which will come in %uruc of payment during the year
ending the 3lst day of March, 1837, in respect of ‘Capital Outluy on Vizagapstam
Harbow'.”

The mwofior was adopled.

DeMAND No. 95—Capitar Oureay on LicHTHOUSES AND LIGHTsHIPS,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not excceding Rs. 1,000 Le granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1837, in respect of ‘Capital Outlay on Lighthousss and Lightships'."

The motion was adopted.

Demaxnp No. 96—CommuTED VALUE oF PENSIONS,
Mr. President (The Honournble Sir Abdur Rahim): The question is -

*That a sum not exceeding Rs. 18,083,000 be granted to the Governor General in
Council to defray the charges which will come in coursc of paymeni during the year
ending the 3lst day of March, 1837, in respect of ‘Commuted Value of Pensions’.”

The motion was adopted.

DeMaNp No. 96-A—FExreNditery o8N RETRENCHED PERSONNEL, CHARGED To
1
JAPITAL.

Mr. President (T!le Hgqnourable Siy Abdur Rahim): The question is:

“Thut a sum not exceeding Rs. 1,000 be granted Lo the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
3lst day of March, 1937, in respect of ‘Expenditure on Retionched Personnel charged
to Capital’.”

The motion wag adopted.

Demanp No. 97—Derur Carrran QurLAy,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not cxceeding Re. 23.66,000 be granted to 1he Governor Qonaml in
Council to defray the chargex which will come in conrse of pauyment during the year
ending the 31at day of March, 1937, in respect of Delhi Capital Outlay’,”

The motion was adopted.
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DiMAND No. 98—INTEREST-FREE ADVANCES,
Mr. President (The Honourable Sir Abdur Rahim): The question ‘is :

~ That a sum not exceeding Rs. 73,15,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
onding the 31st day of March, 1937, in respect. of ‘Intevest-free advances’.”’

The motion was adopted.
DemMaND No. 99—LoANs AND ADVANCES BEARING INTEREST.
'- f
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Re. 5,26,45,000 be granted to the (iovernor General in
Council to defray the charges which will come in course of payment during the year

ending the 31st day of March, 1937, in respect of ‘Loans and Advances hearing
Interest’.”

The motion was adopted.

—_—

STATEMENT OF BUSINESS.

The Honourable Sir Nripendra Sircar (I.eader of the House): I am
informed, 8ir, that an understanding has been reached that a motion for
re-committal of the Cantonments Bill to Select Committee will be treated
as uncontroversial and will be passed with the minimum of debate. On
this understanding, that motion will be given priority in the list of business
for Monday next. Thereafter, the Finance Bill will be taken up and will,
I presume, occupy the House throughout the week.

The Assembly then adjourned till Eleven of the Clock on Monday, the
16th March, 1986.
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